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LOK SABHA DEBATES

LOK SABHA

Thursday, April 13, 1972jChaitra 24, 
1894 (Saka)

The Lok Sabha met at Eleven o f  the Clock. 

[M r .  S p e a k e r  in the ChairJ

ORAL ANSWERS TO QUESTIONS

Conversion of Kotor Gold Mining Under* 
taking Into Public Sector Company

*381. SHRI NIHAR LASKAR : Will
I he Minister of STEEL AND MINES be 
pleased to state :

(a) whether Government have decided to 
convert the Kolar Gold Mining Undeitaking 
into a public sector company ; and

(b) if so, the reasons therefor ?

THE M INISTER O F STATE IN THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) and (b). Yes 
Sir. The Bharat Gold Mines Private L td., a 
Company in the public sector has been set up 
to take over the assets and liabilities of the 
Kolar Gold Mining Undertaking with effect 
fiom 1.4.1972. By converting this under* 
taking from a departmentally run unit into a 
limited company, it is expectcd to ensure for 
it the necessary measure o f autonomy and 
operational powers to work on commercial 
lines by taking expenditious steps to achieve 
higher eflicicncy like bringing down the cost 
of production o f gold and improving the pro
ductivity of the personnel and equipment.

The Company will also have greater free
dom in inducting cempetent technical personnel, 
acquisition o f stores and equipment etc. than 
if it were to continue as a departmental unit. 
It is also expected that under the new set up
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the Company would also be able to expedi
tiously take up further developmental work not 
only in its present lease-hold but also in other 
areas where gold ore has been located.

SHRI NIHAR LASKAR : I would like
to know whether it is not a fact that Kolar 
gold has ceased to be a profitable proposition 
and whatever is left out of the exploitation by 
the British people is nothing. So, in view of 
thing. 1 would like to know how Government 
thinks of improving situation by taking up of 
this company ?

SHRI SHAHNAWAZ KHAN : It is not 
correct to say that all reserves are nearing 
depletion. It is true that gold ore has gone 
down somewhat but we are aware o f certain 
deposits within these mines which are very 
rich and which we are trying to reach now.

SHRI NIHAR LASKAR : All the world 
over it is a profitable proposition whereas in 
our case it is a losing proposition, So, I 
want to know whether by this company, you 
arc also taking over the new sites immediately, 
where you can cxtract gold.

SH RI SHAHNAW AZ KHAN : It is
with this very object that this new company 
has been formed. They vu'l try to reduce the 
loss and we hope they will be able to expand 
production and bring about certain economy 
in the actual working of the mine. We hope 
they will be able to veiy substantially reduce 
the loss.

SHRI NIHAR LASKAR : I asked 
about the new sites to which they arc going 
on.

SHRI SHAHNAWAZ KHAN : There are 
known sites and areas where we are working 
at present. There is the site at A nantapur 
district in Andhra Pradesh, that is, Ramagiri. 
We are also working in certain other areas 
but the results have not been encouraging so 
far. The results in Ramagtii and these mines 
are fairly good.
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SHRI M. RAM  GOPAL REDDY : The 
Minister said that these gold mines are incur
ring losses. I want to know about the loss 
on account o f the sale o f gold at the inter
national markets or even if it is sold internally 
will it still be in loss ? What is the position ?

SHRI SHAHNAWAZ KHAN : It is true 
that wc are supplying all the gold produced from 
Kolar goldfield at the international monetary 
price, that is Rs. 84-40 per 10 grammes. The 
market price is very nearly double or even 
more than double...

SHRI JY OTIRM OY BOSU : It is more 
than three times.

SHRI M. RAM  G OPAL RED D Y  : If it 
is sold in the market, how much would it 
fetch ?

SHRI SHAHNAW AZ KHAN ; Roughly 
speaking, at the present cost, the price o f  gold 
produced comes to about Rs 2 crores. If we 
were to sell it at m arket price, it would come 
to about Rs. 4 crores, and the cost of opera
tion of these mines comes to about Rs. 6 
crores.
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Indo-US Talks

*382 SHRI A RJU N  SETHI : Will the 
Minister of EXTERNAL AFFAIRS be pleased 
to s ta te :

(a) whether the U. S. Government has 
begun talks with the Indian Government ia an

effort to iron out misunderstandings about the 
American policy during the Indo-Pakistan 
War, 1971 ; and

(b) if so, a t what level and its outcome ?

THE MINISTER O F EXTERNAL 
A FFA IRS (SHRI SWARAN SIN GH) : (a) 
Diplomatic contacts between the Governments 
of India and the United States nevei ceased to 
exist. As is normal in  such contacts, dis
cussion on Indo-U.S. relations has continued 
uninterrupted.

(b) Talks have been going on through 
normal diplomatic channels at Amba&sadoual 
level in New Delhi and Washington. Regard
ing their outcomc, it is not customary to re
veal such matters in advance.

SHRI ARJUN SfcTHI : I had asked 
about the US policy towards India during the 
lndo-Pak war. May 1 know whe'her there 
has been misunderstanding between the two 
countries regarding the US policy towards 
India ■>

MR. SPEAKER : The hon. Member him
self has said in his question that there was 
some misunderstanding and he has asked what 
steps have been taken to remove the misunder
standing ?

SHRI SWARAN SINGH : The US 
Government’s attitude during the Indo-Pakis
tan conflict was based upon incorrect appre
ciation o f the relevant facts o f the situation, 
and, therefore, it was biased.

SHRI ARJUN SETHI : W hat kind of 
diplomatic discussion is going on at ambassa
dorial level ?

M R . SPEAKER : The hon. Minister has 
said that they are not revoaled.

SH RI SWARAN SIN GH : With a view 
to exploring the possibility o f improving the 
relations.

SHRI PILOO MODY : Is he having 
cocktails with them ?

SHRI KRISHNA CHA NDRA HALDER : 
May I know whether our Government think



5 Oral Answers CHAITRA 24,18*4 (SAKA) Oral Answers 6

that the present attitude of the US Govern
ment towards India is friendly or unfriendly ?

SHRI SWARAN SIN GH : There may 
be certcin specifie fields in which it may not 
be friendly, but wc are having normal usual 
relations with the USA.

SHRI PILO O  MODY : The hon Minis
ter said earlier that the American attitude to
wards India was based on a not proper op- 
preciation of the Mtuation as it existed on 
misinformation in other words. I would like 
to know what the Government o f India have 
done to straighten out the misappreciation 
that was taking place and whether the process 
is still continuing.

SHRI SWARAN SINGH : From the 
time (tic Bangla Dcsh question faced us and 
we we.e inundated with an endless strcem of 
refugees light up to the Inrlo-Pakistan conflict 
and till the end of it, we had taken every step 
to keep the US Government fully informed 
about the situation as we saw it. but we were 
unable to convince them because they had 
their own approach to the pioblem which, to 
say (.he least, was not impartail.

With regard to the future, it is our desire 
that normal relations should be established, 
but I do not think that the two sides can agree 
about their attitude during the conflict and 
during the period prcccding it, and we get the 
impression that so far as the past is concern :d 
we will have to reckon with the situation that 
the two sides did not agree ; but If there is 
any possibility of future normalisation of rela
tions, we should continue to explore it. This 
is the direction in which we are pursuing our 
elTorts.

Refusal of South Vietnamese Government
to Renew Visas for Indian Members 

of International Control 
Commission

-I"
*383 DR. RANEN SEN :

SHRI MUHAMMED SHERIFF :

Will the Minister of EXTERNAL A FFA
IRS be pleased to state :

(a) whether the Government of South 
Vietnam announced on the 20th March, 1972 
that it would no longer issue or renew entry 
visas for the Indian members o f the Interna* 
tional Control Com m ission; and

(b) if so, the reaction o f Government 
thereto ?

TH E DEPUTY M INISTER IN  THE 
M INISTRY O F EXTERNAL AFFAIRS 
(SH RI SURENDRA PAL SINGH) : (a) The 
Government of Republic of Vietnam had made 
an announcement to that effect on the 8th of 
January, 1972.

(b) The Government o f India are of the 
view that such a measure would be unwarran
ted, discriminatory and in violation of the 
stipulations made under Geneva Agreement of 
1954 and would amount to a measure against 
the Commission as a whole. The Government 
of South Vietnam have since revalidated the 
visas of all the Indian members of the ICSC 
beginning 1st April valid for a period of ap
proximately six months.

DR. RANEN SEN : In view of the fact 
that this Commission was the end-product of 
the Geneva Conference on Vietnam and India 
thus became Chairman of the Commissson, has 
the South Vietnamese Government any autho
rity to impose any conditions or visa restric
tions for six months or one year ?

SHRI SURENDRA PAL SINGH : No, 
obviously it is not right to impose such res
trictions This is what wc pointed out to 
them. As a result o f our talks and negotia
tions with them, they have now revalidated the 
visas for the next six months.

D R. RANEN SEN : My question which 
remains unanswered was whether according to 
the stipulations of the Geneva Conference, 
this particular country can impose any res
trictions on the ICC members representing 
other countries.

THE M INISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : In  
this particular case, it has been the custom 
that visas have not been granted even in the 
past for indefinite periods. They have been 
granted for a specific or specified period. The 
same thing has happened on this occasion also. 
This is the attitude o f the host Government, 
in this case the South Vietnamese Government, 
towards the delegations of Poland and Canada 
also who arc co-members of this Commission.

DR. RANEN SEN : In  view of this state
ment and the fact that the Saigon Government
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is absolutely a puppet Government depending 
on the USA for its barest existence, would the 
Government of India consider the question of 
derecognising it and establishing better rela
tions with the PRG ?

SHRI SWARAN SINGH : This question 
has been answered more than  once on the 
floor of the House.

O R  RANEN SEN : I have asked it now 
as it arises out o f this question.

SH RI SWARAN SIN GH : The revalida
tion of the visas  for six months does not give 
any cause to take the type of action suggested 
by the hon. member.

M R. SPEAKER : This question was ans
wered a number of times. The question at 
present before us is concerning the revalua
tion o f visas.

Protest to U.S.A. and U.K.
+

*384 SHRI P. GANGADEB :
SHRI P. M. MFHTA :

Will the Minister of EXTERNAL 
A FFAIRS be pleased to state :

(a) whether Government have protested 
to the U.S.A . and Britain for their moves to 
build up a base at Dcigo Garcia Island in 
Indian Ocean ;

(b) if so, their reaction thereto ;

(c) whether U . N. Members have also 
found concern about i t ; and

(d) if so, which are those Countries ?

THE MINISTER O F EXTERNAL 
AFFA IRS (SHRI SWARAN SINGH) : (a) 
Since 1965, the Government o f India has re
peatedly deplored both to the U. S and U. K. 
Governments their decision to set up a base 
in Diego Garcia in spite of our objections that 
it could lead to great power military rivalry 
in the Indian Ocean. We have also brought 
the Lusaka Declaration on this subject to the 
notice of the Governments of U . S. A. and 
U . K. in an Aide Memoire presented to them 
on 11th December, 1970.

(b) No reply has been received from 
cither Government to our Aide Memoire.

(c) The question o f military bases in the 
Indian Ocean has been annually considered 
in the General Assembly in the context of 
general de-colonialisation of the area. Atten
tion is drawn to U .N . Generat Assembly Re
solutions o f I96S, 1966, 1967, 1968, 1969 and 
1971.

(d) The countiies comprised in the Spe
cial Committee o f 24 or the Spccial Committee 
on decolonisation, have discussed the subject 
of decolonisation every year.

SHRI P. GANGADEB : In view of the 
fact that even France is planning to increase 
its activities in the Indian Ocean or, in other 
words, the Defence Minister "of France, while 
touring Madagascai area sometime in M arch.
1972— last month—stated that vessels would 
soon be permanently stationed in Madagascar, 
may I know from the hon. Minister, (a) what 
are the immediate steps taken by the Govern
ment to avoid possible tension in the Indian 
Ocean ; (b) whether the USSR has been 
apprised for this development and, if so, 
what is the reaction of the Government ; and
(e) whether our Government would initiate 
further talks for emergent session of the 
United Nations General Assembly instead of 
waiting for the next session to come ?

SHRI SWARAN SIN GH : My reply to 
the first question is that I have mctioncd some 
of the steps that have bet*n tnkcn. namely, the 
Lusaka declaration and the subsequent decla
rations in the United Nations and our bilate
ral approach to the countiies concerned. We 
have not apprised the USSR about the situa
tion. They themselves have the means to 
know what is happening in this area, and it 
is not for us to apprise them specially about 
the situation in this region.

SHRI PILOO MODY : Question.

SHRI SWARAN SINGH : By w h o ra -  
Qucstion by Mr. Mody ? I am not surprised. 
Now. we have no intention to initiate action 
for convening a speacial session of the UN  
General Assembly.

SHRI P. M. MEHTA : Sir, may I know 
whether the Government are aware o f the 
fact that the USA has been holding naval ex- 
cercises in Indian Oeean for the last two years, 
aud during the same period over a  dozen 
Soviet ships made 15 visits to 15 different 
countries and has signed agreements for an*
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choragc and port facilities with some of them 
and, if so, I would like to know what is the 
reaction o f the Government, and what action 
has been taken to prevent the activities o f (he 
United States of America in respcct o f its 
naval excrcises in the Indian Ocean.

SHRI SWARAN SIN G II : We cannot do 
anything to prevent exercises by the navy of 
any country in the high seas. Our attitude is 
that this area of Indian Ocean should be 
spared by these big powers. They should not 
enter into military rivalry in this region. 
From that point of view we have been urging 
on big powers who have the capacity to bring 
in their naval units in this region to desist 
from it and also to desist from establishing 
bases in this region. That is our approach to 
this problem.

SHRI SAMAR GUIIA : In the Com
monwealth Conference at Singapore and in 
the conferences of Asiatic countries, Ceylon 
declared herself in favour o f having the Indian 
Ocean as a peace /-one and reiterated this 
\iew in the UN Assembly along with the other 
countries of that icgion, Recently there was 
a repot t in  the N ew  Y o rk  T im es  from its 
Colombo correspondent and the report says 
that the Ceylon Government has become silent 
about that declaration about peace zone. In 
view of the Indo-Soviet Pact and also the dis
memberment of Pakistan, Ceylon is thinking 
of having negotiations with the United States 
to give some sort of a  counterbalance. If so, 
has the Government enquired into the matter 
and tried to  disabuse the mind of the Govern
ment of Ceylon about any apprehensions from 
this side of the region ?

SHRI SWARAN SINGH : I do not think 
that Ceylon has any apprehensions from India 
and I would request the hon. Member not to 
projcct these ideas on behalf of CeyJon, about 
Ceylon’s policy in this regi >n. We continue 
to hold the view that they are still in favour 
of keeping the Indian Ocean as an area of 
peace, free from Big Power rivalry. Referring 
to the interpretation given by the hon. 
Member........

SRRI SAMAR GUH A  : I have given his 
interpretation, not mine.

SHRI SWARAN SIN GH : It is not un
common to float such ideas in order to cause 
some sort of misunderstanding and confusion 
among the littoral countries o f the Indian

Occan. We should be careful not to fall a 
victim to this kind of machination -..(Interrup
tions.)

SHRI R. S PANDEY : Taking into con
sideration the attitude of America with re
gard to the Indian Occan and the feelings 
expressed by the 24 countries Conference at 
Lusaka that no country should be allowed to 
have any base in the Indian Ocean what is 
the reaction of the US Government ?

SHRI SWARAN SINGH : They are con
tinuing with the construction o f what they 
describe as a communication centrc in Diego 
Garcia. That is the reaction.

SHRI BHOGENDRA JHA : In view of 
the attitude of the United Stales and the 
United Kingdom Governments, it appears that 
they are not heeding our protests. The 
Minister has stated that there should be no 
rivalry between big powers. I want to 
know whether the Government of India means 
to say that the Soviets should not send their 
ships to this Occan and leave the entire 
Ocean free for US and UK alone ? Is the 
Governmeat of the Soviet Union prepared to 
heed the advice of the Government of India ? 
Are we prepared to make this unilateral re
quest to the Soviet Union ?

SHRI SWARAN SINGH : This has no
thing to do with that. So far as the high 
seas are concerned, the navies o f various 
countries, including the USSR, USA, UK and 
France, would be there.

SHRI PILOO MODY : And the Indian 
Navy.

SHRI SWARAN SIN G H  : The Indian 
Navy will not always be on the high seas, it 
wiil be in the coastal waters also. It is not 
the presence of naval ships alone, but what we 
are opposed to is the attempt to convert this 
area into an area o f rivalry and conflict where 
the Big Powers try to build b:»ses, try to get 
facilities etc. We are realistic enough not to 
raise any objection if occasionally the navies 
of various countries come and pass through 
this region.

MR. SPEAKER : Q . 385.

SHRI S. M. BANERJEE : Questions
Nos. 396 and 397 may also be taken up with 
this.
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MR. SPEAKER : We take all the three 
together.

Permission not granted to U.S. Ambassador 
to use his Plane

*385 SHRI BHOGENDRA JHA : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether Government have refused 
pcrmisson to the U.S. Ambassador to use his 
private plane io go to Ranchi recently ;

(b) whether the U.S. Government has 
sharply reacted to this act ; and

(l) II so, the natuie thereof ?

THF IX  PUT Y MINISTER IN THE 
MINISTRY OF FX7LRNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) Yes, 
Sir. There are ddily J.A.C. flights to Rdf/chi 
from Delhi.

(l>) No. Sir.

(c) Does not arise.

T i s r f t f f  a r m  f s n ft  %  sra>*i
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THE DEPUTY M INISTER IN  THE 
MINISTRY OF FXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
Government are considering this. In any case 
the specific approval of Government is 
necessary for each flight.

(b) Only two foreign missions are con
cerned. One has agreed and the other will

also have to agree to abide by Govern
m ent’s decision in the m atter.

Personal Aircraft maintained by Foreign 
Embassies In Delhi

*3'J7. SHRI RAM AVATAR SHASTRI : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state :

(a) whether certain Embassies in India 
are having their own private aircraft for use 
in the country ;

(b) if so, which are the Embassies having 
their own planes ; and

(O what uic the conditions foi using 
these aircraft by the Embassy ?

THE DEPUTY MINISTER IN THE 
MINISTRY O F E X ILR N A L AFFAIRS 
(SHRI SURENDRA PAL SIN GH) : (a) 
Yes, Sir.

(b) The Embassies of Trance and of the 
United States.

(c) Government’s permission is manda- 
toiy for each flight. Such permission has 
been granted or withheld by Government 
after taking into account factors relevant to 
each particular flight,

SHRI BHOGENDRA JHA : In view of the 
answer given by the Minister, I would like to 
know which Government has not yet agreed 
to the Government of India's condition that 
they should not fly their own planes in our 
country, and why ?

SHRI SURENDRA PAL SIN GH : We 
have not yet taken a decision whether we 
shall put a ban on these flights, but this 
m atter, as I said, is under consideration, 
under review. We informally consulted the 
French Embassy, and the Ambassador assured 
us that they would have no objection. But 
the U S. Embassy have not said anything, 
they are quiet about the whole thing.

SHRI BHOGENDRA JHA : In view of 
there being no reply from the U.S. Govern
ment, may 1 know whether the Govern
ment of India is prepared to take a decision 

irrespective of their reply ?
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THE M INISTER OF EXTERNAL 
AFFAIRS (SHRI SWARAN S IN G H ): Our 
general attitude in this respect is not to allow 
the maintenance o f aircraft by these Foreign 
Embassies, and we intend to enforce that. 
We are in touch with the representatives of 
the two Governments whose Embassies are 
maintaining aircraft here. We are discussing 
with them the best manner in which this 
decision of Government can be implemented.

STHHT |  f ¥  *T<T itr*  ? $  f*fa*T

7 R $ cff 3Tq^ fasft facp ft 3TT

3 *T*ftrr M r  |  ? «prr ? z t  u p r

^  5TT% % ?

SHRI SWARAN SINGH : These Missions 
have been using the aircraft rather freely, 
but we do want to impose a restriction now 
because we have to look to the protection of 
our national interests.
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SHRI SWARAN SIN G H : 1 cannot say 
whether any specific permission was given. 
They are maintaining and using these air
crafts here. When they ask for clearance of

a particular flight it is granted. On earlier 
occasions on number of times clearance was 
granted. We want now to make a departure 
from the earlier practice. That is the crux of 
the whole problem.

SHRI JY OTIRM OY BOSU : This air
craft of the US Ambassador made about 35 
flights so far. Is it a fact that this aircraft 
is fitted with camera and other equipments 
which would take note of things when flying ?

SHRI SWARAN SINGH : I cannot give 
the number of flights undertaken by the air
craft maintained by the United States Govern
ment. The suggestion that it is fitted with 
cameras and is doing spying is not corrcct.

SHRI JYOTIRM OY BOSU : How do 
you know it ?

SHRI SWARAN SINGH : I know it. 
That is why I am saying it.

MR SPEAKER : If he could know it 
the Minister could also know it.

SH RI JY OTIRM OY BOSU : I want to 
know whether he has got that plane examined.

SH RI SWARAN SIN G H  : All these 
planes a«-e open to inspection and they are 
inspected from time to time.

SHRI S. M. BANERJEE : During the 
recent elections it was brought to our notice 
that one of the officers of the American 
Consulate from Bombay visited Madhya 
Pradesh in his plane and met some represen
tatives of a political party.

MR. SPEAKER : Let him not take the 
plane to Madhya Pradesh. Let him ask a 
separate question.

SHRI S. M. BANERJEE : I am quoting 
the Chief Minister of Madhya Pradesh.

MR. SPEAKER : Then he should ask a 
specific question.

SHRI S. M BANERJEE : Is it a fact that 
one o f the officers o f the Consulate of the 
American Embassy in Bombay visited Madhya 
Pradesh during the elections on a plane ?

MR. SPEAKER : How does it arise 
here ?
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SHRI S. M. BANERJEE : If so, may I 
know whether the Chief M inister of Madhya 
Pradesh has demanded a CB1 probe into 
this matter ?

MR. SPEAKER : Let him ask a separat^ 
question.

SHRI S. M. BANERJEE : The Minister 
said in his reply that this plane has been used 
by them previously So, I want to know 
whether it has been used by that official to 
visit Indore and other places during the 
elections, as was revealed by the Chief M inis
ter of Madhya Pradesh.

SHRI SWARAN SINGH : I cannot say 
whether this plane, or any other plane, was 
used by an officer of the US Embassy when 
lie travelled to Madhya Pradesh. But what 
is objectionable is contact of that type, not 
the mode of travel. We are totally opposed 
to any such contact by the representatives of 
foreign missions with the representatives of 
political parties

SHRI K. MANOHARAN : This is a 
statement issued by the Chief Minister of 
Madhya Pradesh.

SHRI SWARAN SINGH : 1 have seen 
that statement. That is why 1 am dealing 
with the substance of this problem. If what 
is stated by the Chief Minister of Madhya 
Pradesh is correct, it is objectionable. When 
we hear from ths Chief Minister we will look 
into this.

Removal of Restrictions on Travel Between 
India und Bangla Desh

♦387 SHRI SAMAR GUHA : Will
the Minister of EXTERNAL AFFAIRS be  ̂
pleased to state :

(a) whether Government have made ( 
any move regarding the relaxation in the 
restrictions of movement between India and 
Bangla Desh ;

(b) whether the issue of withdrawal of 
passport system for traw l between India and 
Bangla Desh for the mutual benefit of both 
the countries has been discussed with the 
Government o f Bangla Desh ; and

(c) if so, the outcome of such a move ?

THE M IN ISTER O F EXTERNAL 
AFFAIRS (SHRI SW ARAN SINGH) : (a) 
to (c). Travel to Bangladesh from India 
and vice-versa is governed by ‘ Certificates of 
Travel between India and Bangladesh'*. These 
documents are simpler than passports and have 
been made valid till the 30th June, 1972, 
pending the establishment o f a more perma*« 
nent system which is under discussion with 
the Government of Bangladesh.

Those who already have their passports 
endorsed for Bangladesh can also use these 
for travel to Bangladesh.

SHRI SAMAR GUHA : May I know 
whether it is a fact that according to the 
partition agreement there was no travel 
restriction between East Bengal of those days 
and West Bengal and the rest of eastern 
India ; whether this principle of fiee travel 
between India and East Bengal was re-affirmed 
in the 1950 Nehru-Liaquat Pact and wheiher 
it is a fact that up to 1953 there was no 
travel restriction between India and Fast 
Bengal of those days but during ihe m onth 
of September it was unilaterally imposed by 
the Government of Pakistan in order to 
convert completely East Bengal into a colony 
of West Pakistan ; if so, d iJ the Gosernment 
of India raise the point with the Government 
of Bangla Desh to make tru e !  between Bangla 
Desh and India completely free ?

f SHRI SWARAN SINGH : No, Sir ; we 
'have not raised this, and we have no inten- 
' tion to raise this, bccause travel arrange

ments between India and Bangla Desh should 
be settled by mutual agreement in the best 
inteiest of both India and Bangla Desh.

SHRI PI LOO MODY : If you do not 
raise it, how will you come to a mutual 
agreement ?

MR, SPEAKER : If Shri Piloo Mody 
wants to ask a question, he should get up 
and not interrupt like this.

SHRI PILOO MODY : It is not very 
easy to catch your eye with my size !

*

t MR. SPEAKER ; You are catching my 
icye while you are sitting.

SH RI SW ARAN SIN G H  : The trouble 
is that he cannot lift his weight.
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SH RI SAMAR GUHA : In view of the 
fact that some international powers arc 
already trying to  alienate India and Bangla 
Desh from each other by some conspiratorial 
measures and also in v iew of the fact that 
friendship between Bangla Desh and India 
depends largely on social, cultural, economic 
and politcal inter-relaiic ns between Bangla 
Dcsh and India, n a y  I  know whether, when 
regotihtkns will be undertaken aflcr 30th 
June, (his pcint would be stiessed that travel 
bctwe n India and Bangla Dcsh should be 
as free as possible ?

SHRI SWARAN SIN G II : I have already 
answered this question.

SHRI D IN EN  BHATTACHARYYA : 
What are the guide-lines I want to know.

MR. SPEAKER : Next Question.

SHRI DfNEN BHATTACHARYYA : 
l e t  him say, there aie no guide-lines and 
that it depends on the whims of the autho- 
i ities. ( In terrupt ion)

Purchase of Refractories by Rourkeia 
Steel Plant

*388. SHRI V rK A R IA  : Will the Minis
ter of S IT F L  AND MINUS be pleased to 
state :

SHRI P. VFNKATASUBI3AIAII : Quite 
ien.nt’y the State Bank of Bangla Desh iniro- 
duad  the P form and that has created a lot 
of inconvenience and difficulty. May I know 
whether this m atter has been taken up with 
t! e Government of Bangla Desh ?

SHRI SWARAN SIN GH : It is. I think, 
an internal n u tte r with us, bccause the 
insistence on getting a P form before going 
to Bang'a Desh is not a matter which need 
be taken up with the Government of Bangla 
I)e,h.

SHRI P. VENKATASUBBIAH : It was 
intioduced by Bangla Dcsh Government.

SHRI SW ARAN SINGH : It is for them 
to decide what is best in their interest.

(a) the quantity of refractories purchased 
by the Rourkeia Steel Plant from the indi
genous sources during the last thiee years ; 
and

(b) the quantity imported during the 
same period ?

THE M INISTER OF STEEL AND 
MINFS (SHRI S. M OHAN KUMARA- 
MANGALAM) : (a) and (b). The quantities 
of refractories puichased from indigenous 
sourccs and imported duiing 1969-70 to 
1971-72 by the Rourkeia Steel Plant arc as 
follow s:—

(in tonnes)

Yeai Indigenous Imported

SHRI D IN EN  BHATTACHARYYA :
What arc the main guidelines for permission 196°-70 20,628 1.035
to travel to Bangla Desh from India ?

1970-71 24,814 1,068
SHRI SWARAN SINGH : They are quite 

e»sy. If the hon. Member wants to go, he 1971-72 47,853 4.483
should apply for a  certificate.

SHRI D IN EN  BHATTACHARYYA : 
A residential certificate is necessary either 
f'om an MLA or an MP. In many cases it is 
Riven but in some cases it is not given. So, 
1 want to know what are the guidelines for 
^ in g  this permission.

SHRI SWARAN SINGH : If any speci- 
<lc case is brought to my noticc, I can look 
■nto why in a particular case this was not 
Plotted.

SHRI VEKARIA : I would like to know 
from the hon. Minister the names o f the 
factoiics which arc manufacturing refracto
ries in India from whom the Government is 
purchasing refractories

SHRI S. MOHAN KUMARAMANGlA- 
LAM : The hon. Member may put a  separate 
question if he wishes to have a  list of them. 
I have not got an  exhaustive list with me 
here.
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SHRI VEKARIA : In view of the fact 
that the Government is importing a large 
number of refractories and purchasing refrac
tories from Indian factories, looking to this 
fact, and the requitements for our steel plants, 
may I know whether the Government propose 
to instal its own factory for manufacturing 
refractories or not ?

SHRI S. MOHAN KUM ARAM ANGA- 
LAM : The Government have taken a decision 
to set up a  refractories plant at Bhilai which 
will have a capacity o f 110,000 tonnes of the 
following products : Fireclay Refractories, 
Basic Refractories and Silica Refractories. 
The Central Engineering Design Bureau is 
preparing the detailed project report on this 
m atter.

SHRI P. VENKATASUBBAIAH : May I 
know when this plant will go into production ?

SHRI S. MOHAN KUM ARAM ANGA- 
LAM : I am not in a position to give a 
definite date because we are awaiting the 
detailed project report which will give us a 
definite time-schcdule for construction and 
bringing it into production.

SHRI PRABODH CHANDRA : Does 
the Ministry realise that it was bad planning 
to have no refractoiies factory of their own 
with a huge complex of steel mills ? Is it 
not a fact that in different countries where 
they have steel plants, the refractories are a 
part df the complex of the steel mill ?

MR. SPEAKER : 11 is not a question but 
a m atter of opinion.

SHRI S MOHAN KUM ARAM ANGA- 
LAM : I t is a m atter of opinion.

SHRI KA RTIK  ORAON : I would like 
to know from the hon. Minister the total 
annual indigenous production of refractories 
and our total requirements o f refactories from 
Rourkela Steel P lant and, if the indigenous 
production o f refractories is not large enough, 
I want to  know the reasons for importing 
the refractories. May I know whether the 
indigenous availability clearance has been 
obtained ?

SHRI S. MOHAN KUM ARAM ANGA- 
LAM : Sir, you will appreciate that the ques
tion that we were asked was about the Rour-

Kela Steel Plant. If  the hon Member wishes 
to get the figures not merely of the Rourkela 
Steel Plant but of the different Steel Plants 
including integrated and non-integrated Steel 
Plants, it will take us some time and we will 
make it available.

Grant of Interest Holiday on Loans to Bokaro 
Steel Limited

*392. SHRI IN D R A JIT  GUPTA : Will 
the Minister o f STEEL AND MINES be 
pleased to sta te :

(a) whether Government have dccidcd 
to grant an  interest holiday on all loans to 
Bokaro Steel Limited upto March, 1978 ; and

(b) if so, the reasons therefor ?

THE M INISTER O F STEEL AND 
M INES (SHRI S. MOHAN KUM ARA- 
MANGALAM) : (a) Yes. Sir.

(b) A statement is laid on the Table of 
the House.

Statement

Bokaro Steel Plant is a highly capital- 
intensive Project with a long gestation period. 
It is being implemented in the First Stage to 
a capacity of 1 7 million ingot tonnes to be 
raised on a  continuing basis, in the second 
stage, to a capacity of 4 million ingot tonnes. 
The investments that are being made in the 
First Stage cover substantial in-built facilities 
which would be required for the 4 million 
tonnes stage. As this Plant has been planned 
essentially for a capacity of 4 million tonnes, 
it wili reach a viable stage only at the level 
o f  production envisaged in the Second Stage. 
The excessive burden of interest on heavy 
borrowings in the early stages would have 
meant substantial losses to the Plant in view 
of the fact that the prices of steel are regu
lated, on a uniform basis, for all the Stec1 
Plants and are not related to the cost of 
production of individual Steel Plants. As it 
will take the / la n t  3 or 4 years to achieve 
the optimum level of production after the 
commissioning of the 4  million tonne stage, 
in 1975-76, Government has taken a  decision 
to grant an  interest holiday on all loans to 
Bokaro Steel Ltd. upto M arch 1978.

SHRI IN D R A JIT  GUPTA : According 
to the statemen i Government has taken a
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decision to grant an interest holiday on all 
loans to Bokaro Steel Ltd upto March 1978. 
May 1 know, by this date, March 1978, what 
would be the estimated total cumulative 
interest which would have accumulated on 
the loans given ?

SHRI S. MOHAN KUM ARAM ANGA- 
LAM : According to the estimates we have 
made, if the debt equity ratio is one to one, 
the total interest charges would amount to 
Rs. 378 90 crores for the period 1972-73 to 
1981-82, that is to say, we take these eight 
years If  the debt equity ratio is altered to 
one to three, naturally the position changes ; 
then the interest charges would work out at 
about Rs. 166.80 crores and the company 
would get a profit of Rs. 24 34 crores, that 
is to say, on the basis of cash flow statement. 
It, however, it is taken on the basis not 
merely of cash flow statement but after taking 
depreciation into account, then the loss will 
be greater.

SHRI IN D RA JIT G U PI A : According 
to (he statement, this Plant will reach a viable 
stage only when the level o f production comes 
up to 4 million tonnes. May 1 know from 
him whether it is expected, the other condi
tions apart, by 1975-76 this 4 million tonne 
production target will be achieved and, if so, 
is the Plant expected to make profit thereafter ?

SHRI S. MOHAN KUM ARAM ANGA- 
LAM : I do not think that by 1973-76 we 
would be able to reach a total production of 
4 million tonnes. I t is difficult now to give 
a definite reply as to when we would be able 
to achieve that particular figure because that 
means that we are aiming at 100 per cent 
utilisation. In a steel plant the gestation 
pei iod is always a  little longer because after 
we have installed all the equipment which will 
enable us to produce 4  million tonnes, it 
usually takes, in any country, even two or 
three years longer than that,

SHRI PILOO MODY : I would like to 
know why this novel method of financing the 
steel plant has been employed. If  Bokrao 
Mcel Plant cannot pay interest on the loans 
it has taken why has the Government not 
extended further loans to Bokaro Steel Plant 
•n order to pay the interest which is due to 
it 7

SHRI S. M OHAN KUM ARAM ANGA- 
LAM : I think. Government makes a  choice

taken all the considerations into account.

SHRI PILOO MODY : To enable Bokaro 
to make fictitious profit.

SHRI SURENDRA MOHANTY : May I 
know whether special concession has been 
extended to Bokaro Steel Plant alone or to 
any other public sector undertaken also ?

SHRI S. MOHAN KUM ARAM ANGA- 
LAM : I cannot speak for all the other public 
sector undertakings under Government and, 
therefore, I do not think I am in a position 
to make a direct reply to that.

SHRI TRIDIB CHA UDHURI : May I 
know if the Minister can give us any idea 
as to what would be the interest that we will 
have to pay on the foreign loans that we have 
taken on Bokaro ?

SHRI S. MOHAN KUM ARAM ANGA- 
"LAM : The hon. Member may put a separate 
question ; then I may give him a reply.

Indo-Oylon Agreement on ownership of 
Kachchativu Island

'I
*393 SHRI S C. SAMANTA :

SHRI N K. SANGIII :

Will the Minister of EXTERNAL AFFAIRS 
be pleased to state :

(a) whether Government have reached 
any settlement with the Government of Ceylon 
with regard to the ownership of Kachchativu 
Island ; and

(b) If not, at what stage the matter 
stands at piesent ?

THE M INISTER O F EXTERNAL 
AFFAIRS (SHRI SWARAN SINGH) : (a) and
(b). The question of sovereignty over the 
Island of Kachchativu continues to be the 
subject of discussions between the G overn
ments o f India and Ceylon. As the Hon'ble 
Members may be aware, both India and 
Ceylon has expressed their desire to resolve 
this in a spirit of friendly cooperation.

SHRI S. C. SAMANTA : At what level 
have India and Ceylon discussed this matter 
and with what result ?
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SHRI SWARAN SINGH : This has been 
the subject m atter of discussion at two or 
three levels.

SHRI K. M A NOHARAN : What does he 
mean by three levels ?

SHRI PILOO MNDY : W hat is under 
the water belongs to us and what is above the 
water belongs to them.

SHRI S. C. SAMANTA : Who attracted 
the attention of the Government of India 
about this m atter ?

MR. SPEAKER The Governm ent’s 
attention was attracted by this House some
time ago

SHRI SWARAN SINGH : This matter 
was raised sometime back on the floor of 
this House

SHRI PILOO MODY : He wants to 
know the present situation.
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M R. SPEAKER : For answering this 
question he should go into it again. But we 
have read all that.

M R. SPEAKER : M r. C h ittibabu -absen t. 
But he was here. Mr. Narasimha Reddy.

Objective of keeping Indian Ocean Free 
from Big Power Rivalry

*395 SH RI P. NARASIM HA REDDY : 
Will the M inister o f EXTERNAL A FFAIRS

be pleased to state :

(a) the progress achieved in our objective 
to keep the Indian Ocean free from big power 
rivalry ;

(b) whether there is lack of sufficient 
co-operation from some of the countries 
concerned in achieving this objective ; and

(c) the steps contemplated to establish 
India 's dominant presence in this Ocean ?

THE M INISTER O F EXTERNAL 
AFFAIRS (SHRI SWARAN SIN GH) : (aX 
Government has subscribed to the Lusaka 
Declaration and was also one of the co
sponsors of the U N . General Assembly 
Resolution No. 2S32 (XXVI) o f 1st December, 
1971, calling on all powers to maintain the 
Indian Ocean a te i as a zone of peace.

(b) We have drawn the attention o f 
the U K , the U S .A . and the U.S.S.R. to 
the Lusaka Declaration. While the U S.S.R. 
Government indicated that they have noted 
the views of the majority of the littoral 
countries as expressed in the declaration no 
response was forthcoming from the other 
Governments, All the big powers, however, 
continue to have a naval presence in the Indian 
Ocean.

(b) Attention of the Ilon’ble Member 
}s drawn to the relevant portion in the Presi
dent’s address to Parliament on March 13, 
1972 when the President said ;

’’India does not seek leadership or domi
nation. N or will it tolerate domination by 
any country, wc want the sub-continent and 
indeed the entire South Asian region and the 
Indian Ocean area to be free from power 
rivalries or domination and to develop into 
an area of peace and cooperation rather than 
one of confrontation."

SHRI P. NARASIMHA REDDY : Is it 
a fact that some participants o f the Lusaka 
Conference have requested the Government 
o f India to take the initiative to call for a 
conference of the littoral States to bring about 
a proper political atmosphere and pressure to 
discourage the big power rivalry in the Indian 
Ocean area ?

Secondly, is it a fact that the Govern- 
ment o f India took up the issues with the
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Soviet Commander-in-Chief during his recent 
visit and if so, what is the outcome thereof ?

SHRI SWARAN SINGH : With regard 
to the first question, we have not been 
approachcd by any littoral country or any 
group of littoral countries to take the initia- 
tive for convening a conference.

W ith regard to the second question, I 
have already said that we have taken it up 
with the USSR Government. There is no 
point served by taking it up at the level of 
the Chief of a  particular Service.

SHRI JY OTIRM OY BOSU : Is It a fact 
or not that United States, Britain and France 
have regular naval bases in the region of the 
Indian ocean ? The American and West 
\ uropean spokesmen have alleged that they 
lud im portant naval bases in the Indian 
ocxtin because of their own reasons. Is it a 
f.»cl or not ? Is it a fact or not that Royal 
Air Force planes have landed in Car 
Nicobar islands for re-fuelling and that such 
landing agreements, such arrangements, exist ?

SHRI SWARAN SINGH : Wiih regard 
to the iirst question, this has been answered 
by me earlier also. I have given answer 
about the facilities that the USA and UK 
have in the Indian occan. I have already 
replied to this question on an earlier occasion. 
With regard to the second question the reply 
is the negative.

SHRI JYOTIRM OY BOSU : I have seen 
it with my own eyes when I went to Car 
Nicobar islands. The royal airforce planes 
arc landing at Car Nicobar islands for re
fuelling, or take off purposes. If  you deny,
I shall consider that you are misleading the 
House.

SHRI SWARAN SIN G H  : Now that he 
'!> saying that he is having information to the 
contrary, I will make enquiries from my 
colleague the Defence Minister. But if that 
ftas his information what was the point of his 
asking this question ? He is giving his 
information rather than getting infor
mation

SHRI JYOTIRM OY BOSU : Was it 
d°ne with your consent ro without your 
conseht 7

SHRI SAMAR GUHA : I was also there ; 
I know about it . . .

SH RI JY O TIRM O Y  BOSU : It is a very 
serious matter. The Minister is misleading 
the House. Shri Samar Guha and I went on 
a delegation which visited the Andamans. Wc 
know that the Royal Air Force planes had 
landed on Car Nicobar islands. We asked 
about it from the local oflicials. The local 
officials confirmed this. They said, yes, they 
come here quite often for re-fuelling and 
take-off purposes. Will the hon. Minister 
tell the House. (In terrup tion )

SHRI SWARAN SINGH : I have already 
clarified.

SHRI JY OTIRM OY BOSU : Sir, this 
House is reduced to a mockeiy.

SHRI SWARAN SIN G II : Sir, I have 
already clarified. This m atter having been 
raised by the hon. Member, I said, I will 
check up from my colleague the Defcncc 
M inis'er. But I would like to say at the 
same time that there are also reciprocal 
facilities which are conceded by the UK 
Government in the middle-east and also in 
.several other air-ports and so, if there is any 
reciprocal arrangement with the Indian Air 
Force, I would like to check up on that. I 
have said it quite frankly.

SHRI JY OTIRM OY BOSU : This reply 
is very unsatisfactory. He now says, there 
is reciprocal arrangement bccause they arc 
giving the same facilities to the Indian Air 
Force. I want your protection, Mr Speaker. 
The hon. Minister is deliberately misleading 
the House. He had given wrong information.

SOME HON. MEMBERS : No. no.

SHRI JY OTIRM OY BOSU : He said 
first, no such thing. Now he says, he has to 
ask his colleague. Is not the Cabinet 
formulating policies, and are they not working 
jointly ? I want to ask a serious question. 
I charge him of misleading the House here 
and now...

SHRI SWARAN SINGH : I wish the hon. 
Member is as courteous and gives the same 
deference to the House as I do.
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SHRI JY OTIRM OY BOSU : He has 
misled the House. He is a senior Minister. 
He is the Foreign Affairs Minister. He gives 
a categorical reply.. ( In terrup tion ) It is a 
very serious matter. You cannot pass over 
like this.

MR. SPEAKER : 1 don 't think it is a 
serious matter,

SHRI JY OTIRM OY BOSU : You want 
to shield them. You are shied ing them. You 
are shielding the Government ( In trrup tion)

M R. SPEAKER : Mr. Jyotirmoy Bosu, 
please sit down.

SHRI JYOTIRM OY BOSU : I won’t. 
I come as an elected Member ; I have a right 
to ask this question. If they try to tell 
untruth, I will not tolerate it.

MR. SPEAKER : I cannot tolerate this 
all the tim e .

SHRI JYOTIRM OY BOSU : It is a very 
serious matter.

MR. SPEAKER : I cannot toleiate this 
Let him not be rude to the Chair.

SH RI JYOTIRM OY BOSU : It is a very 
serious m atter. The hon. Minister must 
now tell us...

MR. SPEAKER : The hon. Minister has 
made the position clear that if there is any 
such information from the hon. Member, he 
will refer it to the Defence Minister.

SHRI PILOO MODY : I can understand 
that the Minister may occasionally make a 
mistake. But what I do not like is the 
Minister telling the hon. Member afterwards 
that ‘If you have the information, why do 
you ask the question ?’. I think that this is 
highly objectionable. One may make mistakes. 
After all, he is more human than most, and 
so he can make as many mistakes as he likes, 
and wc shall overlook them. But we do not 
like this sort of remark when he says ‘If you 
have the answer, why do you ask the 
question ?’

SHRI JYOTIRM OY BOSU : Then he 
goes on to say that he will ask his colleague 
in the Ministry of Defence. Do they not

collectively function ? This is a policy 
matter, and a decision has to be taken by 
the Cabinet whether a foreign defence service 
aircraft will be allowed to land and refuel 
and check. These are matters of high policy 
and importance.

MR. SPEAKER : He has said that he 
will check up.

SHRI JYOTIRM OY BOSU : I understand 
that. But the question is this. How do 
you  want this House to  be treated by Minis
ters ? Do you want that they should tell us 
unmixed untruth, and get away with it ?

MR SPEAKER : He has corrected him
self.

S11RI SWARAN SINGH : Since the hon. 
Member has made the statement rather 
violently, with your permission, Sir, I would 
like to make the position absolutely clear.

So far as the question raised by Shn 
Piloo Mody is concerned, it is quite customary 
for Ministers to say ‘I take this information’, 
if any information is given by hon. Members 
Since the hon. Member has made the state
ment here, I shall certainly make enquiries 
from my colleague the Defence Minister. I 
would like to  assure the House, you, Mr. 
Speaker, and my hon. friend opposite, 
although he is agitated at the moment, that 
1 am the last person to  mislead the House ; 
and there is nothing to hide in this respect...

SHRI JY O TIRM O Y  BOSU : It is cool 
calculated untruth.

SHRI SWARAN SINGH : I have also 
said that there are reciprocal arrangements 
between the IAF and the R A F ...

SHRI K . M ANOHARAN : He said that 
only towards the end. Being the Defence 
M inister, he ought to possess all the infor
mation necessary, but unfortunately...

MR SPEAKER : He is not the Defence 
Minister but he is only the Minister of 
External Affairs.

AN HON. MEMBER : He was Defence 
Ministe * himself formerly.

SHRI K. M ANOHARAN : First, he 
emphatically denied it, and only subsequently
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he said this. The hon. Minister cannot 
plead ignorancc of the functioning o f another 
M inistry...

SH RI JY O TIRM O Y  BOSU : He was 
himself Defence Minister before.

SHRI K. M ANOHARAN : W ith your 
permission, I want to say this. He was him
self the Defence Minister till the other day, 
and he ought to have known what was 
happening.......

SHRI JY OTIRM OY BOSU : I am very 
sorry to say this. 1 had great regard for 
this gentleman, but I say that he has taken us 
today for a ride.

M R. SPEAKER : Order, order; let him 
not be so much oversensitive.

SHRI JY O TIRM O Y  BOSU : This is a 
cool calculated untruth. This is why we are 
so much agitated.

SHRI SWARAN SIN G H  : Since the hon. 
Member is repeating the some thing, I would 
like to say that even if a statement is made 
here, it can be corrected tomorrow or the day 
after. But in the course of the replies to the 
same question, I am saying that the m atter 
having been emphatically stated by the hon. 
Member, I am prepared to  look into it and 
consult my colleague. Instead of appreciating 
this attitude, he is unnecessarily rubbing the 
point without any purpose. I do not know 
what his object is in doing that.

AN HON MEMBER : His object is to 
create a scence.

MR. SPEAKER : Now, the Question
Hour is over.

SHRI JYOTIRM OY BOSU : He has
deliberately misled the House. He has
knowingly concealed the facts. I may tell
him this.......

MR. SPEAKER : Order. I have already 
declared the Question Hour to be over.

After all, there should be some propor* 
lion. He has protested and that should be 
enough, but he is not stopping. There should

some proportion to what he says.

SHRI JYOTIRM OY BOSU : When 
somebody utters an untruth in this house, 
there is no limit to anything. The sky is the 
limit.

W RITTEN ANSWERS TO QUESTIONS

Decline in Production in Rourkeia Steel Plant 
Due to Low Power Supply

*386. SHRI BANAMALI PATNA1K : 
Will the Minister of STEEL AND M INES 
be pleased to state :

(a) whether production has been hit at 
Rourkeia Steel Plant due to low power 
supply ;

(b) if so, the extent thereof ; and

(e) the steps proposed to be taken in 
the m atter ?

THE M INISTER O F STEEL AND 
MINES (SHRI S. MOHAN KUM ARAM AN- 
GALAM) : (a) Yes, Sir.

(b) Production in the H< t Strip Mill and 
Tendom Mill and in the Fertiliser Plant has 
been affected from March this year. The 
approximate loss of production in March a nd 
upto the 9th of April was as follows : —

March 1972 April 1972 

(Tonnes) (Tonnes)

Hot Strip Mill 6,500 720

Tandem Mill 4,000 500

Fertilizer Plant 3,830 -
(Calcium Ammo*
nium Nitrate)

(c) The following steps have been or are 
being taken :—

(i) Discussions are being held with the
officials o f the Orissa State Electri
city Board in order to see that
supplies are improved.

(ii) Power is being conserved by taking 
up a  programme of load shedding
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and by cutting down consumption of 
power on comparatively non-essen
tial purposes.

(iii) The operation o f units like the sin
tering plant, the oxygen plant and 
the electric are furnaces has also 
been cut down to varying degrees.

(iv) The capital repairs of one of the 
generator* o f the plant which are 
now going on will be expedited.

Production of Iron ore in Rajasthan

♦389. SHRI NAWAL K1SHORE 
SHARMA : Will the Minister of STEEL 
AND MINES be pleased to state :

(a) the annual production of iron ore at 
the ore mines at Dausa in Rajasthan ;

(b) whether there is any proposal under 
the consideration of Government to set up 
some plant to boost the production of iron 
ore there ; and

(c) if so, the main features thereof and 
the time by which the plant is expected to be 
set up 7

THE M INISTER O F STEEL AND 
MINES (SHRI S M OHAN KUM ARAM AN- 
GALAM ) : ^a) No production of iron ore 
has been reported during the last two years 
from the iron ore mines near Dausa in Rajas
than, except a quantity of about 56 tonnes in 
1971, from Kalajpuri mine which was inciden
tal to soapstone mining.

(b) No Sir.

(c) Does not arise.

*IT?ftq «TO 1971
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Russian offer for Purchase of Pig Iron from 
Bokaro Steel Project

*391. SHRI B^K SI NAYAK : Will the 
Minister of STEEL AND M IN rS  be pleased 
to state :

(a) whether the Soviet Union have offe
red to buy pig iron from the Bokato Steel 
Project ;

(b) if so, the likely purchases to be made 
by the Soviet Union ; and

(c) the extent to which it v\ill help ease 
pressure on the Bokaro Project ?

THE MINISTER O F  STEEL AND 
MINES (SHRI S. MOHAN KUMARAMA- 
GALAM) : (a) to (c). An offer has been 
made to the Soviet authorities for export of 
pig iron from India. Nagotiations are in 
progiess. The supplies are likely to be made 
from the Bhilai Steel P lant of Hindustan Steel 
and from Bokaro Steel Limited.

Paucity of Funds; with Repatriates Coopera
tive Finance and Development 

Bank, M ad'as

<394. SHRI C. CH1TT1BABU : Will 
the Minister o f LABOUR AND REHABfLf-
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TATION be pleased to state :

(a) whether the work of Repatriates 
Cooperative Financc and Development Bank 
Madras has been impeded by paucity of 
funds ;

(b) if so, the steps taken by Government 
to make available to the bank nccessary finan
ces ; and

(c) whether the Managing Diiector has 
proposed certain new schemes for finding 
adequate icsouiccs for the Bank ?

TUI! MIN1STLR O F LABOUR AND 
RL HABII ITA7ION (SHRI R. K . KHADIL- 
kA R) : (d) No, Sir.

(b) Docs not arise.

(c> No, Sir.

k39K ivm 'rH  m r : t o t  firfcr ffsft
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Construction o f Steel Plant for Bangla 
Desh

*399. SHRI N. H. HORO : Will the 
Minister of STCFL AND MINhS be pleased 
to state :

(a) whether India has offered to cons
truct a steel plant lor the industrial develop
ment of Bangla Desh ; and

(b) if so, the main features theicof ?

THL MINIS ThR OF STL12L AND 
MINES (SHRI S. MOHAN KUM ARAM AN- 
GALAM) : (a) and (b) In the context of 
long term co-operation between the two coun
tries for setting up industri.il projects tn 
Bangla Desh, an indication has been given to 
the representatives of the Bang1 a Desh Govern
ment, u u er 'a lfa . about the expeitisc that has 
been developed in India in the field of 
iion and steel and the kind of equipment 
that can be supplied lioni Indian sources. 
Theie is at present no concrete proposal under 
consideiation.

Thai ter of Drinands bv !■ rsiployees’ Provident 
I und Staff Kderation

*400 SHRI S M. BANLRJFF : Will 
the Minister of I AHOUR AND RH IA B IL l- 
I VI ION tv  pleased to state :

(a^ whether the All India Employees 
Piovulcnt 1 und Staff Federation has submit- 
ted a chartei of demands to the fmployees 
Provident Fund authomies ;

(b) whether the Ted lation has served a 
notice to po in foi direct action in case the 
demands are n>t settled within three months ; 
and

(c) if so, the steps taken by Government 
to avert the impending labour unrest by peace- 
full negotiated settlement ?

T llli M INISTFR O F IA B O U R  AND 
RLHABII ITA H O N  (SHRI R . K . KHA- 
D1LKAR) : The P ioudent Fund Authorities 
have ropoi ted as under : —

(n) to (c). The All India Employees’ 
Provaknt Fund Staff Federation which is an 
unrecognized body has submitted a  “ Charter 
of Demand” on 29th January, 1072 and has
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threatened that if the demands are not settled 
within a  period of three months it would 
adopt such coursc of action as it deems fit 
without giving any further notice. The char
ter is being placed before the Central Board 
of Trustees, Employees* Provident Fund a t its 
next meeting to be held on 4th May, 1972 for 
consideration.

Repatriation of Pak P.O.W s.

2694. SHRI BISHWANATH JH U N - 
JHUNW ALA : Will the Minister o f EXTER
NAL AFFAIRS be pleased to state whether 
matters pertaining to the repatriation of Pakis
tani POWs wiil be discussed by the Govern
ment of India with the Government o f Bangla 
Desh before any decision isan lv ed  at in this 
regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SH RI SURENDRA PAL SINGH) : The 
Pakistani POWs taken in the Eastern Sector 
surrendered to the joint command of Indian 
and Bangladesh forces and are held in custody 
by us on behalf of both the Governments. All 
m atters pertaining to the lepatriation of these 
POW s will therefore be discusscd by the 
Government of India with the Government of 
Bangladesh before any decision is arrived at.

Migration from Rajasthan to Pakistan

2695. SHRI BISHWANATH JHUN- 
JHUNW ALA : Will the Minister of EXTER
NAL AFFAIRS be pleased to slate :

(a) whether there has been any flow of 
population from Rajasthan to Pakistan ; 
and

(b) if so, their number during the last 
six months ?

THE DEPUTY M INISTER IN  THE 
M INISTRY O F EXTERNAL AFFAIRS 
(SH RI SURENDRA PAL SINGH) : (a) and 
(b). There has been no flow of population 
from Rajasthan to Pakistan during the last 
six months.

Supply of Food to Bangla Desh

2696. SH RI BISHWANATH JH U N - 
JHUNW ALA : Will the Minister o f EXTER
NAL AFFAIRS be pleased to  state :

(a) whether Government’s attention has 
been drawn to the news item appearing in the 
Hindustan Times of the 18th March, 1972 that 
as against a promised supply of 500,000 tonnes 
of foodgrains to Bangla Desh, only 70 000 
tonnes have been supplied and this may spark 
off a  famine in that coun ry ; and

(b) if so, whether steps a r t  being taken 
to rush more foodgrains and the plans envisa
ged in this connection ?

THE DEPUTY M INISTER IN  TH E 
MINISTRY OF EXTERNAL A FFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) Yes, 
Sir,

(b) The report is inaccurate in that by 
17th March, 1972, 1,14,924 metric tonnes of 
foodgrains had been despatched to Bangladesh. 
It is now proposed to complete the entire 
movement of the earlier commitment of
500,000 tonnes as well as the fresh commit
ment o f 250.000 tonnes by the end of May as 
against the earlier target date of end of June.

Geological Survey Regarding Deposits of 
Minerals in U ttar Pradesh

2697. KUM ARI KAM LA KUM ARI : 
Will the Minister of STEEL AND MINES 
be pleased to refet to the reply given to part
(d) of Unstarred Question No. 1250 on the 
3rd June, 1971 regarding the Goelogical Survey 
for deposits o f Minerals in U ttar Pradesh and 
stale :

(a) whether the required information has 
since been collected ; and

(b) if so, the main features thereof ?

THE M INISTER O F STATE IN  THF 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAW AZ KHAN) :

Statement
The deposits in the State o f  Uttar Pradesh that

are awaiting exploitation and the scope o f  
employment therein are briefly 

given below

(l) KaJai limestone deposits o f  district 
Dehra Dune

Cement

The area is under lease with the 
Corporation o f India and their plans for its



37 Written Answers CHAITRA 24, 1894 (SAKA) Written Answers 38

exploitation are not yet known. It is there
fore not possible to indicate a t present how 
many persons would be employed in the 
industry.

(2) Jhiroli-magnesite depot ites o f  district 
A lm o ra  :

The area is under lease with the U .P . 
State Industrial Corporation Limited, who 
would be exploiting the deposits immediately 
for making dead burnt magnesite and for 
which a plant is being set up in collaboration 
with Messrs Belpahar Refractories Limited at 
Matela village, Almora district. A new Com
pany is being incorporated by the name of 
‘Almora Magnesite Limited', and the execution 
of the project has just started. The plant 
is scheduled to produce 100 tonnes of dead 
burnt magnesite per day. The projcct would 
givo employment to 699 poisons including both 
skilled and unskilled (259 persons would be of 
managerial, supervisory, skilled and semi
skilled category and the rest 440 would be 
unskilled).

(3) Chandag magnesite deposits o f dis
trict Pithoragarh

Several parties have applied for mining 
louse in the are a where cases arc under consi
deration of the State Government.

(4) Magnesite deposits o f Punger valley
area, district A lm ora:

These deposits are reserved by the State 
Government for exploitation in future.

(5) Phosphorite deposits o f  Dehra Dun 
und Tehri'Garltwal districts :

The phosphorite available is of low-grade 
(15% to 25% Pa Of,) and therefore cannot be 
used in the fertilizer industry. Indusirial 
tests arc being conducted to up-grade the 
material.

Representation from Construction Engineers 
of Bhilai Steel Plant

2698. SHRIMATI SAVITRI SHYAM : 
Will the Minister of STEEL AND MINES 
^  pleased to s ta te :

(a) whether construction engineers o f 
Bhilai Steel PJant have represented to  G overn

ment to make the construction organisation of 
plant a  permanent one ;

(b) if so, the main points o f the repre
sentations ; and

(c) the action taken by Government in 
the matter ?

THE MINISTER O F STATE IN THE 
MINISTRY O F STLF.L AND MINES (SHRI 
SHAHNAW AZ KHAN) : (a) Yes, Sir.

(b) The reprcscnta ion is to the effect 
that, considering that construction engineers 
arc well-trained and expcricnccd in undertaking 
construction woik and capital repairs, etc., 
the construction organisation should be made 
permanent. If, however, the construction 
organisation has to be marged with the 
Hindustan Steelworks Construction Limited, 
the engineers should be treated as having been 
transferred, with full protection of their present 
service conditions.

(c) Discussions arc going on in this re
gard between Hindustan Steel Ltd. and Hindus
tan Steelworks Construction Limited.

Return of Bangla Desh Refugees in India 
Prior to 1970 Election in Bangla 

Desh

2699. SHRI SAMAR GUHA : Will
the Ministei of LABOUR AND REHABILI
TATION be pleased to state :

(a) whether Government have under
taken any negotiation with the Government of 
Bangla Desh for the return of the eleven lakh 
refugees, particularly from the districts of 
Khulna, Jessorc, Faridpur, Ferorepur and 
Barisal prior to 1970 elections in Bangla 
Desh ;

(b) whether these minorities were squee* 
zed out by the Yahya Khan Government of 
those days, becausc they supported the Awami 
League and the leadership o f Sheikh Mujibur 

Rchrnan duiing the fateful election o f 1970 in 
Bangla Desh ; and

(c) if so, the outcome of such negotia
tions ?

THE M INISTER O F LABOUR AND 
REHABILITATION (SHRI R. K. KHAD1L- 
KAR) : (a) The arrangements made by the
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Government for repatriation of refugees to 
Bangla Desh were confined to those who had 
comc to India ui'tcr the 25th March, 1971 and 
who had been registered as foreigners. These 
arrangements do not cover those who had 
crossed over to India from East Bengal be
fore the 26th March, 1971 as migrants and 
have acquired or acquiring Indian citizenship. 
The present policy in respcct of the families 
who came before the 26th March, 1971 is that 
they will continue to receive relief and reha
bilitation assistance with a view to their reset
tlement in India, in accordance with the exis
ting orders. The Government or India, are 
however, aware of the desire of the migrants 
generally to go to Bangla Desh. The question 
whether the matter can be discussed with the 
Bangla Desh Government will be considered 
at the appropriate time.

(b) The reasons for influx of refugees 
from the erstwhile East Pakistan during 1970 
were reported to be insecure conditions of 
living in East Pakistan, economic distress and 
discriminatory treatment meted out to the 
minority community. This situation was wor
sened by the election propaganda carried out 
by communal parties during the election 
campaign.

(c) In view of what is stated against 
part (a) of this Question above, the question 
docs not arise.

• Profits of Coal Mining Companies in 
Private Sector

2700. K U M A RI K A M IA  K UM ARI : 
Will the Minister of STEEL AND MINES be 
pleased to refer to the reply given to Starred 
Question No. 400 on the 10th June, 1971 
regarding the profits of Coal Mining Compa
nies in Private Sector and state :

(a) whether the requisite information has 
since been collected ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN  THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAW AZ KHAN) : (a) and (b)
According to the information compiled by the 
Reserve Bank of India, based on the data 
available in respect of 39 selected coal com
panies, increase in profits of these companies in 
1969-70, as campared to that in 1968-69, had 
been as follow :

(Rs. in lakhs)

1.4.68 1.4 69 %
to to increase

31.3.69 31.3.70

(i) Profits be
fore Tax. 271.05 384.11 41.7

(li) Profits after
Tax, 100.56 254.29 142.9

It may be mentioned that the year 1969-70 
was the best year so far the coal industry 
with a record production of 75.72 million 
tonnes as against 71.41 million tonnes in 
1968-69.

The salaries and wages and the expenditure 
on welfare measures during the calender years 
1968 and 1969 in respect o f these companies 
were as follows :

1st Janury to 3isi 
December, 1968.

(i) Salaries and Wages (including 
bonus Rs. in lakhs).

(ii) Employees Welfare Expenses 
-f- Provident Fund (Rs. in 
lakhs)

(iii) Value of production
(Rs. in lakhs)

(iv) Salaries and Wages as percen
tage of value of production.

(v) Employees Welfare Expenses +■ 
Provident Fund as percentage 
value of production.

3113.33

316.12

6072.64

51.3%

5.2%

1st January to 31st 
December, 1969.

3291.16 

320.40

6749.00 

48.8%

4.7%
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Information for the year 1970 is available for 23 coal companies only, This is as follows :

(i) Salaries and Wages (including 
bonus) (Rs. in lakhs)

(ii) Employees Welfare expenses
-f Provident Fund (Rs. in lakhs)

(ni) Value of Production 
(Rs in lukhs)

(vi) Salaries and Wages as percentage 
of value of production.

(v) Employees Welfare Expenses +  
Piovidcnt Fund as percentage of 
value of pioduction

1st January to 31st 
December 68 .

1.1 66
to

31.12 69

1 1.70 
to

31.12.70

2379 45 2575.78 2834.13

236.68 249.68 247.38

4643.91 5113.76 5618.46

51.2% 48.5% 50 4%

5.1% 4 7% 4 4%

Indian 1 xperts seUk-d Abroad

2701. KUMARI KAMLA KUM ARI : 
Will the Minister of LX IE R N A L  A W  AIRS 
hj pleased lo icfcr lo the reply given to 
U ncalled Question No 3230 on the 28th 
lime, 1971 regarding doctors and engineers 
who have settled in foreign countries and 
staU :

(a) whethci the information has since 
been collected ; and

(b) if so, the particulars thereof ?

THE DEPUTY M INISTER IN THE 
MINISTRY O F EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b). Inform ation has yet to be collected 
in icspect of Canada and U S.A. This will 
take some more Ume in view of the large 
aicas of these countries and of the large 
number of Indians there.

Visit by Indian Citizens to Pakistan

THE D L PU IY  MINIS ITR IN THE 
MINISTRY OI- FX ILR N A L A t FAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
and (b). L ffb itsare being made to collect 
all available information and will be placed 
befoie the House as soon as completed.

Aerial Survey for Natural Resources 
in Kerala

2703. SHRI VAYALAR RAVI : Will 
the Minister of STEFL AND MINES be 
pleased to state :

(a) whether Government propose to 
conduct more aciial survey to locate natural 
resources in the year 1972-73 ;

(b) whether any region in Kerala is 
proposed to be included for aetial survey 
during this period ; and

(c) if so, the nature of survey which is 
to be done in Kerala ?

2702. K U M A RI KAMLA KUM ARI : 
Will the Minister o f EXTERNAL AFFAIRS 
l>e pleased to refer to the reply given to 
Unitarred Question No. 2654 on the 21st 
June, 1971 regarding the Indian cituens who 
"cat to Pakistan and stale :

(a) whether the information has been
'-ollectcd ; and

(b) if so, the main features thereof 7

THE MINISTER OI STATE IN THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAW AZ KHAN) : fa) Airborne
geophysical surveys, under an agreement 
signed by the Government of India with 
Bureau Dc Rccherches Geologiques and 
Minicres (B. R. G . M ) o f France, to locate 
non-ferrous deposits, are being continued 
during 1972-73 in parts of Rajasthan, 
Gujarat, Madhya Piadesh and Mysore 
States.
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(b) No, Sir.

(c) Does not arise.

Strikes in Public Sector Undertakings 
in 1971-72

2704. SHRI VAYALAR RAVI : Will 
the Minister of LABOUR AND RLHABILI- 
T ATI ON be pleated to state :

(a) the total number of labour strikes 
in different public sector undertakings all 
over India during the year 19/1-72 ; and

(b) ihe total number of working days 
lost due to these strikes ?

7H L  MINISTER OF LABOUR AND 
REHABILITATION (SH RI R K KHADIL- 
KAR) : (a) and (b) Accoiding to available 
provisional information, the number of 
strikes in the public scctor undertakings all 
over India during 1971 and the number of 
mandays lost due to these st * ikes was respec
tively 2b8 and 8", 1,620.

Shifting of I. C. C. Headquarters

2705. SHRI VAYALAR RAVI : Will 
the Minister of EXTERNAL A FFA IRS be 
pleased to state :

(a) whether India has put forward a 
proposal to shift the Headquarters of the 
International Control Commission fiom 
Saigon in view of the South Vietnam Govern
ment’s decision not to renew the visas to its 
Indian members and officials ;

(b) if so, the reaction of other members 
to the proposal; and

(c) what progress has been made in the 
efforts of Government to pursue this matter ?

THE DEPUTY M INISTER IN  THE 
MINISTRY O F EXTERNAL AFFAIRS 
(SH RI SURENDRA PAL SIN GH) : (a) to
(c). The Government of India was considering 
various possible alternatives in consultation 
with the Co-chairmen and other supervisory 
powers, viz., Canada and Poland, in case the 
South Vietnamese Government did not renew 
the visas to the Indian Delegation, However, 
visas to the Indian Delegation members have 
since been renewed for approximately six

m onth’s period and, therefore, there is no 
immediate proposal to consider shifting o f  
the Commission Headquarters from Saigon.

Asian Refractories Ltd.

2706. SHRI SWARAN SIN GH S O K H I: 
Will the Minister of STEEL AND MINES be 
pleased to state :

(a) the number of share holders of 
Asian Refractories Ltd. which has recently 
been taken ovci by Government ; and

(b) how Government propose to com
pensate them ?

THE MINISTER O F STATE IN TH k 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAW AZ KHAN) : (a) In accor
dance with the Asian Refractories (Acquisition 
o f Undertaking) Act o f  1971, Government 
have acquiied the Undertaking of Asian 
Refractories Ltd free from all.

(b) Does not arise

Import of Iron and Steel from Last 
Luropean Countries

2707. SHRI VAYALAR RAVI : Will 
the Minister of STEEL AND MINES be 
pleased to state :

(a) whether any East European countries 
has offered to supply more iron and steel to 
meet the shortfall in our imports caused by 
the stoppage of American Economic Aid to 
India ; and

(b) if  so, the names o f those countries 
from whom Government propose to import 
steel on rupee payment basis ?

THE M INISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAW AZ KHAN) : (a) and (b). No 
offer has been received from any East 
European Country for supply o f additional 
quantities of steel specifically to meet the 
shortfall caused by the stoppage o f American 
Economic Aid to India. However, the Trade 
Plan provisions for 1972 for import of steel 
from some o f the East European countries are 
more than the provisions made for the year 
1971.
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Nationalisation of iron ore or Kyanite mines

2708. SHRI SWARAN SINGH SOKHI : 
Will the Minister of STEEL AND MINES be 
pleased to state :

(a) whether Government have any 
proposal to nationalise Iron Ore or Kyanite 
mines ; and

(b) if so, the salient features thereof ?

THE M INISTER O F STATE IN THE 
MINISTRY O F SrE E L  AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) and (b).
1 here is no proposal under consideration of 
the Government to nationalise the iron ore 
or Kyanite mines, except for certain kyanite 
mines in Bihar, the management of which 
was taken over on the 10th March, 1972, 
because of these being a part of the under
taking of M/S. Indian Copper Corporation 
Limited.

Overstocking of M. S. Rods and Angles Iron 
at Gobindgarh Re-Rolling Mills in Punjab

2709. SHRI SWARAN SINGH SOKHI : 
Will the Minister of STEEL AND M1NLS 
be pleased to state :

(a) whether a lot o f converted M. S. 
Ingots into M. S. Rods and Angles Iron, 
arc lying with Re-Rollets for want of permits 
issued by Government at Gobindgarh Re- 
Roiling Mills in Punjab, for months together ;

(b) if so, the reasons th e re fo r; and

(c) the action Government propose to 
tike against those officers responsible for 
over-stocking and delay in distribution ?

THE M INISTER O F STATE IN THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) to (c). Pre
sumably, the H on’ble Member is referring to 
reported delay in the disposal of re-rolled 
products produced by Re-rolling Mills at 
Mandi Gobindgarh out of billets allotted to 
them by the Billet Re-rollers' Committee. 
Allocation of billets to the Registered Billet 
Re-rollers, including the mills at Mandi 
Gobindgarh, Punjab, a t  well as distribution 
of the re-rolled products produced by them, 
arc regulated by the Billet Re-rollers Com
mittee on a quarterly basis. The Committee 
have issued distribution lists for all the

quarters upto January-M arch, 1972 covering 
the entire supplies of billets scheduled in 
favour o f all the billet Re-rolling Mills of 
Mandi-Gobindgarh. The Committee are not 
aware of any stocks of finished products, un
covered by release orders, lying with these 
Re-rollers.

Houses built for Labourers Working in 
Steel Plants

2710. SHRI SWARAN SIN GH SOKHI : 
Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether the houses built for labourers 
woiking at Rourkela, Blulai and Durgapur 
Steel Plants of Hindustan Steel Limited are 
under wrongful occupation o f contractors who 
have finished their contracts jobs at these 
three Steel Plants on the plea of payment of 
their final bills ;

(b) whether these three Steel Plants are 
under any obligation to provide accommoda
tion to contractors or their supervisory stalf 
or their labour, as per terms of the contracts ;

(c) if so, the number of Bungalows and 
labour quarters of each of the three Steel 
Plants which are under wrongful occupation 
or enchrouchment and their rent ; and

(d) the action Government propose to 
take for eviction and to compensate the 
loss ?

THE MINISTER O F STATE IN THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) to (d). In
the Rourkela and Durgapur Steel Plants, some 
of the contracts entered into with contractors 
contain a stipulation regarding provision of 
accommodation to the supervisory staff and 
or workers of the contractor either to a 
specified extent or subject to availability. In 
the Rourkela Steel Plant, five quarters arc 
under wrongful occupation of the contractors 
on the plea of non-payment of their final 
bills. In the Durgapur S'ecl Plant, a house 
allotted to a contractor is under the wrongful 
occupation of an employee of the contractor 
who has since left his scrvicc. Apart from 
with holding final payments under the 
contracts, legal steps are also being taken 
for eviciion. There are 16 other houses under 
the occupation of contractors whose teims of 
contract and work are over. These houses
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have not been vacated on the ground that 
they have been given o ther contracts in the 
plant winch necessitates their continued 
occupation of the houses. These cases are 
under the plant’s consideration.

Facilities to Registered Trade Unions

2711. SHRI PRAVINSINH SOLANKI : 
Will the Minister of LABOUR AND RE
HABILITATION be pleased to state :

(a) whether certain facilities like collec
tion o f membershfp subscription, pasting o f 
posters on Notice Boards and holding 
meetings etc.. are granted to the Registered 
Trade Unions in the premises of the Industry 
or its nearby area under the Trade Union 
Act ; and

(b) if so, the nature o f  such facilities 
gianted to the Registeted Trade Unions under 
the Trade Union Act, Industrial Dispute Act 
and the Constitution o f India 1

TH E  M INISTFR O F LABOUR AND 
REHABILITATION (SHRI R . K. KHAD1L- 
KAR) : (a) and (b). The Trade Unions
Act, the Industrial Disputes Act and the 
Constitution o f India do not mention these 
facilities. However, the rights of recogniscd 
trade unions under the Code o f  Discipline 
arc given in the attached statement.

Statement

Right's o f  tecagnrei! unions under the Code o f
D i\ciphne vis-u-vis unrecognised unions

1. It was agreed that unions granted 
recognition under the Code of Dis
cipline should, for the present enjoy 
the following rights

(i) to raise issues and enter into 
collective agreements with 
employe! s on general question 
concerning the terms o f employ
ment and conditions of service 
of workers in an establishment 
or, in the case of representative 
union, in an industry in an local 
area ;

(ii) to collect membership fees/ 
subscriptions payable by mem* 
bers to the union in the pre
mises of the undertakings ;

(iii) to put up or cause to put up a 
notice board on the premises 
of the undertaking in which its 
members are employed and 
affix or cause to be affixed 
therein notices relating to 
meetings, statements of accounts 
of its income and expenditure 
and other announcements which 
arc not abusive, indecent or 
inflammatory or subversive of 
discipline or otherwise contrary 
to the Code ;

(iv) for the purpose of prevention or 
settlement of an industrial 
dispute ;

(a) to hold discussions with 
employees who are mem
bers of the union at suit
able place or places within 
the premises of office! 
factory/establishment as 
mutually agreed upon ;

(b) to meet and discuss with 
an employer or any pci son 
appointed by him for the 
purpose, the grievances of 
its membcis employed in 
the undertakings ;

(c) to inspect, by piior 
arrangement, in an under
taking, any place whcie 
any member of the union 
is employed ;

(v) to nominate its repiesentatives 
on the Grievances Committee 
constituted under the Grievance 
Procedure in an establishment,

(vi) to nominate its representatives 
on Joint Management Coun
cils : and

(vii) to nominate its representatives 
on non-statutory bi-partite 
committees e.g. canteen com
mittees, house allotment 
committees, etc. set up by 
managements.

2. The rights referred to above would
be without prejudice to the privileges
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being enjoyed by the recognised 
unions at present eillier by agreement 
or by usage.

Procedure to Finalise Disputes Between Trade 
Unions and Railway Administration

2712. SHRI PRAVINSINGFI SO LA N K I: 
Will the Minister of LABOUR AND REHA- 
UIIITATION be pleased to state :

(a) the proccduie for finalising the dis
putes between the Registeied Trade Unions 
and Employers;

(b) whether th fie  are 15 Registered
Tiade Unions on the Railways, functioning 
a s  such and whet 1» c j  the disputes refeired by 
these registered TraJc Unions arc not
k ing given consideration by the Railway 
Administration ; and

(c) if so, the action proposed to imple
ment the procedure laid down under Indust- 
tuil Disputes Act, to redress the problems and 
disputes between these Registered Trade 
Unions and the Railway Administration ?

THE M INISTER OF LABOUR AND 
UIHAB1L1TATION (SHRI R. K. KHADIL- 
KAR) : (a)T he Industiial Disputes Act, 1947 
and the corresponding State enactments 
piovide a machinery for the investigation and 
settlement of industrial disputes between 
employers and workmen. In addittion. there
aie voluntary provisions like the Code of
Discipline and Joint Management Councils 
which promote settlement o f such disputes.

(b) and (c). According to the Ministry 
°f Railways, there arc at least eighteen 
Registered Trade Unions functioning on the 
Railways. Genuine giicvances of the staff 
including unrecognised unions receivc atten
tion of the appropriate Railway authorities 
hut no correspondence is entered into with 
M ich unrecognised bodies. The Industrial 
disputes Act applies equally to all Railway 
employees and unions whether they are 
fwttgnissd by the Railway Administration or 
not.

Mortgaging of Assets to Financial Institutions
1 »dcr Mineral Concessions Rules I960

2713. SHRI PRATAP SINGH N EGI : 
Will the Minister o f STEEL AND MINES be 
Phased to refer to the reply given 1o U nstar

red Question No. 1763 on the 10th June, 
1971 regarding mortgaging o f assets to Finan
cial Institutions under the Mineral Concession 
Rules, 1960 and slate :

(a) whether any case has come to the 
notice of Government in which a  mine has 
suffered because of not getting funds sanction
ed in time during the Third Five Year Plan ; 
and

(b) if so, the facts relating to such cases 
and the number of cases which are still 
pending ?

THK MINISTER OF STATE IN  THE 
MINISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : (a) and (b). The 
information is being collected and will be laid 
on the Table of the House.

Prcssuie of U.S.A. for Release of POWs

2714. SHRI NIHAR LASKAR : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether United States is trying to 
exert pressure on India through the Phili
ppines for a unilateral release of POWs by 
India ; and

(b) whether Bangla Desh Government 
will also be consulted before sending the POWs 
to Pakistan ?

THE DEPUTY M INISTER IN  THE 
MINISTRY O F EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : (a) 
There is no evidence to this effect.

(b) As the Pakistani POWs in the 
easteren theatre had surrendered to the Joint 
Command of Indian and Bangladesh forces 
their repatriation to Pakistan would be in 
accordance with a joint decision of the Govern
ments of India and Bangladesh.

Expansion of HINDALCO

2715. K UM ARI KAMLA K U M A RI : 
Will the Minister ol STEEL AND MINES be 
pleased to state :

(a) Whether HINDALCO has sought 
Government's permission to expand produc
tion ; and
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(b) if so, the salient features thereof ?

THE M INISTER O F STATE IN  THE 
TH E M INISTRY O F STEEL AND MINES 
(SHRI SHAHNAW AJ KHAN) : (a) Yes, 
Sir.

(b) The present capacity o f HINDALCO 
for manufacture o f fabricated products of 
alumiuium at Renukoot (U .P ) is 37,000 tonnes 
per annum The Corporation have applied 
for expanding the capacity from 37,000 tonnes 
to 74,000 tonnes per annum.

Closure of Industries in States due to 
Labour Trouble

2716. SHRI P.M. MEHTA : Will t ’ e 
Minister of LABOUR AND REHABILI
TATION be pleased to state :

(a) whether Government have asked the 
State to study the closure of industrial units 
caused by workers unrest ; and

(b) the total number o f industries closed 
down in different States and the reasons 
therefor 7

THE M INISTER O F LABOUR AND 
REHABILITATION (SH R I R . K. KHAD1L- 
KAR) : (a) Yes ; the M inistry o f Labour 
has requested the State Governments recently 
to carry out such a study and to  make efforts 
to secure re-opening o f the units which have 
closed down due to labour trouble.

(b) The attached statement which 
summarises the readily available information, 
shows the number of factoiies, State-wise, 
which had closed down during the period 
April 1, 1969 to March 31, 1971 and the 
number o f factories which remained closed 
as on March 31, 1971. While precise infor
mation about the roasons for these closures 
is not available, closures may be due to 
shortage of raw materials, financial difficul
ties, mis-management, labour trouble, etc.

Statement
S.

No.
Name of th e  State/ 
Union Tcrritoiy.

No. of factories closed 
duung the last 2 years 
(period from 1 4 69 to 

31.3.71)

No of factories 
which remained 

closed (as on 
31 3.1971)

1. Andhra Pradesh 647 559
2 . Assam 226 215
3. Bihar 168 159
4. Gujarat 202 194
5. Himachal Pradesh 4 4
6 . Jammu & Kashmir 6 5
7. Kerala 293 184
8 . Madhya Ptadesh 23 23
9. Maysore 871 603

10. Manipur Nil Nil
11. Nagaland Nil Nil
12. Orissa 66 59
13. Punjab 19 19
14. Rajasthan 121* 121**
15. Tamilnadu 22 16
16. Tripura 3 3
17. U ttar Pradesh 76 56
18. West Bengal 531 336
19. Andm an & Nicobar Nil Nil
20 . Delhi Administration 21 15
21 . D adra & Nagpur Haveli 15 8
22 . Goa, Daman Sc Diu 23 23
23. Laccadives, Minicoy & Amindives Islands Nil Nil
24. Pondicherry 3 Nil

and 1970.
** position indicated as on December 31, 1970.

Calander Y ears 1969
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Alleged crossing over to Burma by Remnants of 
Naga and Mizo Hostiles on theie way to China

2717. SHRI P. GANGADEB :
SHRI NIHAR LASKAR :

Will the Minister of EXTERNAL 
A FFAIRS be pleased to state :

(a) whether with their training bases in 
Bangla Desh smashed, the remnants of Naga 
and Mizo hostile groups are reportedly trying 
to cross over to Burma on their way to China ;

(b) whether the Finance Minister of 
the so-called federal Government of Nagaland, 
Isakswn has left for China through the Chakha- 
sing area ; and

(c) what steps are being taken by 
Government not to allow them to go to China 
and also to check their anti-Indian activities ?

THE DEPUTY M INISTER IN  THE 
MINISTRY O F EXTERNAL A FFA IRS 
(SHRI SURENDRA PAL SIN G H ) : (a) 
There arc reports that after the loss o f their 
bases in Bangladesh, some Indian Mizo rebels 
accompanied by a  few Indian Naga rebels 
have entered the Burmese territory seeking 
to establish now hideouts. However, we have 
no confirmation that the Naga or Mizo groups 
who crossed over to Burma are proceeding to 
China.

(b) We have no inform ation.

(c) Governments of Nagaland and Mani- 
pur, Mizoram Administration and the Security 
Forces are exercising utmost vigilance on  our 
borders and taking all action necessary for 
this purpose.

Kanpur Mahapalika Contribution to Bangla 
Desh Relief Fund

2718. SHRI RAJDEO S IN G H : Will the 
Minister of LABOUR AND REHABILI
TATION be pleased to state :

(a) whether Kanpur Mahapalika in U ttar 
Pradesh promised and declared Rs. 25,000 for 
Bangla Desh refugee Fund ;

(b) if so, whether this fund amount has 
been accounted either in State fund or Cent
ral fund ; and

(c) if  not, the reasons therefor ?

THE MINISTER O F LABOUR & 
REHABILITATION (SHRI R. K . KHAD1L- 
K AR; : (a) to (c). According to information 
received from the Nagar M ahapaiika, Kanpur, 
a  resolution was passed by them on 29.3.1971 
for the donation of a sum of Rs. 25,000/- for 
medical and other help to the people of 
Bangladesh after obtaining necessary sanction 
from the State Government. The said reso
lution has been received by the Government 
of U ttar Pradesh only recently and is under 
their active consideration.

Rehabilitation of Cyclone Victims of Cuttack 
in Dandakaranya

2719. SHRI ANADI CHARAN DAS : 
Will the Minister of LABOUR AND REHA
BILITATION be pleased to state :

(a) whether Government are thinking to 
rehabilitate the landless flood] and cyclone 
affected Adivasis and Harijans o f Cuttack 
District o f Orissa in Dandakaranya project 
area ; and

(b) if so, the time by which these affected 
people will be shifted to D andakaranya project 
and the arrangements made by Government 
in this connection ?

THE M INISTER O F LABOUR & REHA
BILITATION (SHRI R  K  K H A D ILK A R) :
(a) No such proposal is under the consi
deration of the Government of India.

(b) Does not arise.

Desire of Erstwhile East Pakistan Refugees in 
Dandakaranya to leave Bangla Desb

2720. SHRI N. K . SANGHl :
SHRI C. CHITTIBABU :

Will the Minister of LABOUR AND 
REHABILITATION be pleased to state :

(a) whether refugees from erstwhile East 
Pakistan who had already been settled in th« 
D andakaranya Project are now wanting to 
leave for Bangla Desh ;

(b) if so, how far the Dandakaranya 
settlement and project are affected thereby 
and the measures taken to  prevent any adverse 
effect; and
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(c) whether the refugees migrated and 
already settled arc acceptable to Bangla Dcsh 
Government ?

THE M INISTER OF LABOUR & REHA
BILITATION (SHRI R. K. K H A D ILK A R) :
(a) According to information received from 
the Dandakaranya Project administration, 
more than 6,000 families have left the Project 
between the 16th of December, 1971, and the 
25th o f March, 1972. These include about
3,000 families from the Rehabilitation sites 
und villages and another 3,000 fiom the camps 
in Dandakaranya. These families left the 
Project on their own and would presumably 
have gone towards Bangla Dcsh

(b) Refugee families already in the camps 
in Dandakaranya are proposed to be moved 
to Rehabilitation sites within the Project. Such 
families staying in the relief camps in some 
of the States, are also proposed to be moved 
to the Dandakaranya Project to fill up the 
vacancies caused by the departure of the 
families mentioned in (a) above.

(c) For the present, arrangements have 
been made by the Government of India for 
the repatriation of only those persons who had 
crossed over into India after the 25th of 
March, 1971. The question of return o f the 
migrants, who had come earlier, will be taken 
up with the Government of Bangla Desh at 
the appropriate time. It cannot, therefore, 
be said at this stage whether or not the 
refugees migrated and aheady settled would be 
acceptable to Bangla Desh.

Closure of Hindustan Rubber Works, 
Calcutta

2721. SHRI JYOTIRM OY BOSU : 
Will the Minister of LABOUR AND RLHA- 
B1L11ATION be pleased to state :

(a) whether the Hindustan Rubber 
Works Limited, Calcutta has been closed 
down by the employers ; if so, on what 
grounds ;

(b) whether the owners of this Company 
have paid their share of contribution to the 
Provident Fund Employees State Insurance 
and if not, the total arrears ; and

(c) whether Government arc considering 
to  take over the management of this concern ?

THE M INISTER O F LABOUR AND 
REHABILITATION (SHRI R. K. K HA
D ILK A R ) : (a) No ; the factory is reported 
to be still working.

(b) The position regarding payment of 
contributions to the Employees State Insurance 
(ESI) and Provident Fund is reported to be as 
follows :—

(/] Employees' State Insurance. The 
employer is reported to have paid to 
Employers Special Contribution up 
to September 1970 and Employees 
Contribution up to May 1970. Arre
ars of Employeis Sepccial Contribu
tion beyond September 1970 up to 
December 1971 are reported to be 
Rs. 3,354 and aricars of Employees 
Contribution beyond May 1971 upto 
November 1971 are about Rs.890.

( i i ) Provident Fund. I  he establishment 
is reported to he in default by about 
Rs. 44,000 on account of provident 
fund conti ibutions.

(c) The establishment not having closed 
down, the question of take over o f the manage
ment does not arise.

Private Automobiles Registered in Bangla 
Desh brought to West Bengal

2722 SHRI RANA BAHADUR 
SIN GH :
SH RI ISHWAR CIIA U D H RY  :

Will the Minister of LXTERNAL A FFA 
IRS be pleased to state :

(a) whether the Bangla Dcsh Mission in 
Calcutta has brought to the notice of Govern
ment that a number of private automobiles 
legistered in Bangla Desh have been brought 
to West Bengal without permission and all 
being used unauthoriscdly ; and

(b) whether Government o f India has 
conducted any inquiry in this matter and if so, 
with what result ?

THE DEPUTY M INISTER IN  THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SIN GH) : (a) The 
Government of Bangladesh drew the attention 
of the Government of India to smuggling of
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private cars from Bangladesh Into India in 
January and February, 1972.

(b) Yes, Sir. The Indian Army autho
rities carricd out an operation at that time as 
a result of which a number of such private 
cars were recovered and handed over to the
I. G . of Police, Dacca, for restoration to the 
original owners. Since the withdrawal of the 
Indian Army from Bangladesh further progress 
has been made in checking unauthorised move
ment of private cars. Indian customs autho
rities are insisting on permits and identifica
tion o f documents. The Bangladesh Govern
ment is also insisting that owners who take 
cars out of Bangladesh must first sign a bond 
that these cars will be taken back.

Corruption in Bangla Desh Refugee Camps 
in India

2723. SHRI PRIVA RAN JAN DAS 
MUNSI : Will the Minister of LABOUR 
AND REHABILITATION be pleased to 
state :

(a) whether any report, either by the 
administration or by the public, has reached 
his Ministry regarding corruption and mal
practices in handling the refugee camp adminis
trations in West Bengal, Tripura, Meghalaya 
and Assam ; and

(b) if so, the action taken so far ?

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K . KHA- 
D1LKAR) : (a) Yes. Sir, in some States.

(b) In respect o f allegations relating to 
State Camps which were administered by the 
State Governments, the complaints were gene
rally referred to  the State Rehabilitatoin autho
rities for enquiry and necessary remedial 
action. In respect of Central Camps, neces
sary departmental enquiries were undertaken 
by the Central Government agencies like, 
Director Genarai of Refugees o r by the Cen
tral Bureau of Investigation. As a  result of 
such enquiries either departmental action was 
taken or cases were referred to the Police, 
wherever such action was warranted.

Flouting of U.N. Resolutions by South 
Africa

2724. D R . RANF.N SEN : Will the 
Minister o f EXTERNAL AFFAIRS be pleased 
(o state ;

(a) whether the South African Govern
ment continues to flout all U. N . Resolutions 
on the trust territory of Namibia ; and

(b) if so, whether Government propose 
any steps to be taken to compel the South 
African Government to comply with U. N. 
decisions in this respect ?

THE DEPUTY M INISTER IN THE 
MINISTRY O F EXTERNAL AFFAIRS 
(SH RI SURENDRA PAL SINGH) : (a) Yes, 
Sir.

(b) India has been an active participant 
in discussions on the issue in the United 
N ations Council for Namibia and the U. N, 
Committee on Decolonisation and acts jn 
close consultation and cooperation with African 
Asian and other countries in this matter.

It is India’s view that the U.N. Security 
Council shou’d act on the advisory opinion of 
the International Court of justicc which con* 
siders South Africa's presence in Namibia 
illegal.

At a  meeting of the Security Council last 
year, the Indian representative sugges*ed that 
the Security Council by a formal declaration 
put the administration o f Namibia under the 
Trusteeship Council, to be administered through 
the Council for Namibia. The Indian repre
sentative further stated that if South Africa 
refused to withdraw and hand over the ad
m inistration of Namibia, economic and mili
tary sanctions could be considered ; the Coun
cil could then take necessary action to ensure 
South African withdrawal.

Former Indian High Commissioner married 
and settled in Canada

2725. SHRI VAYALAR RAVI : Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether the former Indian High 
Commissioner in Canada had married and 
settled down in Canada as soon as he retried ; 
and

(b) if so, the steps to be taken to ensure 
that such actions are not repeated by our Am
bassador* abroad ?
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THE DEPUTY MINISTER IN  THE 
MINISTRY O F EXTERNAL AFFAIRS 
(SH RI SURENDRA PAL SINGH) : (a) A 
former Indian High Commissioner, General 
J. N. Chandhuri, was allowed by Government 
to join McGill University in Canada as Visit
ing Professor for two years after the termina
tion of his assignment abroad in August, 1969. 
Government have no information about his 
marriage in Canada or about his having set
tled down in that couutry.

(b) Retired Ambassadors, like other pri
vate citizens of India, arc not debarred from 
marrying or settling down in foreign countries 
However, there have hardly been any such 
cases, and no problems have arisen in this 
m atter.

2726 sft am * : tot fa&r
*T$ft 1% ^  fTTT f a  :

( V ) ^TT f f F ?  *TSRT*TT 3  T vT fc  
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(?j )  w r  tfsNr *

Q Tftfcn  1 3 T T I  ; afhc

(» l) J jf t  g t, ?ft *TT ^  *RTT ^  
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Foreign Powers in Indian Ocean

2728. SHRI P. VENKATASUBBAIAH : 
SHRI S. C SAMANTA :

Will the Minister of EXTERNAL A FFA
IRS be pleased to state :

(a) whether concern has been voiced by 
Government over the presence o f Naval Force 
o f some big powers in th e  Indian Ocean ;

(b) whether Government desired the 
ocean to remain a zone o f peace ; and

(c) if so, the efforts made in this direc
tion and the results achieved so far ?

THE DEPUTY M INISTER IN  THE 
MINISTRY O F EXTERNAL AFFAIRS 
(SH RI SURENDRA PAL SINGH) : (a) Yes, 
Sir. Government is concerned over the pre
sence of naval forces of the Big Powers in the 
Indian Ocean.

(b) Goverment has consistently main
tained that the Indian Ocean area should 
remain a zone of peace free from great power 
tensions and rivalries. Government policy on 
the subject has been already indicated in the 
President’s address to this Session o f Parlia
ment.

(c) Government have brought the terms 
of the Lusaka Declaration to the notice of the 
powers concerned. We have also been one of 
the co-sponsors o f  the U. N . General Assem
bly Resolution N o. 2832(XXVI) o f 1st Decem
ber 1971, calling on all powers to maintain 
the Indian Ocean area as a zone of peace.

Accelerating Food Supply to Bangla Desh

2729. SHRI N. K. SANGHI :
SH RI DEVIND ER SIN GH 

G A R C H A :

Will the Minister o f EXTERNAL A FFA 
IR S  be pleased to  state :

(a) whether the United N ations Relief 
Operation (Dacca) has held out that paucity 
of food will result in food riots in Bangla Desh 
and has requested India to rush foodgrains to 
that country ;

(b) the total quantum of foodgrains that

India has promised to  Bangla Desh and how 
much of it has already been s e n t ; and

(c) Whether Government have drawn up 
any programme for accelerating the supply o f 
foodgrains to Bangla Desh and if so, the 
main features thereof ?

THE DEPUTY MINISTER IN  THE 
M INISTRY O F EXTERNAL AFFAIRS 
(SH RI SURENDRA PAL SIN GH) : (a) 
There has been a press report to that effect.

(b) In  addition to  the earlier commit
ment to supply 500,000 tonnes of foodgrains, 
Government have decided to supply a further 
quantity o f 250,000 tonnes of wheat. As on 
4 April 1972, 2,22168 tonnes o f foodgrains had 
been despatched.

(c) A detailed programme has been pre
pared to augment supplies by rail, road and 
river to enable completion o f deliveries ahead 
o f schedule.

Sending of some POWs to Bangla Desh 
for Trial

2730. SHRI NIHAR LASKAR :
SHRI L. D. KOTOKI :

Will the Minister of EXTERNAL A FFA
IRS be pleased to state :

(a) whe.her there is any move to send 
to Bangla Desh a few of PWOs for trial who 
are responsible for the genocide ;

(b) whether any such request has since 
been received from Bangla Desh Government ; 
and

(c) if so, the main features of request ?

THE DEPUTY MINISTER IN THE 
M INISTRY O F EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SIN GH) : (a) and
(b). The Bangledesh Government are con
sidering the matter and so far no specific 
request has been received.

(c) Does not arise.

Starvation and Malnutrition Deaths in 
Cyclone affected Area o f Orissa

2731. SHRI A RJU N  SETHI : Will the 
Minister o f LABOUR AND REHAB1L1TA-
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TIO N  be pleased to  state :

(a) whether Government have received 
any report of stsrvation and malnutrition 
deaths from the cyclone affected areas ni 
Orissa ; and

(b) if so, the total number of deaths on 
this account ?

THE M IN ISTER O F LABOUR AND 
REHABILITATION (SHRI R K. KHA- 
DILKAR) : (a) No, Sir.

(b) Does, not arise

Operation of Kolar Gold Mines by Bharat 
Gold Mines (Private)

2732 SHRI N IHAR LASKAR : Will 
the Minister of STEEL AND MINES be 
pleased to slate :

(a) whether the Kolar Gold Mines are 
proposed to  be operated in future by the 
Bharat Gold Mines (Private) Limited ; and

(b) if so, the subsidy to the newly-formed 
Company against the loss incurred in selling 
the gold to Government at the Internalional 
Monetary I?und Parity rate ?

THE MINISTER OF STATE IN THE 
MINISTRY OF STEhL AND MINES (SHRI 
SHAH NAWAZ KHAN) : (a) Yes, Sir. The 
Bharat Gold Mines Private Ltd. which has 
been set up in the Public Sector has taken 
over the assets and liabilites of the Kolar Gold 
Mining Undertakings with effect from 
1.4 1972.

(b) The subsidy to be paid to the Com* 
pany would be of the order o f Rs. 4 25 crores 
during 1972-73 and Rs. 4.00 crores during
1973-74.

Return of Bangla Desh Refugees

2733. SHRI A RJU N  SETHI :
SHRI IN D R A JIT  GUPTA :

Will the Minister o f  LABOUR AND 
REHABILITATION be pleased to slate :

(a) whether ali the refugees from Bangla 
Desh have gone back to their homeland ;

(b) if not, the number o f them still to 
return b a c k ; and

(c) the time by which they arc expected 
to go back ?

THE M INISTER O F LABOUR AND 
REHABILITATION (SHRI R. K . KHA- 
D ILKAR) : (a) to (c). Out of 98.99,305 re
fugees from Bangladesh, who came since 
25.3.1971. 98,69.354 have already return to 
Bangladesh as reported upto 1st April, 1972. 
There are about 30,000 refugees awaiting repa
triation, who are staying with their friends and 
relatives. They will also return to Bangladesh 
on their own. Suitable instructions have been 
issued to the concerncd State Governments 
to ensure early return of these refugees.

Output of Steel Ingots in Rourkela Steel 
Plant

2734. SHRI A RJU N  SETHI : Will the 
Minister of STEEL AND MINES be pleased 
to state :

(a) whether with the completion o f repai
ring work in the roof of the Steel Melting 
Shop, Rourkela Steel Plant earlier than their 
scheduled time, the out-put of Steel ingots has 
gained momentum ; and

(b) if so, the daily output of steel ingots 
now of the concerned steel plant ?

THE MINISTER O F STATE IN THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAW AZ KHAN) : (a) Yes, Sir.

(b) The average daily output o f steel 
ingots at present is of the order of 3170 
tonnes.

Setting up of Lead Smelter and Nickel 
Plants in Orissa

2735. SHRI P. GANGADEB :
SHRI S. R  DAM ANI :

Will the Minister of STEEL AND MINES 
be pleased to state :

(a) whether the attention o f Government 
has been drawn to the report regarding Indus
trial activity in Orissa that the public sector 
lead smelter and a nickel plant will both  be in 
Orissa ;
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(b) whether any decision hae since been 
taken to this effect ; and

(c) if so, the main features thereof ?

THE MINISTER O F STATE IN  THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAW AZ K H A N ) : (a) to (c). The 
Central Government and the State Govern
ment o f Orissa have agreed to set up a cor
poration for the development o f Sukhinda 
Nickel Deposits in District Cuttack, Orissa, 
with the former having 51% shaics and latter 
having 49% shares in it. The Nickel extrac
tion plant will have the capacity to produce 
4800 tonnes of Nickel powder, 200 tonnes of 
cobalt powdci and 17,000 tonnes o f Ammo
nium Sulphate fertiliser as byc-product psr 
annum. Steps are being taken to undertake 
pilot scale tests before a detailed project report 
for the commercial exploitation o f the deposit 
is drawn up.

There is a similar proposal for a loint 
venture between the Central Government and 
the State Government of Orissa regarding the 
lead deposits Sargipalli, Orissa. Before however 
a lead smelter based on these deposits is set 
up, it is necessary, that the detailed investi
gations of out by the the deposits which arc 
being carried out by the Geological Survey of 
India arc completed. This work is being atten
ded to.

Setting up of Research and Development 
Beard for Iron and Steel Industry

2736. SHRI P. GANGADEB :
SHRI P. M. MEHTA :

Will the Minister o f STEEL AND MINES 
be pleased to state :

(a) whether the proposal which was under 
the consideration o f Government, to set up 
a Research and Development Board for the 
Iron and Steel Industry has since been fina
lised ; and

(b) if so, the broad features thereof ?

THE MINISTER O F STATE IN THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAWAZ K H A N ) : (a) No, Sir.

M alpractces of “ Coal Cartel”

2737. SHRI P. GANGADEB :
SHRI P. M. MEHTA :

Will the Minister of STEEL AND M IN FS 
be pleased to s ta te :

(a) whether the representatives of Elec
tricity Boards of four Western State sought 
the Centre's intervention to end the malpracti
ces of “ Coal Cartel”  which was boosting fuel 
prices ; and

(b) if so, Government’s reaction thereto ?

THE M INISTER O F STATE IN THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAW AZ KHAN) : (a) Yes ; Sir. 
Western Regional Electricity Board have com
plained to the Ministry o f Irrigation and 
Power regarding the tendency of some private 
collieries to increase coal price.

(b) The Central W ater and Power Com
mission have called for the details o f specific 
cases where the coal suppliers have resorted 
to  such unhealthy practices. The matter will 
be considered on receipt of further details.

JTSRT $  a n w fo ff  SFRT &*?
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Pcace Treaties with Neighbouring Countries

2740. SHRI N . K. SANGHI : Will the 
Minister of JX TER N A L A F IA IR S  be 
pleased to state :

(a) whether the Government o f India 
has taken any initiative for concluding treaty 
o f friendship, peace and co-operation with 
Afghanistan, Nepal, Burma and Ceylon ; and

(b) if so, the reaction of these countries 
in this regaid ?

TH E DEPUTY MINISTER IN  THE 
M INISTRY O F EXTERNAL AFFAIRS 
(SH RI SURENDRA PAL SINGH) : (a) and
(b). I t is for each sovereign country to con
sider and decide whether she would like to 
conclude such a  Treaty with India. We 
already have Treaties o f Friendship with the 
U .S.S .R ., Bangladesh and Nepal. I f  they 
wish to enlarge the existing Treaties we shall 
he happy to respond. As the Foreign 
M inister said in connection with the Treaty

we signed with the USSR “ we hope that this 
Treaty will provide a  pattern for similar 
treaties between India and other countries in 
this region. Such treaties between countries 
of this region would stabilise peace and 
strengthen their independence and sover
eignty.”

Future Plans for Rehabilitation of 
Tibetan Refugees

2741. SHRI C. CHITTIBABU : Will 
the Minister of LABOUR AND REH A BILI
TATION be pleased to  refer to the following 
sentence in the Annual Report o f the D epart
ment o f Rehabilitation 1970-71 on page 101 
under the Head “ Future Plans*’ for rehabili
tation o f Tibetan refugees :

“ there arc 2200 vacancies in Cauvery
Valley which will be filled up as land
reclamation proceeds”

and state the main features of the Scheme ?

TH E M INISTER O F LABOUR AND 
REHABILITATION (SHRI R. K . KHAD1L- 
KAR) : A scheme for lesettlcmcnt of 4000 
Tibetan refugees on 4000 acres o f land in 
Cauvery Valley Settlement in Mysore State is 
being implemented in collaboration with 
foreign aid agencies operating through the 
Mysore Resettlement and Development 
Agency (MYRADA).

The first phase of the scheme for rehabili
tation of Tibetan refugees on 1800 acres of 
land in Periapatna Taluka of Mysore District 
is nearing completion. The number o f 
Tibetans settled in the first phase of the 
project is 1845.

The State Government have released 2200 
acres o f land a t Sollepura in Hunsur taluka 
o f Mysore D istrict, The land is being 
reclaimed. It is expected that about 1300 
acres will be ready for sowing by the end of 
May, 1972. 763 Tibetan refugees, who are 
living in a transit camp a t the site will be 
moved to permanent houses which are at 
various stages o f construction. More refugees 
will be sent to  the settlement in batches. 
About 2200 Tibetan refugees will ul imately 
be settled in the second phase o f the Project.

Expenditure on refugees from Ceylon

2742. SH RI C. CHITTIBABU ; Will 
the Minister of LABOUR A N D  REHABI-
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L1TATION be pleased to state :

(a) The actual amount spent on refugees 
from Cylon upto 31st March 1970 against the 
sum of Rs. 161,88 Lakhs released upto 31st 
March. 1970;

(b) The actual amount spent on these 
people against the anticipated expenditure of 
Rs. 153 13 Lakhs in 1970-71 ; and

(c) The actual expenditure during 1971-72 
against Rs. 189.06 lakhs being the anticipated 
expenditure ?

THE M INISTER O F  LABOUR AND 
RAHABILITATION (SH RI R. K KHADIL- 
KAR) : (a) Rs 109.12 lakhs, (b) Rs. 101.42 
lakhs, (c) A sum of Rs 133 lakhs was released. 
The details of actual expenditure incurred by 
the State (iovcrnments arc awaited.

Declaration of office-bearers of 
Registered Trcdc Unions in Railways 

as “ Protected Workmen”

2743 SHRI CHA NDRIKA PRASAD : 
Will the Minister of LABOUR AND REH A 
BILITATION be pleased to state :

(a) whether certain Registered Trade 
Unions/Associati*ns on the India Zonal Rail
ways have filed their deputes with the Asstt. 
Labour Commissioners for declaring their 
office-bearers as “ PROTECTED W ORK
MEN” ;

(b) If  so, the names o f such of the regis
tered Trade Unions/Associations who have 
filed their disputes with the concerned Labour 
Commissioners so far and the dates of their 
filing disputes with the Labour Department; and

(c) The action taken by the Labour 
Department/officers so far in this respect ?

THE M INISTER O F LABOUR AND 
REHABILITATION (SH RI R . K , K H ADIL- 
KAR) : (a) Yes.

(b) I .  All India Railway Commercial 
Clerks Association, Ajmer— 
July, 1970.

2. All India Railways Loco R un
ning Staff Association, Ajmer— 
September, 1970.

3. AH India Railway Station
Masters Association, Ajmer
Division—-July 1971.

4. All India Railway Commercial
Clerks Association, Bikaner
Region—26 11,70.

5. All India Station Masters
Association, Delhi Division— 
2.2 1972.

6 . All India Railway Commercial
Clerks Association, Ajmer filed 
two disputes on 28.7.1969.

(c) The disputes at Nos. 4 and 6 above
have been disposed of and the other four are
being processed.

Rehabilitation Industries Coiporation in 
Tamil Nadu for giving Employment 

to Refugees from Burma 
and Ceylon

2745. SI1RI V. MAYA VAN : Will the
Minister of LABOUR AND REHABILITA
TION be pleased to state :

(a) whether there is a proposal to set 
up a  Rehabilitation Industries Cotporation in 
Tamil Nadu to set up industries for giving 
employment to refugees from Burma and 
Ceylon ;

(b) if so, the time by which it will be 
set up ; and

(c) if not, the alternative proposal of 
Government to  assist these refugees ?

THE M INISTER OF LABOUR A ND 
REHABILITATION (SH RI R. K. KHAD1L- 
KAR) : (a) No, Sir.

(b) Does not arise.

(c) The repatriates are rehabilitated in 
agriculture and plantation schemes. Some 
industrial schemes have also been sanctioned 
to provide employment to them. The families 
are also granted loans for business and 
housing.

A Cooperative Society by the name of 
“ Repatriates Cooperative Finance and 
Development Bank, M adras" has been set up



71 Written Answers APRIL 13. 1972 Written Answers 72

with the mam object of helping promotion of 
the rehabilitation ot repat nates from Burma 
and Ceylon

T O  H&T vt f a q t a v t  J W
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Representation from Saha Jain Croup for 
Lease of Mines in Madhya Pradesh

2748. SHRI C K . CHA NDRAPPAN : 
Will the Minister of STEEL AND MINES be 
pleased to  state :

(a) whether Government have received
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any representation from the Sahu Jain Group 
for the lease of mines in Madhya Pradesh ;

(b) if so, the main features thereof ;
and

(c) the decision taken thereon ?

THE MINISTER O F STATE IN THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAW AZ KHAN) : (a) No, Sir.

(b) and (c). Do not aiisc.

1971 if

2749 . f a l j f a  f i r e  : * ik

g r o f a  JTcft ^  STcTT̂  W V ^  %  :

(5 T ) W T * R ^ R  «Ft 3PT5JT %  3 *

S R * n M * f  5T*T*TT 3TI% *>r

a r n n ^  ariccr fan |  aft ^  ^  arrtr 
S i w f a t f f  SST 3THT « r ; a f a

(*r) j?t, at *r*ar?sr t  *r «f r

^2TT ^ F l^ r s t  W  f a ^ R  |  ?

* R  aftT g ^ f f ?  (* it  t f R °  %o 

«Tf*5Jt.T) : (*f) 5ft, I 26 JTT̂ , 1971 
% g #  HRcT arrq snrrcft «Tft*Rf % ^ft f% 

faf*T*T T l^ r f  ^  f ^ T  fa fa ^T  TTfcT f t r f a r t  

ark £aff 3r 4500 an^r*
to arar sn«*r §tt g ^ranit
^t a r a  *r 1 1

( s r )  gR qnfa*fi v t  spT^r ^?r ?r?q*r

i f a f t  %  ffSTCT S R °F R  STTT *tW X  f*HT 

SSWFTT tft *1$ «fr 3ft f r  25 1971 $
f t  *trc?r arnr % 5<tT ®Tr f if tf in ff  % *r 

qaftfra ft?tr jh t % i 5 *r 8ifHR*rr % a re tfc t 

% w rfa r  ^T f srr?t art 26 * n 4 , 1971 Ir

s m s t  % f t  Jf vttct 3tt% «r a f h

»TTT?ft*r ?TRfT«FcTr srrccr *K v t  I  *TT VT t |  
I  I 26 *rr#, 1971 3TT(T qft*TTf % 

^nfarrr sftfgr t  far *tf*uiT srr&ff 
% a r^ T R  v tr c t  Sr 5 ^ rf^ r  qft s f t e  St

TT^r 5T«TT 3^rfflT f e c f t  T |q t  I

cPTTfa, TTRct SR*FR ^  STaiTfaff ^  

sr»T5?T ^  ^  if  ^ n ^ r f t

|  I ^  ST?fT <R fsp ^TT ?R?FR

st W  *tw%  <r  spt sn  ^ c f r

q?: f s r^ R  fV^rr i

v t  % ? R

v r f v r s R  ^  a r^ f t ir

2750. «ft ftwf?T f»f«r : *<TT f ^ T  *f̂ >
*r?n% ^ft tn T  ^ » t  ^  :

(^7) <n^R5TR ? R ^ R  ft ^TRfT 

^t feftr?T *F7 n  

% n  a r^ f fu  U m  |  ;

( ^ r )  ^  ^ t, fit ^  fTT | ;

( it) ^?T <R «TtTfT * R ^ R  5Ft WT Stfff- 

fW T  I  ?

f i i t f t  s a r a *  ̂ r - n a t  (« ft

fa?) : (^) ^  ^  1
{ w )  T i^ p rR r? r  % * rm re  % 

«nfir.« rrr ? r * p r  ^  ?*?% f ? ^  s n ^ i  «h> «ft;

( * )  ^TT^R ®FT Hcf St « n ^ c n J f t  

5t ^ tT a  a f k  ^q5JT-^W «Ft ? T ^

% T O T  fliPT’T «tT fT ^ lf

% ?nrt5y »r  cft^ft «reflf % ^

’T lf^ rP T , ^TfTcT 3f>T # w t  ^  

f2R R - f T O r  ft'TT I

Facilities to Families of Officers of Indian 
Embassy in Peking

2751. SHRI M. S. SIVASWAMY : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to refer to the reply given to 
Un&tarred Question No. 82 on the 14th 
November, 1967 and state :

(a) whether the officers thereafter posted 
to  Peking and who proceeded to Peking leav
ing their families behind in Delhi in Govern
ment accommodation were given notices to 
vacate their accommodation ; and
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(b) if so, what action was taken by 
Government to protect the well-being o f the 
families o f those who proceeded to Peking ?

THE DEPUTY M INISTER IN THE 
MINISTRY OF LXTERNAL A FFA IRS 
(SH RI SURENDRA PAL SINGH) . (a) and
(b) The information is being collected and 
wilt be laid on the Table of the House 
shortly.

to n *

2752. *ft TRra?nrc sm sft:

(*p) w t  w*  %
fart ^rfTsrrc *r arwtfaRT 3 m  
*r tt t̂ 5 ^ ^  <tt*t <rar«FPct 

tft v m  aft s t* r  *rt *tt<t *ft

I ,

(sr) sr, eft f t  an* *r » r t r  ^  
sptt s r f a f w  |  ?

« R  aft* g ^ f a  **V (« fi 3T1TO % 0

s T f i w t r )  : ( v )  <*fk ( * ) .  s t f p c  i?t * *

5T*R STT̂  |3TT 11

W t a  srfasr»r *  s f tr fw i  

a r f f fw f  f m m

2753. *ft t m m n  im a t : sirr %wm

a f tr  w  ^  t r f  $ q r  f a  :

(« f)  m i  wrtfiTx % !*>  ^ f t r jw f r * r  

v r r q f a p r ,  Tr^fV % v f tw m r  s t o p t  % 

s rftre r« r  s r r ^ r  «r % s n ^  s r f a w f  v t  

qft v t f  f̂t̂ r̂ TT #*rrc

( w )  arfi? fT , ?ft ^ F t  srcr w t  | ;
3ftr

(*T) SWcT & s f i m  STTr fT

a jfa f lft  TOT T t 3 R R
f w  S aftr f W t  5*Tfocr apft 

*ft s w ^ f t r  |  ?

??<Tl?T3ft?: «r«T5!ir if  TT3HT *rart
( * t  : ( T )  3?V (s r )  N ' t

! F f t f *r a fo r  v t w I H f t  f e » ( Tr# t %  
s rf tre r> r * t p t h  *r a r s r fe P T s r  1 9 6 1 ,  %  

3 R fre r  f ip u  3rr?rr % f s m  arirfe^ r

qr?r tk srftiw «iPnft frt Jt*r£t qft
ff^t |  I srefar f» r  #«r %  wn& 

^ f t ^ T R T  «Ft | ^ t  ^aftPTqiTir V T C f f a F T  *T 
a r n t  q r  s rr  T | r  1 1

fq ^ %  % srfasmrfasfT ?ft?Tt %
«n* *r gndt f t w r r  t o r  t o f  f  anr 

f ta n rn :  v n rf« « fr i r t  ^  1 1  

( n )  if f?  f'T«n°T  s m  q<rw  q rr  T ^ r f ^ i r r  

« ra r  1 1

f^ rn » r

ararft* srRrr ârnr % qy^ f fc F ft «p)  f t n w t  ar^ft « n f t
f^rr ifh |q  jftfrd %  ?3ftffm t Pf»nr % 

f '*  srfom T *ff ?r^f f a t f t  |

I 2 3 4 5

I. gft 1966 ^r«r^ 
f t r  ^  a f tr

f v ^ U T ^ ,6 7  1430 1430 1430
ctsp srfVrssT̂ T 

apt «?T I
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1 2

2. 3ft 3TTO 1966 3ftr 
1 * 70 % aft* STfatf
W  affa fsp fft 670 
W tT , 1971 crer 
srfw aw  src  

r^T  «rr i

3. 3ft 3PT 19713  
f^rtr jt?t s f k

3r*nrtt, 1972 *r 229 

s f t r a ro

SR f^*TT 1

Setting up of Mini Steel Plants

2754. SHRI RAM AVATAR SHASTRI : 
Will the Minister o f STEEL AND M INES be 
pleased to refer to the reply given to Unstarred 
Question No. 755 on the 18th November, 
1971 and state the progress so far made in 
the setting up of the mini steel plants in 
Private Scctor in India ?

TH E M INISTER OF STATE IN  THE 
M INISTRY OF STEEL AND MINES (SHRI 
SHAHNAWAZ KHAN) : Apart from Tata 
Iron and Steel Co., who were already in pro* 
duction before the introduction o f the new 
Industrial Licensing Policy from February, 
1970, M /s. Rathi Alloys and Steels are repor
ted to have gone into production of steel 
ingots by conventional casting process, pending 
the installation o f their continuous Casting 
Machine. As regards the other firms, they 
are in various stages of implementing the 
Letters of Intent issued to them.

Brochure on Voluntary Arbitration

2755. SHRI D . P. JA DEJA : Will the 
Minister o f LABOUR A ND REHABILITA
TION be pleased to  state :

(a) whether the brochure on Voluntary 
Arbitration has since been finalised ; and

(b) if so, the salient features thereof ?

3 4 5

645 532 113

222 37 185

KAR) : (a) Not yet, Sir.

(b) Does not arise.

South-Asia Confederation on rconom ic 
Co-operation

2756 SHRI RAJDEO SIN G H  : Will the 
Minister o f EXTERNAL A FFA IRS be 
pleased to state whether Government propose 
to enter into a dialogue with South Asian 
Countries for establishing a South Asia Con
federation mainly based on economic
cooperation ?

THE DEPUTY MINISTER IN  THE 
M INISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : Govern
ment of India have no proposal under con
sideration for entry into a dialogue with South 
Asian countries for establishing a South Asia 
Confederation based on economic or any 
other form o f cooperation. However, Govern
ment are in favour o f a Trade and Transit 
arrangement for the countries of this region.

<pff; f v p f r  sffc % 
v iH n fc f f  «p> r

2757. n*TT : TOT «nr rihr
jsw fa r  s w  ^  f% :

THE MINISTER OF LABOUR AND _ ( * )  W  ^  N ™  W
REHABILITATION (SHRI R, K. KHADIL- T O  W W  |  (amff
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s p p r r e  f o t f t  srr$3re: qstf, a n r ^ r  

*t  ?FPT m b  *F < N l f ? *f f  «Ft ?>fT?T 
* r % ;  a f t r

( s r )  q f c  ^ t ,  a t  ?

« W  3tH  g s fq fa  *T?ft ( « f t  3TTTO % o

w rf tr s w r )  ( * )  3ft?: ( * * ) .  st̂ t r  

fsrsTR ^  S  s t o *  % * rn ap r *rr

sraro «PTfrr I  xrf% 2r 20 qrr ^  a r f e  
s i r f ^ f f  «flt fiftfs R T  qrr^- 1 1

© fc g f c  stw v !  p r r  ^ tea lf  ?f v m  

«f *  arf«w? * * m  m s

f>TO «FT?TT

2758. *rt ^  i m r : f*n «w  aihr 
< p w fa  *T<jft it?  ^cTT% * f t  f T T  * n 3 t  f *  :

( * )  * n  12 hft Sr qnr 3TT3 % srFstfr 
% *r srf^f^T t o  *t arfsRr *t*pt 

<t*f  spr»T fo *r c  t o t  |  ?

( » s )  s rfc  f t ,  j f t  Sr spr s r t  Jr w  

* m  TTffo y ^f %  f a * ; ?  f%?r?t |

a f t t ,  n f i f  * $ ,  eft s *r%  w t  jF r c i°r ?  ?

* W  3 Ttr 5 ^ 9 t H  t f t f t  ( s f t  3TITO T o  

w f c t H R * )  : ( v )  3rtT ( > * ) .  JTTH ^I T P *  
^ r f s p p R  n  arrcTT 1 1

s r t * f i f < w  * w r

2759. ijww?* * rm : «fsrr fr o r  iWV 
1J% WcTTH *tft F T T  * R ? t  P it :

( * r )  T O T  *T V $ n  a ft *T$ j f t f a  |  f o  fa c l 

W  %  *r o r  Ht^^rfcrsF s n f o  M * r t  

3r v i ;

(*sr) sr?fa> f r o  ^  m  q t F f ^ r v  
t o t  fln s firc r ^  ^ t  f ? *r r  % * r a r r *  % snr 
cT«F W T  * R * T  ^3Ttr g ;  a fo :

( n )  fa*ra rfta  m \ *f «re P r p t t  

« w  f s r i  |  ?

f a t a  iw n w r  Sr ^ r-* ra ft (« ft g ^ a r q w

?&$) : ( * )  3ft § t  I

( s r )  s r tfP rr, a t a f f i i v  * T rcf 

5PTT f a f w r  s r% % fs r-
s r ^ i W f ,  Jf

«TR5r f% n r %  <fai¥ aenf r̂ %  t t t c t w  I t srq%
f ^ r  f t t R r  %  s t t t  t r r o f h r
t t  f ^ r  s r ^ f r  ^  spt srzmr *re  T ^ t  1 1  
5 ®  5f a w  v n a h 1 ^sft r̂
5tt 1 1 ?r«rr ^  a fc n fK ft*r
? T t ? f f ^  fF«T T 3 ff % ^TTTcT ^ t « ft  « f ^ * r
^ T I ’T |  I 

( * r )  P r e %  cftfT f a r f t a  BT'Tf %
(snrffT 1969-70, 1970-71 1071-
72) sreffo pHn*r, WR(ft*r 

a f tr  w ^rr^nr ^

5yir«T»T l,45,0i(,000, ^  f%rr m?cT 
w t w t  % arfq- ipsrr& iT /finrpr « k  

a r P w / P n f t  »Twrri? a ftr  « ft , f^ g -
M  %  ffT«r » r tf|s fM r  ? r ^ « r  «rfr5r %  fa r r

^  f  a r h  q r  ^  % »

Iiido-Briiish Agreement on Durgapur Steel Plant

2760. SHR1 N. E. HORO : Will the
Minister of STEEL AND MINES be pleased 
to state :

(a) whether there has fcen any agree* 
ment between Indian and British Governments 
in regard to the Durgapur Steel Plant ; 
and

(b) if so, the benefits to  be derived by 
these countries through this agreement ?

THE M INISTER O F  STATE IN  THE 
M INISTRY OF STEEL AND MINES (SH RI 
SHAHNAW AZ K HAN) : (a) and (b). The
Hon’ble Member is probably referring to  an 
exchange o f letters that took place on 12.8.71 
between the Government of India and on 
behalf of the Government of the U . K. 
concerning Biitish Technical Assistance to the 
Durgapur Steel Plant.

According to  the exchange of letters, the 
Government o f U.K. has agreed to provide
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further technical assistance to the Durgapur 
Steel Plant in India over a  two year period 
commencing from October, 1971. The 
Government of the United Kingdom would 
allocate sums not exceeding £ 500 000 from 
the funds available for British Technical 
Assistance under the Colombo Plan to cover 
the sterling cost of this technical assistance.

The essence of the technical assistance 
programme is a succession of short term task- 
oriented visits by experts drawn from Bntish 
Industry.

This programme will provide Durgapur 
Steel Plant with expert technical advice to 
resolve certain critical technological problems 
facing the Plant.

Facilities for Labourers enga'icd in stonc- 
b: caking at Pakur ia Bihar

2761. SHRI N . E. HORO : Will the
Minister of I ABOUR AND REHABILI
TATION be pleased to state :

(a) whether there is any propos.il under 
Government’s consideration for evtending the 
futilities enjoved by the Coal mine wt rkers 
to the labourers engaged in stone-breaking at 
Pakur, Santhal Pargana in Bihar ; anJ

(b) if so, the salient features thereof ?

THE MINISTER 01? LABOUR AND 
REHABILITATION (SHRI R K KI1ADIL- 
KAR) : (a) and (h). A proposal for (he
setting up o f a common Welfare Fund which 
will cover the workers employed in certain 
mining industries, including stone quariics, is 
under the consideraiion of the Government. 
The details of the proposal arc being worked 
out.

Misuse of Hospital* under KSIC in West Bengal

2762. SHRI S. M. BANERJEF. : Wilt
the Minister o f LABOUR AND REHABILI
TATION be pleased to state :

(a) whether some of the hospitals newly 
constructed by Employees’ State Insurance 
Corporation in West Bengal are being used 
lor stationing C. R . P. and Police ;

(b) if  so, which are those hospitals ;
and

(c) the reasons for the same ?

THE M INISTER O F LABOUR AND 
REHABILITATION (SHRI R . K. KHADIL- 
K A R ) : (a) and (b). Ves. Only one
hospital \iz. Employees’ State Insurance 
Hospital at G aurhati was used by the Central 
Reserve Police Force.

(c) As the hospital has not so far been 
commissioned, the members o f the C. R . P. 
were accommodated in the hospital purely 
temporarily. The hospital building has since 
bien vacated and the State Government is 
taking steps to commission the hospital.

Merger of K. P. F. O . with E. S. I. C.

2763. SHRI S M. BANERJEE : Will
the Minister o f LABOUR AND REHABILI
TATION be pleased to state :

(a) whether Government are considering 
the proposal of merger of Employees’ Provi
dent Fund Organisation with that of 
Employees’ State Insurance Corporation ;

(b) whether Emyloyees’ State Insurance
Corporation is an older Institution than 
I mployees’ Provident Fund Organisa on ; 
and ti

(c) if so, Government’s views in regard 
to giving protection to the employees of 
Employees’ Provident Fund Organisation in 
the case of merger ?

THE MINISTER O F LABOUR AND 
REHABILITATION (SHRI R. K. KHADIL- 
KAR) : (a) Yes.

(b) Yes.

(c) A Special Officer was appointed to 
examine the legal, administrative and Orga
nisational matters connected with the inte
gration of the Social Security Schemes in a 
comprehensive manner. His Report has been 
received and is under examination.

Trial of Puk War Criminals

2764. SHRI S. M. BANERJEE : Will
the Minister of EXTERNAL AFFAIRS be 
pleased to state :

(a) whether Government o f India has 
supported appointment of an International
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Commission or Court to try the Pakistani 
war criminals in Bangla Dcsh ; and

(b) if so, the reaction of the other 
countries ?

TH E DEPUTY M INISTER IN  THE 
MINISTRY O F EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SIN GH) : (a)
Government of India fully respect the view of 
the Government of Bangla Dcsh on the need 
for trials of those responsible for the genocide, 
crimcs against humanity and wai crimes which 
were committed in Bangla Desh.

It is for Bangla Dcsh Government to 
decide what sort of tribunal, commission or 
court would be most appropriate.

(b) There is a growing body of inter
national juristic and public opinion supporting 
the need for such trials. Official reaction of 
foicign Governments would presumably await 
the decision of the Bangla Desh Government.

New Schemes of Industries for Refugees 
from Burma and Ceylon

2765. SHRI R. P. ULAGANAM BI : 
Will the Minister of LABOUR AND Rb- 
HABILITATION be pleased to state :

(a) the new schemes for setting up small
and medium scale industries formulated for
rehabilitation o f refugees from Burma and 
C eylon ;

(b) the liberalised terms and conditions
provided to private entrepreneurs through the 
State Governments ; and

(c) the further incentives given to private
entrepreneurs who have established new in
dustries for providing emplojment to new 
migrants ?

TH E M INISTER O F LABOUR A ND 
REHABILITATION (SHRI R . K . KHADIL- 
K A R ): (a) The following schemes have
been started for providing industrial employ
ment for new migrants fiom erstwhile East 
Pakistan and repatriates from Burma and 
Ceylon

(1) Spinning Mills set up by Messrs. 
Madan Industries Limited, at 
Hastinapur in U ttar Pradesh.

(ii) Ramagundam Textile Township
Scheme in A ndhra Pradesh.

(iii) Cooperative Spinning Mills at
Nellore and Rajahmundry in Andhra 
Pradesh.

(iv) Cooperative Spinning Mills at
Srivilliputhur in Tamil Nadu.

Beside a Cooperative Society by the name of 
“Repatriates Cooperative Finance and 
Development Bank, M adras” has been set up 
with the main object ot helping the promotion 
of rehabilitation of repatriates from Burma 
and Ceylon.

(b) G rant o f long-term loans at con
cessional rate o f  interest and allotment of 
land.

(c) The Rehabilitation Industries C or
poration has given loans to private industria
lists willing to employ migrants. Besides, 
it has set up S Industrial Estates where those 
private industrialists who are willing to 
provide employment to the migrants, have 
been provided with sheds on hire purchase 
basis.

Uneconomic Units of Rehabilitation Industries 
Corporation, Calcutta

2766. SI1RI R. P. ULAGANAM BI : 
Will the Minister o f LABOUR AND 
REHABILITATION be pleased to state :

(a) the findings of the Departmental 
Committee set up to study in depth the 
working of the uneconomic units o f the 
Rehabilitation Industries Corporation, 
Calcutta ; and

(b) the action taken by Government on 
these findings 7

THE M INISTER O F LABOUR AND 
REHABILITATION (SH RI R. K . K H A D IL- 
K A R ) : (a) and (b). The report o f  the 
Departmental Committee has been received. 
The comments* o f the Government o f West 
Bengal and the Chairman o f the Rehabili
tation Industries Corporation, Calcutta, were 
asked for and these have been received 
recently. The recommendations contained 
in the report are being examined. The 
findings of the Committee and the decisions
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of Government thereon when taken, will be fw iTR # q>t f  f a  S ^qrt ^ t? R  spT *T*RTPT *TfTq
laid on the Tabic o f the Sabha. qT t o r  m  ^ r

w
t ;  ^

Sft*T H Wt?ft f a « t  g'TTT 

*FT f e n
(*r) Jjfsr *>r, ?ft v i  ®rrt n  ?t 

*qr q n w f t  ^ t  |  ?

2767 . * fo  m x t m  «no?*r: qq r 

«r*r s f \ r  *fsft *r?f ^ T ? r  ^  $ q r  

^  f a  :

« R  3 f k  3 * * f a  «f«ft (« f t  3TRo * o  

’S n fr^W T ) : (sp) TT3ST STUART V(\^f 

f lsp n  TJ S W t  rrcp fqq^tq  fltfTq |  1

( ^ )  *t<t eftq q q f  % *req 5t%s»t % s r ^  

MY f̂t f o q  5TTT 3TT^ q n N r fo f f  fa?fq

s r f a w  ^rtqsr ^ r  smsr f e n  q q r ;

(<q) a f k  ( * i ) . «fHV fo*T  s t t t  q t a a  

% $rq?rr?r ^  *r Tn?q jpcqrrc ' s t o  

t o t r ’ % s f tr  s*r *r fa* ft *ft f s m q a r

(* r)  qq r *r*q q ^ ? r  * t  $ 3  MtaTr f*F*T «frt, s f a q  -TTqqTst q; f ^ q ,  ? r |

% ^ n r^T fo rt % % ?sta t o t r  *r s*r q r*  Jr w r f a q  ^ q r  g tq r 

fqq^iq

i

l \v q  SRST % & r r f r f t  f* m J  $  5TfR *51 f t  *l?Tt STR«>t,

q> s fc m  f?T t o r  |

^ilTfsp EFRg-H q q wqerrq f a q  qrr 

5ftq*r q^r s r f^ n ^

1. aftTT 5PTC f^^T , sftvr 1967-68

1968-69 t f k  

1969 " 0

4 %

2 ^ T ^ t T R  5T*R 1968-69 a r k 4 %
qncqfft, 1 1 9 6 9 -7 0

1970-71 20%
3. TfYfsr?  ̂ r m  s f r 1968 69

fa?*r, S r f ^ T cffi 3F5 

1969*70
4 %

1970-71 V 5*
4. f t n i v  jfrn-T qrsqqt, 1967-68 a r k

%!>T 1968*69 4%
1969-70 8.03%

5. « n f a q T  %*r* 1968-69 a f f t 4%
f e o ,  a r m r 1969-70

♦*1970.71 4%

**1048 sr^rfaq: qtf’qrftqf *tft Trfar qrr w c t h  t o r  r̂crr i 2S5 qnfarftqt qfr m & ,
1972 $  *J»TcrR t o r  3TRr 1 1
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HE* S tfl ^ TUH

2768, STo fTlTm qiotU WT 
f w ie r  aft*  <s r  srf  W  r n  t t ?t

f t :

(sft) w  sr̂ sr a«fT farrc *r snrV-ar̂ t 
r t o r  s r  $ i

( ^ )  srfTTwq- *i h t  5t fT?RT f m

fa^TST 5TTcrr f ,

( it) gfBFT •RT *T
eF*qf?T7fT V ^  *T £ 3ft? fVcT̂ ft <JF*T s t f f ’fl 
% £Tq *t £ sftT

(* )  ^  fPTfa’TT sfr? W*TST
s f̂fr f̂T r  5tttt wr ^ f t r ^  7t*t n?7t W t  

^ S7«TT «T£T % ?

sw ra dfh *rai*s*i Sr
(«ft *TT?r?TST3T T̂T) ( t ) *T (^ ) STFTTPt

W\ 3TT T?V f  t f t r  JT*TT *T** T? 

STfirift I

u r n  s r t* r  ^  i w W t

*T facTT^

2769 «T0 SISift TOUTO TTOSIT 
« f t  *p t t  s rr*r  s tfs r a

aPTT ^̂ qnrrT 3Tt̂  *SH ^  *Tf ST7I% Tt 
f^T fo  :

(« f)  »tt cfrr *<jf n  *rvr sr*?r *r rr% 

afrc stYst-sfVst ssftm  w) s^rrer w\
tf tz i  aTTWfer fâ TT *TCT ofT s^Tcf % 
frfawr aRgart t t  *Tct &, arte

(*r) ^  Sfcffrr f^?T I  aft*
*r<T sfar spsff *r sr^i? ssrK  *rt m m  
% w r ®  î®nr * z \v  t t  srrefer 
fo*T »RT I  ?

f?qm sfte ?srH *3fT*m Sr *reft 
( a f t  * n s ? r a r a  w )  : (*p )  a f t*  ( s r ) .  

3n?m ft srrccT *ft srr t??V t  8fft sror 
q-T srrqjft i

Collection of Arrears of I mpIoyttV Providtnt 
Fund

2770 SIIR f INDRAJIT GUPTA 
Will tlu Minister of LABOUR AND REH A 
BILITATION be pleased to refer to the reply 
given to Unstarrcd Question No 420 on the 
16th Mai eh 1972 and Mate the am ount ot 
arrears of I mployccs Provident I  und Govern
ment eolleetcd each year during the last three 
veir* 7

1 IIL  M IN ISJf R Oh I ABOIJR AND 
RFHABI! H A TIO N  (SHRI R K K IIA D IL- 
kA R ) The Piovident I und Authorities 
h ive reported th it scpai ite figures in lespeet
ol amounts rucivcd or reeovciel liom all the 
unexem pttd  cstabli hm tnts agnnst arieais 
of sp ciftc penods arc not readily available 
However, such establishments are pcrsuade'd 
to make piym ents in adjustment against the 
arreais Besides imounts in arrears aic also 
recover'd llnougii revenue re ..o \u y  proceed
ings undci the provision of the Linployees 
Piovident fu n d s and Family Pension Fund 
Act, 1952 The amounts ieco\cred through 
revenue recovery processes during three yeais 
are given below

Year Amount

1968-6; Rs 2 20 crores

1969 70 Rs 2 98 crorts

1970-71 Rs 2 37 crores

wfcnfri* w faw  v  f«Jr ««rsP5fV- 
T w rafw  swt*TfnroT<;

2 7 7 1 . sft : ^TT ^TT?T

<srrc jht »pn% F ir ^  Of :

(^ )  ^Rrftir f̂w?rPT 
% *J53TrffT̂  ^ 0T % f̂ Ttr
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alH

( ^ )  trf? ?t; ?ft swt«raT«T^f ^  
farercV |  3ftT <?t  frcHrr «pr  

»r t  g  ?

IW W  3 fh  *31*51? 3  W f l  TO* 

(* ft Jn i^ re rs r  w r c )  : («f ) 5ft, i

(*ar) u r t f t a  ^ S T i f s w  ? r re m  ft «fg*T 

sfV weft % ^ rc  ar(«rc snft»r-

Wl^rr 3-̂ rfqcT |  I snft*T®rT̂ T3ff 
^  a?i»FT «*«iwr 2.5 5̂T̂sr w *  % \

f e l f  ^ T tT  T O V lft f t S^TCTj?

??> ( ^ w e f h r ,  w f a v  *rq?r)

2772. «ft : v n  fWHf
aft?  3TFT ftsft *r? ScTlft %\ p?T W‘T.n f o  :

('T) f w t  5*TFT «PT*WT it affiPTf 

i i \  55PT5T f̂ WTSft

I  a rk  7*1 ft ft f'PcT?ft ffTSPTt % 5TP=?T

^  3rFft I  «T«rr PFFpft STTSfTrT ^TfrfV |  ; 

afft

( s r )  nar cft’T ?r«ff f t  fspcT?ft s n r a ?  i %  
?rrer*flf f t sn fa ft *t$ «ff cnrr fa?n ft

STRTcf »li «fr ?

fW R I aftx <3H fterT^d ft TRU fteft (« ft  

*T»$iT*ra * R )  : («p) f o s r t  Ŵ 'TTcr qFPOTlft 

spy ^ 9 l k  3 f k  aTTOTfacT ^  *T?T

«fV®r w f t f  arT̂ crfer̂ Tr ^TcT ?ft% n f

t j z : _______________
( * 0

arniTfcR S »

1969-70 88,525 5, 027 93,552

1970-71 89,564 7,361 96,925

1971-72 90,818 18574 109,352

( * )  ff>lT*TTft j m  «PT ?frT s r ff i f  fcsfta 
sftcTT ft STTCT ^  »T$ rr̂ TT STRIcT *V *lf 

sfV *TT$TT fft% sft *rf t  > -

(CT)

«W fcfta arpiTfb?!

1969-70 1,10,740 7,167

1970 71 1,07 370 24.070

1971-72 93,876 11,325

*WJ STi*T «PT

2773. «rV ftm s t fw r : frr
37k * IH  *T5ft *T«? 2T1H  <T f i r  q ^ f t  f-P :

( * )  * tm  srtsr ft s r f f w  f^^ fr  

5*1  rar ^  a r R T O ^ r  3?V

( ^ )  a r rw ^ 'T T  % ^

J T ^  *TJ=rtfT- p R J T T  7 « I T !T
*Ttrr ?

WFTTfT 3T>T S F T  ^5TT?Wr i f  T l iC f  H e ft  

( « r t f r T 5 5 T 2 T T ? ? i H )  : ( f T )  sft?: ( w ) .  
^ m ? T  f ^ T t i r  stpresn  % 3Tgft?T 3f a  

f f T f r T  v r  T r s q ^ T T  3TrqTJ?T ?r?ft srrcTF 

| ,  srer: a r r ^ ^ e r T i  ^

s r t ^ t  ^rrcft i ^ f q i f r  m  
s r T « r f * r ^  ^rfTTfeT ^ K ? ft  |  s ft ??*rrcT %  sr-fTfr: 

^ > < T , ^T ^fsg- 3^T m nT ^Ft StTR ft

T^cft I  I

Delay in setting up of Salem Steel Plant

2774. SHRl V. MAYA VAN : Will the
Minister of STEEL AND M INES be pleased 
to state ;

(a) whether Tamil Nadu State has com
plained to the Centre in regard to the delay 
in setting up of Saiam Steel Plant in that 
State and the Centre has blamed the Stale 
G overnm ent;
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(b) the main disputes between the Centro 
and the State ; and

(c) the steps being taken in this regard ?

T i l t  MINISTER O F STATE IN  THE 
MINISTRY O F STEEL AND MINF.S (SHRI 
SHAHNAWAZ KHAN) : (a) No, Sir.

(b) Does not arise.

(c) There has been good progress on a 
number of preparatory steps. The Techno* 
economic Feasibility Report on the Salem 
Pioject was received from the Consultants in 
December* 1971 and it has been examined in 
detail and a final decision on the product-mix 
and technology would be taken soon.

The area required Tor the plant and town
ship has been demarcated and land acquisition 
is being expedited by the Government of 
Tamil Nadu A sum of Rs. 40 lakhs was 
placed at tlie disposal of (ho State Government 
in 1971-72 for land acquisition and further 
allotment of funds would be made in 1972-73.

The Government of Tamil Nadu have 
drawn up schemes for water supply to the 
Salem Steel Plant and township and these arc 
under examination

Topographical suivey has been completed 
by sui vsy of India and printed copies of the 
Contour maps have been supplied to the 
consultants.

Decisions with regard to water supply 
during the construction stage have also been 
taken. A special power tariff has been 
negotiated with the Slate Government, as the 
Salem Steel Plant would be power intensive.

The Railways have completed preliminary 
survey for the exchange yard and sidings.

The Hindustan Steelworks Construction 
Limited have completed soil tests and plate 
bearing tests in respect of the plant area. 
They have also set up a base office at Salem.

Plans and estimates for site levelling are 
under preparation.

Pending Cases with Coal Mines Provident Fund
Commissioner of Emplyoces of N .C .D .C  

Collieries in Orissa

2775. SHRI B K  DASCHOW DI1URY : 
Will the Minister o f LABOUR A ND REHA
BILITA TIO N  be pleased to state :

(a) whether large number of eases for 
payment of provident fund, pension and of 
compensation to the employees of collieries 
of N .C .D .C . located at Talchar Orissa arc 
pending disposal with the different Coal MincB 
Provident Fund Commissioners and different 
authorities ; and

(b) if so, the number of such cases 
pending disposal with the different authorities 
and the steps taken to finalise them ?

THE MINISTER O F LABOUR AND 
REHABILITATION (SHRI R. K. KI1AD1L- 
K A R ) : (a) and (b). The required inform a
tion is being collected and will be laid on the 
Table o f the Sabha in due course.

Payment of Wages to Tea Garden Workers 
in Tripura

2776. SHRI BIREN DUTTA : Will the 
Minister of LABOUR AND REHABILITA
T IO N  be pleased to state :

(a) whether the tea-garden owners in 
Tiipura aia refusing to pay workers’ wages 
as per agreements before hand ;

(b) whether Government of Tripura 
assured to implement the rate reached in the 
agreement ; and

(c) if so, the present position ?

THE MINISTER O F LABOUR A ND 
REHABILITATION (SHRI R. K. K H A D IL- 
KAR) : (a) to (c). The m atter falls in the 
State sphere.

Renewal of Offer to Pakistan of No War Pact

2777. SHRI P. VENKATASUBBAIAH : 
SHRIMATI SAVITR1 SHYAM :

Will the Minister o f EXTERNAL AFFAI* 
RS be pleased to  state :

(a) whether the no-war pact offer to 
Pakistan has been recently made ;
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(b) if so, the reaction of the Govern

ment of Pakistan thereto ; and 

(c) the outcome thereof? 

THE DEPUTY MINISTER IN THE MINI
STRY OF EXTERNAL AFFAIRS (SHRI 
SURENDRA PAL SINGH) : (a) While. India's 
willingness to sign a No-War Pact with Pakis
tan has been publicly repeated, there has been 
no occasion for formally communicating this 
offer in recent months. 

(b) and (c). Do not arise. 

Scheme for Rehabilitation of Ceylon Repat· 
riates by Andhra Pradesh 

2778. SHRI K. KODANDA RAMI 
REDDY : Will the Mirrister of LABOUR 
AND REHABILITATION be pkased to 
state : 

(a) whether Government o; Andhrn 
Pradesh has approached the Centre for a loan 
assistance of Rs. 80 lakhs for a scheme to 
expand the coffee plantation and thus reha
bilitate the �eylon repatriates ; 

(b) whether such loans have been sancti
oned to the States of Mysore, Tamilnadu and 
Kerala for the expansion of Rubber and Tea 
plantations ; and 

(c) if so, the reasons for the delay in 
sanctioning the amount to .\odhra Pradesh ? 

THE MINISTER OF LABOUR & REHA
BILITATION (SHRI R. K. KHADILKAR): 
(a) Yes, Sir, 

(b) Yes, Sir. 

(c) The requisite details were received from 
the State Government in December, 1971. 

Thereafter, the scheme was scrutinised in 
consultation with the concerned authorities. 
Sanction is expected to issue shortly. n 

Deposits of Manganese in Kerala 

2779. SHRIMATI BHARGAVI THAN
KAPPAN : Will the Minister of STEEL AND 
MINES be pleased to state : 

(a) whether the geological surveys have 
revealed availability of large deposits of 
manganese in he State of Kerala ; 

(b) if so, the time by which these depo
sits are likely to be exploi led ; and 

(c) the number of persons likely to be 
provided with employment as a result 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND MINES (SARI 
SHAH NA WAJ KHAN) : (a) No Sir. 

(b) and (c). Do not ari�e. 

1205 hrs. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

REPORTED CLOSURE OF FACTORIES IN 

KoLHAPUR 

SHRI NIMBALKAR (Kolhapur) : I call 
the attention of the Minister of Industrial 
Development to the following nntter of urgent 
public importance and request that he may 
make a statement thereon :-

'The reported closure of 123 factories in 
Udyam Nagar, Kolhapur, Maharashtra . 
and the hardships resulting therefrom.' 

THE M INISTER OF INDUSTRIAL 
DEVELOPMENT (SHRI MOINUL HAQUE 
CHOUDHURY) : Ministry of Industrial 
Development have not received any report 
regarding the closing down of 123 factories in 
Udyarn Nagar, Kolhapur (Maharashtra) and 
the hardship resulting thereform. 

However, there are 67 small- scale indust
rial units in Kolhapur. Of these 35 are 
engaged in the manufacture of oil engine
spares, repairs etc. In addition to these 
there are 3 other units, one in the hrge and 
2 in the medium scale, which are also engaged 
in the manufacture of diesel oil engines. 
Since the recession on 1969-70 the entire oil 
engine industry in Maharashtra is faced with 
a slump. With the gradual increase in the 
pace of Rural Electrification Programme 
which has contributed to th� replacement of 
diesel oil engines, the situation partaining to 
this industry has got further aggravated. 

To overcome the crisis faced by the oil 
engine industry, the State Government have 
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<lecided to undertake certain measures, the 
following being the important ones :-

1. To grant loans through Maharashtra 
State Financial Corporation to the 
small scale industries engaged in the 
production of dieseal engine and 
ancillaries. 

2. To consider postponement of reco
very of loans by the Maharashtra 
State Financial Corporation from 
industries engaged in the manu
facture of diesel engines. 

3. To dire.ct sale of, diesel engines 
through the Co·operative Marketing 
Federation and Sale Purchase Union. 

4. To predominantly us� Takavi loan 
for purchase of these engines in per
ference to other type of engines. 

The problem of this industry was also got 
surveyed by the Small Scale Industries Deve
lopment Organisation and a programme of 
diversification of their production sugges\ed. 
A list of items which could· be taken up for 
manufacture by these units with the existing 
machine ur with the addition of some balan
cing machines was worked out and furnished 
to the State Government for their considera
tion. Fnrther 13 of the affected firms which 
have an export potential have been indenti
fiea by the DC (SSI) in consultation with STC 
to export their products. Instructions have 
also been issued to all State Goveanments not 
to create any further capacities in this line 
of production. 

SHEU NIMBALKAR : With reference to 
tbe first part of the statement, I would like to 
quote a telegram I received yesterday when 
I made an enquiry into this matter from the 
Engineering Association, -_Kolhapur and as 
far as I know, all these units are usually 
members of this Association. 

''Kolhapur engineering units facing heavy 
recession since last 2t years. 123 units 
completely closed, 200 units partially 
working, out of 150 units". 

This recession has been going on for 2t years 
now, and the difficulties this industry has been 
facing are not unknown to the hon. Minister. 
I myself have spoken to him once about it, 

About a year ago I was also associated 
with the preparation of a memorandum which 
we gave to the Chief Minister of Maharashtra. 
Only half-'1,earted efforts were made to get 
rid of this difficulty with the result that today 
nearly 20,000 people are without work in 
Kolhapur. 

The Minister has also said in his state
ment. 

"With the gradual increase in the pace of 
rutal electrification programme which has 
contributed to the· replacement of diesel 
oil engines, the situation pertaining to 
this industry has got further aggravated''. 

It should have been foreseen in planning 
industrial developm�nt in the country that an 
industry like tee diesel oil engine industry or 
oil engine industry was bound to become 
obsolete and redundant some day. For 
instance, ia West Germany today, they do 
not produce a single oil engine ;;ind they 
import the very few they need. In view of 
this, it becomes our national duty to see that 
some way is found to help these people out 
of this difficulty, because at one time when 
we sorely needed these. they stood ·with us. 
It is now time the nation stood for them. 

Apart from the help the hon. Minister 
has kindly promised, I would ask certain 
questions. 

For instance, would he request on our 
behalf the Governmen'.s of the different States 
in our country who have imposed an embargo 
on oil engines from other States, to lift the 
embargo in the interests of national inte gra
tion ? Would the Government also pl ead 
for us with the Finance Minister that a 
moratorium en tax be granted to these units ? 
Will he kindly see to it that engiGes up to 
11 t h.p. are kept in future only for the small 
scale industries '/ Would he examine the 
distributjon of raw materials to these indust
ries, because, very often the raw mate
rial leaks out to other sources and then it is 
sold in the black market in any quantity at an 
exorbitant price, and it is the small scale 
industry that has to suffer ? Would he think 
of putting up a large public sector in Kolhapur 
which could fully utilise the foundries in 
Udham Nagar ? Would he set up a Committee 
to look into the indus!rial potentfal of Kolha
pur area and in orcler to absorb the surplus 
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labour, and particularly the educated unemp
loyed, would he see to it that an aluminium 
factory is granted to Kolhapur bccause this 
is one of their birthrights ? Finally, I would 
like to tell the Minister that there is a  big 
difference between making promises and 
fulfilling them ; particularly that is the case in 
M aharashtra, as far as Kolhapur is concerned, 
and therefore, would he give us a  guarantee 
that he would personally look into it and see 
that the M aharashtra Government implements 
whatever he pioposes for Udyam Nagar and 
Kolhapur ?

SHRI M OINUL HAQUE CHOU- 
DIIURY : I do not know about the telegram, 
but we took up this m atter with the Mahrash- 
tra Government and wc received a telegram 
from them also, They do not speak of any 
closure of any industry in Kolhapur. They 
also admit of a recession about which I aho  
know. Actually speaking, the hon. Member 
is correct in saying that it was brought to my 
notice and, as a  result thereof, we got the 
problem surveyed by the small scale indust
ries development organisation, A programme 
of diversification of production was suggested. 
This is the problem of every indus’ry. If 
there is a consumer preference or there is a 
shift in consumer preference, such a situation 
comes. We aie cleciryfying the country, and 
the people are taking to electrical engines. 
They would not take to diesel engines. Those 
people should have diversified right in time. 
They did not do so, and thsrefore, this 
problem has come. But I am not blaming 
them. We arc prepared to help them, and 
therefore we really sent a team and suggested 
to them a diversification programme which 
they can take up, and a list o f such 
programmes was given to them, as to what 
they could undertake with the existing machi
nery or a little balancing equipment, to which 
also I have referred in my reply.

As regards what had been done by the 
M aharashtra Government, I has listed them. 
Now, the hon Member wants a guarantee 
that I should stand guarantee on behalf of 
the M aharashtra Government that they would 
do it. I have no reason to believe that the 
M aharashtra Government would not do what 
they are talking about. Normally, the Cent
ral Government would not stand guarantee to 
the commitment of a State Government ; it 
ir neither fair to the State Government nor 
would I like to stand guarantee to it. But I 
would like to bring to the notice o f the State
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Government that these measures about which 
they have spoken mighf kindly be given cffcct 
to.

So far as the question of embargo is 
concerncd, this embargo started with Maha
rashtra itself. The M aharashtra Govern
ment first started the embargo and, said that 
oil engines or such kind of engines produced 
by other industries located in o thar States 
should not be allowed to be used for loans 
given in M aharashtra State. Later, Andhra 
Pradesh and other States have put similar 
embargoes that they would not give taccavi 
loans to anybody if they go in for engines 
made in other States. Hence, I would submit 
that when a State enters into this kind of 
programme or ticads into dangerous path , it 
should realise the consequences. 1 have full 
sympathy for the Kolhapur people and 
certainly I shall plead with the other State 
Governments. But how far they will give up 
their interests, especially when their local 
industries themselves arc passing through a 
difficult period. I cannot say. Because there 
is shift in consumption from one thing to 
another, I do not know how much that will 
be of help also.

I can say to the hon. Member that upto
10 HP is proposed to be reserved for small 
industries. There is a grey line between 10 
and 15 H .P. and we are considering whether 
that also should be reserved for small indust
ries. But 1 do not think that it will solve 
the present problem. As more and more 
rural electrification comes into effect, more 
and more oil engines would be in disservice.

There were other suggestions, that the 
Finance Department should give a tax holi
day, that a public sector factory should be 
set up at Kolhapur. I take note of the 
suggestions and we shall keep them in mind. 
T do not see the utility of setting up a 
committee because the Small Scale Industries 
Development organisation had gone into it 
and they have suggested a course o f action. 
Let that be carried out. I feel that is the 
way it should be done. About raw inateiials, 
certainly if they go for diversification we 
shall give the help we can ; that is within our 
policy.

SHRI B. R. KAVDE (Nasik) : There is 
a great difference between what the hon. 
Minister says and what the problem actually
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is. The closure of the industry is not due to 
mismanagement, or lack of funds or shortage 
of material or due to labour, but there are 
some special reasons, and special remedial 
action should be taken. Not only this 
industry, but other industries are also depen
dent on this. Unless remedial action is taken, 
M aha Udyam nagar will become Nirudyam 
nagar. The loans cannot be repaid by the 
munufacturers. Sales tax and other taxes 
recovery is being made. So, it should be 
seen in this perspective also. Due to electri
fication, the demand for oil engines or diesel 
engines had become less. But there is also 
the ban by the other States also. So, the 
time has comc to look at the whole m atter 
a t the State level. A t least those engines 
which are lying idle will have to be taken over 
by the Government a t the Centre. Or a 
request will have to be made by the 
Centre to the State Governments 
to  utilise all these engines and also 
not to start oil engine factories. The measu
res taken by the Government so far arc 
inadequate. If you look to the statement 
you will find that the taccavi loan m atter is 
there ; it is not related to the production of 
oil engines or diesel engines which have 
become a  problem. Moreover loan has been 
advanced for collaboration in diesel engine 
manufacture. The sale has to be made 
through co-operative societies. All that is 
not going to solve the problem; it stands 
still. The measures taken by the Govern
ment are inadequate. For this purpose the 
Central Government will have to help the 
industry. He referred to the National Small 
Industries Corporation. Its role is one of 
liaison. I t  has to see that some contracts arc 
being given by the Government. For example, 
if these are purchased by the railways and 
other public sector industries where they are 
used, it will solve the problem to some extent. 
So, I request the hon. Minister to advise the 
National Small Industries Corporation on that 
behalf.

Moreover, recovery of taxes like the sales 
tax should be suspended for a  certain period, 
and I request the Hon. Minister to direct the 
authorities concerned.

As I  have already said, the partial ban 
should be lifted, so that the stocks lying idle 
may be exhausted.

So, I want a  reply from the hon. Minister 
for these questions, namely partial ban, 
suspension of the recovery of sales tax and 
other taxes and orders for the goods from 
the railways and other public sector industries.

SH R I M O IN U L HAQUE CHOU- 
DHURY : I have already replied with regard 
to the ban question. The ban is somewhat 
like this. The State Governments have said 
that when a taccavi loan is given, one has to 
purchase the engine produced in the State, as 
the M aharashtra Government did earlier. I 
do not know how far they will agree to it, 
but we can take it up with them.

W ith regard to the suspension o f sales 
tax recovery, this is a  State matter. We can 
draw their attention to it.

So far as purchase by (he public sector is 
concerned, when there is no need for oil 
engines, I do not know if it can be done, but 
certainly we can give preference to such 
purchase if we have to purchase them. But, 
as I have already said in my reply, we are 
exploring the possibilities of export of these 
items. Actually, a team consisting o f the 
representatives of STC and SSIDO also 
visited Kolhapur to find out ways and means 
of boosting exports o f this item.

Further, I can tell the hon. Member that 
these units should go in for diversification, 
which is really the answer to the problem. 
This is a continuous problem in any country 
which is going in for industrialisation, because 
the consumer preferance will go on shifting 
from one item to another, with further 
advance in industrial technology. For 
example, we are now in the cycle age. I can 
say that after 10 to  15 years, the cycle units 
will have a problem as people go in for 
scooters. Similarly, after another 15 to 20 
years, the scooter units will have a problem 
when people enter the automobile age, and 
the automobile units will face a  similar 
problem when people go in for helicopters. 
Therefore, the whole problem has got to be 
solved through diversification. I would once 
again say that these short-term m easures will 
not help. We have suggested to  the K olhapur 
industries that they should go in for diversi
fication. In doing so, If they w ant hire 
purchase loans from the N ational Small Indust
ries Corporation or from the State Govern
ment, these things can be sorted out. in  
fact, these things have been suggested already.
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SHRI ANANTRAO PATIL (Khed) : Tho 
statement made by the hon. Minister is very 
disappointing and displeasing as far as the 
industries o f Kolhapur are conccrned.

This problem mainly relates to the indus* 
tries in Kolhapur, but it also relates to a  re
view of our industrial policy and its imple
mentation. The State Government and the 
Central Government are trying to shirk their 
rcsposibility and trying to shift it to the other. 
1 shall narrate the whole history, how it 
happened, in two or three minutes. The 
city o f Kolhapur is a small one with a popu
lation of two lakhs. There is a part o f it 
called Udyam Nagar which is housing nearly 
400 industrial units and engages nearly 20,000 
employee*. Out of these 30 to 40 arc oil 
engine manufacturers. They are not big indus
trialists or capitalists like Kirloskars, Coopers, 
Tatas or Birlas. They aic aitisans who work 
with their employees to manufacture these 
engines, This is going on for the last 25 
years. The Minister in his reply has mentio
ned that duting the Ia3t two or three years the
oil engine industry in M aharashtra is faced 
with a slump. If that is the ease, what have 
the Con ral Government done during the last 
two and a half years to give telief and assis
tance to this industry ? This is not a ques
tion peculiar to K ollupur o r M aharashtra. It 
is faced by the small-scale industry in Rajas
than, Punjab, Haryana and Delhi. The entire 
engineering industry is facing a slump 
consequent on recession. Many industrialists 
have closed down their units Kolhapur is well- 
known not only for its industries but also for 
art, agriculture and also its wrestlers. Why 
should the government play the role o f meie 
helpless spectators when these industrial units 
are suffering for the last two and a half years. 
The Minister in his statement said that the 
State Government have decided to grant loans 
through the M ahatashtia State Financial Cor
poration to the small scale industries engaged 
in the production o f diesel engines and ancilla- 
ries, that there will be postponement in the 
recovery of loans by the M aharashtra State 
Financial Corporation from industries engaged 
in  the manufacture of diesel engines. He 
also said that they have directed the sale of 
diesel engines through the co-operative Marke
ting Federation and Sale Purchase union and 
the predominant use o f taccavi loan for pu r
chase of these engines i n preference to other 
types o f engines.

Nearly three*fourths of the units are now

(CA)
closed and engines worth lakhs o f  rupees are 
lying idle. It is all very easy to say that the 
manufacture should be stopped or phased out. 
Who is going to give them loans if there is no 
production of engines ? If  there is no guaran
teed marketing facilities who is going to give 
loans to the manufacturers. Perhaps, the 
Minister is not aware that these small indus
tries have to compete with big industrialists 
like Kirloskars and Coopers in marketing. 
They have also not been given a chance to 
sell their products by putting some restriction 
on the large scale industry.

The Minister spoke about diversification. 
The small-scale industry wanted diversification 
two years back. They were prepared to m anu
facture scooters and scooterettes and other 
engineering goods. But the government did 
not pay any attention to their suggestions. 
Now, what type of assistance do the Central 
Government propose to give for diversification 
or production in these industries ? Secondly, 
would the Central Government suggest to  the 
State Government to give some kind of pro
tection by having reservation for the oil engi
nes manufactured in the small-scale sector ?

SHRI M O INUL HAQUE CHAU- 
D HURY : I do not know why I am misun
derstood on this point. I do not know why 
the application for licence for manufacture of 
scooters by the small-scale sector has been 
rejected. 1 am not aware of it. If it is spe
cifically brought to my notice, certainly I will 
look into it.

So fai as diversification is concerned, it 
has been suggested to them. If they want to 
take it up, all the help that is given to small- 
scale industries in this country, including loans 
and machinery which is given on loan, will 
be made available to them . But to stick to 
these engines and to say, give facilities for 
selling an engine when there is no m arket for 
that, I have not understood. Wherefrom is 
that m arket to be created, whether the Central 
Government is pressed or whether the Maha
rashtra Government is pressed ?

The big houses, like Kirloskars, have been 
named. Kirloskars themselves have stopped 
selling these engines They are faced with the 
same problem. They were going to retrench 
their people but instead o f retrenching them 
and in order to keep these people, they have 
come forward with an  application before u«
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saying that they should be allowed to produce 
road rollers. They are themselves going in 
for diversification. Even a large house is not 
standing this competition.

This is the call of time. On the one hand, 
this House says, electrify every village ; you 
cannot keep any village backward without 
electricity and, on the other hand, you say, 
keep the oil engine also running ; if necessary, 
pay for i t—I do not understand this. There
fore I say, kindly advise them to diversify. 
Give them this advice ; tell them to 
modernise, to go with the time and with 
the demand of time. If that is done, we 
are prepared to give all help. That is why 
a team was sent. Advice was given to them. 
We cannot force the private industrialists to 
take to something which they do not want to 
take to. It is for them to take to a thing. 
But I want to know who asked for a ccrtain 
help and that help was denied. But if an 
argument is made wi'hout any basis, I cannot 
answer it. I would say, if such an applica
tion has been made and has not been viewed 
with sympathy, I am certainly prepared, as the 
Minister in chat go of the department, to look 
into it, examine it and give direction to my 
officers that such cases should be looked into 
with sympathy and if need be preference 
should be given to them. This is my answer 
to the whole question.

SHRI DHAM ANKAR (Bhiwandi) : The 
plight o f the Kolhapur industry is very bad. 
Stocks have piled up in the last three or four 
years. There is absolutely no demand in 
spite of taccavi loans to  agriculturists by the 
M aharashtra Government. Under the cir- 
cum stances 1 entirely agree with the hon. 
Minister that diversification is the only way 
out. But Government must come forward, 
specially the development Commissiner for 
small scale industry, to find out what kind of 
diversification is possible.

As far as I know, actually one unit has 
manufactured a scooterette and it was on the 
road for trial also. They had asked for per* 
misiion to manufacture scooters and s.ooteret* 
tes in Kolhapur. Secondly, the National 
Small Industries Corporation supplied several 
items, ancillaries and auxiliaries, to the Direc
tor-General of Supplies and Disposals. May 
I  know from the hon. Minister whether any 
•pecial committee will be appointed to find

out what parts can be manufactured in Kolha
pur area and supplied to the public sector 
undertakings as well as the DGS&D and other 
Government agencies ? If that can be done,
I think, the difficulty can be solved. There 
are two problems. One is to dispose of the 
piled up stocks and the second is to reduce 
the manufacture of oil engines. Therefore, 
reserve the entire manufacture of oil engines 
up to 15 horse power, as suggested by the hon. 
Minister, for the small-scale industry only. 
May I know from the hon. Minister whether 
the development commissioner for small-scale 
industry will appoint some committee and 
find out what diversification exactly can be 
undertaken in Kolhapur area ?

SflR I M O IN U L IIAQU1* CHOU- 
DI1URY : I have already said in my reply 
that the Small-Scale Industries Directorate 
has already sent a team, has examined the 
problem and has given the list o f items which 
could be made by these industries with their 
existing facilities or with a little more balanc
ing equipment. If hon. Members want to 
have the list, 1 can supply the list to them If 
the enginvciing association is ready to supply 
me a list of items which they are prepared to 
make in addition to oil engines, certainly we 
will explore the possibility with all the Govern
ment of India organisations if they have a 
market for them. But so far as oil engine is 
concerned, there is no market. If there is a 
market, certainly, we are always giving prefer
ence to small-scale industrialists. The small- 
scale industrialists are in difficulty, not alone 
in Kolhapur, but all over the country so far 
as oil engine is concerncd. A preference 
cannot be announced for Kolhapur alone in 
preference to other small-scale industrialists. 
It will have to be for all small-scale industri
alists who are producing oil engines. Alt will 
have to be given to the same preference. Only 
one area cannot be given a preference That 
will be neither legal nor ethical.

SHRI Y. S. M AHAJAN (Buldana) : If 
you exclude Bombay and Poona the rest o f 
M aharashtra is industrially backward and 
Kolhapur is like an oasis in  an industrial 
desert. This item is indicative of laxity in 
o u r Industrial Policy. ‘

The industry began suffering in the reces
sion of 1968-69 and even now, after 2$ years, 
we are not able to find out ways and means o f 
getting it out of the depression. I would like 
to  ask some pointed questions in this m atter.
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The hon. Minister has said that a Com
mittee was sent to find out method of diver
sification of industry with the help o f some 
new balancing machines. My question is 
whether the hon. Minister has found out that 
the industry have got th.-* new balancing ma
chines and they have begun producing new 
items. Secondly, if there are export possibili
ties and if they have been investigated, I want 
to know whether these industries have begun 
exporting those things and, is not, what are 
the difficulties.

SHRI M D INUL HAQUE CHOU- 
D H U RY  : If  they would have diversified, 
the question of d o ,u re  would not have come. 
They are said to be dosed because they are 
producing oil engines. Therefore, it is begging 
the same question. Wuh regard to the ex
port, as I have said, we tried to export oil 
engines. For that, the S T.C have been 
requested und they are exploring t!.e possibili
ties Wherever there is possibility, they will 
try to help them. So far as diversification is 
concerned, 1 have no doubt that some of them 
have begun. The hon. Members themselves 
say th a t— there are 400 or 503 such industries 
— and according to them even if 100 and odd 
arc in difficulty, the others would have already 
taken to some other production.

1238 hrs.

PAPERS LAID ON THE TABLE

REPORTS UNDER ARTICLE 151(1) OF 
Co n s t it u t io n

TH E M INISTER O F STATE IN THE 
M INISTRY O F FIN A N C E (TH RI K . R . 
GANESH): I beg to lay on the Table a copy
each of the following Reports under article 
151(1) o f the Constitution

(1) Hindi version of the Audit Report 
(Commercial) 1970- P a r t  V l- C o m -  
prehensive appraisal on the working 
of the Indian Telephone Industries 
Limited.

(2) Report of the Comptroller and 
Auditor General of India for the 
year 1969-70— Union Government 
(Commercial)—Part V III—-Appraisal

of the working o f the Indian A ir
lines. Placed in I  ibraty. See  No. 
LT— 1739/72.]

R ev ie w  an d  R epo r t  o p  N a tio n a l  Co a l  
D ev e lo pm en t  Co r p o r a t io n , Lt d ., 

a n d  o f  H in d u , ta n  Co p p e r , Lt d .

THE M INISTER OF STATE IN THE 
MINISTRY O F STEEL AND MINES (SHRI 
SHAHNAW AZ KHAN): I beg to lay on the 
Table a copy each of the following papers 
(Hindi and English versions) under sub-section 
(1) of section 619A of the Companies Act, 
1956 :—

(1) (i) Review by the Government on
the working of the National 
Coal Development Corporation 
Limited, Ranchi, for the year 
1970-7J,

(ii) Annual Report of the National 
Coal Development Corporation 
Limited, Ranchi, for the year 
1970-71 along with the Audited 
Accounts and the comments 
of the Coinptioiler and Auditor 
General thereon. [Placed in 
Library. Sec No. LT — 
1740/72.]

(2) (i) Review by the Government on
the working of the Hindustan 
Copper Limited for the year 
1970-71.

(ii) Annual Report of the Hindus
tan Copper Limited, for the 
year 1970-71 along with the 
Audited Accounts and the com
ments of the Comptroller and 
Auditor General thereon. 
[Placed in Library. See No. 
LT—1741/72.]

No t if ic a t io n  u n d e r  p a ss po r t s  a c t

THE DEPUTY MINIS rE R  IN THE 
M INISTRY O F EXTERNAL A FFA IRS 
(SHRI SURENDRA PAL SINGH): I beg to 
lay on the Table a copy of Notification No* 
G .S .R , 70 (E) (Hindi and English versions) 
published in Gazette of India dated the 5th 
February, 1972, under sub-section (3) o f sec*
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tion 24 of the Passports Act, 1967. {Placed 
in Library. Se t  N j. L T -1742/72.]

12.39 brs.

UNTOUCHAB1LITY (OFFENCES) 
AM ENDM ENT AND MISCELLANE

OUS PROVISION BILL*

TH E MINISTER OF ED U CA TIO N , 
SOCIAL W ELFARE AND CULTURE 
(PROF. S. NURUL HASAN) : I beg to move 
for leave to introduce u Bill to amend the 
Untouchability (Offences) Act, 1955 and fur
ther to amend the Repiesentation of the people 
Act, 1951.

MR. SPEAKER : The question is :

“That leave be granted to  introduce a
Bill to amend the Untouchability (Offences)
Act. 1955 and further to amend the Re
presentation of the People Act, 1951."

The motion was adoped.

PROF. S. NU RU L HASAN : I introduce 
the Bill.

SHRI CH IN TA M A N l PANIGRAHI 
(Bhubaneswar) : May I make a submission, 
Sir ?

MR. SPEAKER : Mr. Panigrahi, I have 
already allowed a Calling Attention motion on 
that It all depends on your good luck, 
whether you come through the ballot or not.

12.40 hrs.
MATTERS U N D ER RULE 377

. ( 0  M .P. C h ie f  M in is t e r ’s r epo r te d
STATEMENT ABOUT JAN S\N G  HAVING 

RECEIVED MONEY FROM U S CON
SULATE DURING ELECTIONS

SH RI SAMAR GUHA (Contai) : Sir, I

want to draw your attention to a  serious 
report that has appeared in the papers. The 
Chief Minister of M idhya Pradesh, Shri P. C . 
Sethi, has made a serious allegation against 
Jana Sanjh for having complicity wilh the 
U S A  Embassy and also for havinj received 
money from them for the purpose of elections 
I quote what he has said in th? House in 
icply to the debate there :

" . . .a n  oflfaer of the American Consulate 
had visited this Stale during the elections 
and they had met some Jana Sangh candi
dates. In  some places, they had tried to 
influence Muslim voters.”

This is one of the extremely grave allega-s 
tions, 1 should say, against a party which haer 
been recogniscJ by the Election Commissioner 
as a nation il party. For the security o f the 
whole principle of our democracy and also the 
national soliJarity, I would request the Central 
Government to have a CBI inquiry into this 
type of serious allegation. It would have been 
qutte proper if this statement would have been 
m ide by a Central Minister on the floor of 
the House, I want to draw the attention of 
the Homo Minister, He should cotne out 
with a statement on the basis of the allegations 
that have been made and whether any prima 
facie  case was established by the Government 
o f M idhy Pradesh. It is absolutely essential 
that the whole country should know whether 
there was complicity o f the U.S. Consul, 
whether they tried to influence the election by 
offering money to a certain political party. 
Just a few days ago the CPM were accusing 
some political party of having complicity with 
KGB in West Bengal. These are the typo of 
allegations made. If these charges are proved, 
I should say, they have no right to exist in 
this country as political parties—those who 
have foreign help, foreign connection and 
foreign money for the purpose of elections. 
I want to draw your attention to  this because 
these allegations are of extremely gave 
nature. Therefore, the Minister concerned 
should come out with a statement whether 
a prima facie  case has been built up against 
Jan Sangh and if so, what are the bases o f 
the prima facie  case. T he whole country 
must know about it.

( n r w t a )  : anansr

"‘Published in Gazette of India Extraordinary Part II, section 2, dated 13.4.72.
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(ii) ALLECJED ATROCITIES ON H a RI- 
JANS IN A  VIILAGE [N PUNJAB

PRO F. M ADHU DANDAVATE (Raja- 
pur) : With your permission, I rise lo refer 
to a very important issue, of atrocities against 
Haiijan men and women in the village Koule- 
majra, 24 kilometics from Patiala in Punjab. 
In this village there is almost “ darkness at 
noon.”  In  broad daylight Harijan peasants 
are prevented from going to  the fields. They 
are not getting green fodder. The 
women-folk in the Harijan families in the 
village lock themselves up in iheir houses 
during day time so that they might not be 
subject to inhuman atrocities at the hands of 
political opponents.

In this particular ease, drunken men 
described as “ Dare Devils”  freely move about 
the village abusing and threatening the H ari
jan s and their supporters. A few days back, 
these persons were led by the Sarpanch who 
used to carry fire-arms. In this connection I 
would like to quote an eye-witness report that 
has been actually given by the Hindustan 
Times Reporter in a very significant despatch 
on 6th April 1972 This despatch says :

“ When I went to  this village some of the 
women not only sobbed and cried while 
narrating the incidents but even trem b
led at mid-day. Fear was writ large on 
the faces o f the entire Harijan population 
nearly 55 families. There woes are the 
result o f their having voted for the Cong
ress 1ji the recent Assembly election.

1894 (SA K A ) M atters Under 110
Rule 377

The worst part is that most of the Police 
action is on paper in spite of the higher 
authorities. The aggressors have the capa
city to beg and buy impunity and bash 
and bully the weak.

Finding that Harijans were favouring 
the Congtess, the pro-A kali Jats led by 
the Sarpanch first struck on February 29. 
Armed with guns, they went to the house 
of Ram Saran to punish him by misbe
having with the womenfolk, The matter 
was reported to the Police but no effective 
steps were taken to check the repetition 
of these atrocities.

Koulemajra village and Julkan Police 
Station are the typical instances o f the 
lot of the Harijans and the functioning of 
the Police Stations in the rural areas.

The peasant proprietors treat the H ari
jans as serfs. There are scores of villa
gers in the State where the Harijans have 
been pressurised to work on low wages, 
in places like Shaheedgarh the Harijans 
were boycotted for months because they 
demanded highter wages

As the wheat harvesting season is 
approaching, tension is building up bet
ween the Harijans who want higher wages 
and the farmers” .

Sir, this is the plight o f the H arijans in 
India of Mahatma Gandhi and Dr. Ambedkar.

Let the Government make a categorical 
statement on all these atrocities that have been 
inflicted on the Harijans of this village in 
the Punjab. I am not at all concerned 
whether they are harassed because they have 
actually voted for the Congress. I have no 
sympathies for the policies o f the Congress, 
but, even to Congressmen, I say : ‘ We may 
disagree with what you say but we shall defend 
to the death your right to say it” . This is 
the spirit of Voltaire that we would like every 
Party to adopt and in this spirit I have raised 
the issue. I would like the Government to  
make a categorical statement. Thanks to 
the Hindustan Times, they have brought out 
this story of agony.

Sir, let me end my reference by saying 
that there a re  many people in this country
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who feel that if there is Hindu-Muslim tension, 
the entire nation is rockcd to its feet, but, 
when there are atrocities on the Jower classes 
like the Harijans and the Backward Classes 
and the Scheduled Tribes in this country, 
the nation remains only a silent spectator to 
these atrocities against the Harijans and the 
Scheduled Tribes. Therefore, I demand that
the Government come forward with a cate
gorical statement. Though there is no call
attention motion on this subject and there is
no obligation on the part of the Government 
to make a statement, on behalf o f those who 
suffered these indignities, I categorically de
mand that at some stage let the Government 
make a statement on these atrocities that have 
been perpetrated by certain political sections 
in the Punjab.

SHRI R. V. BADE (Khargone) : The
Speaker has not allowed the Call Attention 
Motion.

12.49 hrs.

DEM ANDS* FOR GRANTS, 1972-73 — 
C ontd .

M i n i s t r y  o f  E d u c a t i o n  a n d  S o c i a l  
W e l f a r l  a n d  D e p a r t m e n t  o f  

C u l t  u r l — C ontd.

MR. SPEAKER : Now, we take up items 
7 and 8. Time allotted was six hours. We 
have already taken 4 hours 10 minutes. The 
balance is 1 hour 50 minutes.

How much time would you like to take, 
Prof Nurul Hasan ?

THE M INISTER O F EDUCATION. 
SOCIAL W ELFARE AND CULTURE 
(PROF. S. NU RU L HASAN) : I would like 
to  take about 50 minutes, and another 10 
minutes would be taken by my colleague, tlie 
Deputy Minister.

D R KAILAS (Bombay S o u th ) : There are 
3 hours allotted for Science & Technology. 
These could be added, so 9 hours are available.

M R SPEAKER : That is a  very good 
mathematical proposition. But actually, the 
ntal time was six hours.

So, almost one hour for the Members and 
one hour for the Government,

PROF. S. N U R U L HASAN : If  you like, 
I will reduce my speech, but 1 thought that 
members would like to have more information.

MR. SPEAKER : That does not depend 
on you. Members would be interested to 
have a  reply. 50 minutes is not much for 
reply to the debate.

Now, wc have ten minutes. You can 
start a t 3.15 or 3 p m  Mr. Barupal was on 
his legs.

Mr. Barupal.

a f t  q sq ren g;  s req T W  (iF T F H T T ) : 
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tf 'T f  'tt
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affair f o r e  a rf f w  f , v t  afrflf 

f o w f  %  ff c *  6 ^rr *r*r*r s r fr
f a i t  10 15 n  eft *rfaf>r ?ft

s R ffy  t ,  V t  f a *  %  W T  a ffa  I eft % 
3m r^ m  f t :  <|JTT3T ^ t

vfrmm * n 1  ? *r*rn r * w n « r  n
§*TT$ ^ 'T  ’TJTTST, *T g? t *T*TT3r 3Tfa

t fm s r— qRTT foer*  s n r r a  I  eft

s p r r a  i & m  wn fsn rm  %

f a q  |  rr?r t r f t  w a  i t  3rr?n i T v f t i  ^ t
TO* % ^TT^T f  arr f a  f a s  % f a i r  

t o t *  fa r e n r  «rr , f q

w tfft % fat*, *r fta r  arF̂ rfiSTcr % f a q

ZTT fa p r e * t f t  s rn rW T O T  *rt f w  s t ^ r  
*rc r «rr ^ r ^ t  eft <T|5rr ^ r f a q ;

5TfTR- *r*rT3f *  srsss *rc% s f c

^ r m  arc fo r c  eft

m m  : an*r firo qt̂ -qrt̂ r fore
f a £ *  a f tr  arr?ff *  T O  5TRr !T

* t f a q  i

* Moved with the recommendation o f the President.
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^ r ^ r r  g  f r  s m s r  * tw t* t % s r ra  f a s  

*pt % fwcr «ft w  m ^ft f  ® tft foqr mm 
|  s r| < r  ssttfr 5T^ ' T f ^ r r  | .  s tffr r  
5^rq>?T srf^r f?t<TT f t1  s*t% a r a i  s r s ^  

STfrT I  §jffi*T 3TBOTS %  ^r^r-’ TTST, 3TT«T f t ’ t  
far i?i^qrr$y i t  3RF5HT |  t t

s s r r ^ o r  %  ¥ < t n ^ r ^ r r  g  far 

* f* r f a t ft  %  g-rcr aft i f t s p f f  • *

* « a w  : arnr o t t  s g t  if
?ift ft, 5 t^ -S t%  1 I * ’ * ( 3 U W T * )

«ft »iwfTHT?r : % *Tf t s f

«TT f o  sft W r  forr  |  |F T ^ q - T̂cTT

1 1  #  ^ r ? r r  ^ t t  g  ft? g f t s n r  % f a r  

q^TTcT ^rf*rfh^f¥ % i r i  sit w  ^  tftar 
|  ^5t«r a m jR  q T  ^  ft?rr |
* F * f N ;s f t  s?nrt m  f o r  fa ^ m - it  ^  |
vftx « T ^ T ^  T T  T ?  <T*IT 3 « T  ST ft I

^  Sf'TTT 3  STTT^ pT^»T 

SFTJpft ^fRcTT % ? 7 W *  *T, f r  ?fT3T?ff TT

* r t *  *g*tf m  s TtZrrJ g J4 t | ,  t o t  st^ttt 
^»t «F>f a w n  * t  s r ^ r ^ r r  ? > tt |  m  % 4t 
* r ^ f t  qrft ? m  |  ?ft *r*rr*  ‘F 'T m
tft  3ftT % TTSJffV ^ R f | T  ?t 3fTrft
|  s t o  ^ft f r o  s r & w i  P p t t  |  cfto 
?rr^ *f ffr qrqr %  ?  rr 'r  j w t  t i f  

? rff f ^ e n  1 1  *r% T^rr ^  % ^ t  ^rrcn

I  *

3r?t w  t f k & i f  ¥ f  m m v  ^ t  tfJTFTT 
w  m v  I ,  ^ ft 3r?T§nr |  Tt^r ?ft w r  
srf^r T f ^ r T  | ,  iTsp

f^rrsc w r r  fkm  q-̂  %?r nrrcr ^  
| f « p  T T f f ^ r « f t  O T t f s r r e r  *$t | t  T^r 
I  I ?fT3T^i % feqr ^HT3r ^ s r m  %5^

3 rr^ | ,  $  a r m r t  wcrr^rr « r r p T  f  far

%  3 P 5 7 : % ?r?r ^ f W t ,  5n*r>pt?T,

®ftT t o  % 'tt»t n f

^ r r  T t f  'TrTr 1 1  ^T?<rr |  f a  *rr«pre 

^ ^ t  ^rt^r ^ T r ^ r  i ? f w f f  %  f^ n r  w ^ r  %  
f a rr  aft %fg- sner I  ^

T ^ t  sricft t ,  ^ ? r  t t  f ©  gr^jftsfft sftT w  

^  a r^  w?rr^ ft ^

|  %  ja n a t  w it f  f3 r r  |  a f t *  s ft 

? ri^  % !t t  eft w i ^ r  a Fc rrn - ait#

%  3re*n;T %  gri’ f f  ^  *r r *r  ^  T ? t  I  «it 

^7 Jr T | t  1 1  ^ 0  ^

^ w ? j t  *4t ^  f  srr % \ a t  3 rf^

%  f r t r  ^ft ?f f  |  t ^ t  ?  I • • ( s i T ^ i r T )

^ f r i r ^  % f a ir  t t s f^ r  ^  sfr 

% %  eft’ : ^  f̂ ^ t^ ? tt  g  %

19 5 0  5? s s re n w r ^ r  «rr 3 ftr  arr^r
3 * n p t  2 2  cpr g t  *ttt |  ^ ? r ^ r e r r -

^ T «  q ft f tr fr y « T  m  t f t  ^  I ^ J T t ^  

s t  %  f ^ n r r  M t  srr T f r  1 1  m  i f t  

snsrrsnr^T w s p t  *t f a  3r £  i <t t  ifts r R  
t  f o * r t  ^ t s r  ^ r  ? *r P 7 n  ^
T^?r o i m  w  m  # s t t  ^  

fijT*)TT srr-or *re;% |  ? f*r * r&  % 

25  *frr a m r f t  %  z v z  »ft 3 n fe ? r*ft 
3fVT s fT lT Jft &  W T r q -  * m  #  cirf t  I 
TT’RTTT ^ T  *f Tf fT^l ^ T  ? * m -

7?: f n > £  sr^rCspr g t4 t  ft t hf|
3TR"t<r ^ft s r^ , ! T f  i  r % %A % f w

w P T ^ r  s i ff  ^ r  ft i t  s?5?rr ^  1 9 4 7

5t W c r  fa s r rs re  %  srrT | t  w r ^ R f f  
T? a rm  a fftft 3f>T

arrar ^ r ^ t  ^ f t - ^ i t  f ^ r #  f  t f o  w m *  ^ t  

?t % 3T5^r-3T5®r grr% <rg^% ft t o j  

4 f ^ ^ f r  ^ t  3?ff bpV mt f  f  1 1

••• ( « i w t ) •••

n t  ^  w  i T c r ^  z r f  |  f%  l? r  
?5TJft ^ f t  sit5f7«r « f t ,  |  %

| j r r < t  5raT?r ^ w r f « n f r  ?r

w r  «pr ?r*rrbrr?T t o  ?ret% ^r m*
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[s ft  T R T ftr e  3 T T W **]  

f o n  &fa?r *r§t aft v f t ?  ^ frapr 
|  % arc* f̂V ite fw%\ 3  
'srr^n *rc Srfa?r fam?ft sr#' gsflf 

ftm q - <tt arcrc | ,  if f  :

f$ *f3 ff if  3t t r  ?r $teft

eft W Trr if arrf cfsrr^V ?r ^ tfft 
st t̂ t  ctrrr f o *  ^  a re a f * R * t  

< f t s s n r e r f  ?t ^tert 

?r sRrr ^ t€ t ?r s r #  %sr*ff 
*rr*anj ?f gr?ft O T f  *  | t d t  

a m  <rrc *farr ^ r  <r?i% 

rfr f 7 t  5 T T # R  "Ft <T?rf Jf ftcft I

s r a  aft f f  ^  T f T  

arsrrsr *T ^tw  : ^ r%  s n s  cfr ar*

|

« f t  h h m w  a n r e r o : ^ t t  ^n?st
*T5T*Kr *Tf t  f a  W  f  ® fa^T  *R% ^ f ta p f f  

spt azrif €t CJff *rt*ff if  t  I anar ^ f w f f  
«Ft # t  %  f o q  qTffr ^  JrtswJT tft  asff ^  
?Tf I  I

srcn* *r ^ t  |3 t t  |  fa s rrc  % gsrarr, 

sftfft ii ? f t a R  ^ t  arrar tft |  T F f t  apT I

^ f r s R f  ^Ft arrar tft <fft %  q t f t  
s w s e r  ^  1 1  srmar w i * r  3?t aftr % arsr 
w  ftrarnyr %  fw q  f a r  |  3 r f a r  ^  t f t  
5 *f ^ r  srr̂ cr gte r 1 1 1  ^ r  g[ f a  
S*r%  f a q  * r t f  a r ^ t  tft s fr ft
^ r  «FT%  T P r ^ R -  %  i f  5TTW ®FTT £
f a  aft f a r  *nrrar ^ r « r  s m  f ^ r r  arnrr
|  «t$ facfJTr w$ §tcrr | ,  fa c R T  s | -  
qf#r?*t5TT t  a ft r f a ? p n r g w T  i w f k ^ r r  
|  tit ^  ^ t  a r^»rr i ^  &wn s f k  
ff^ t i

» ? o  * f t f a * ?  *m  ( a r g w ^ )  :  a n a r ^ r ^ t , 

a r^ t cr^r ^ n f t  f e r r  ^ t  ^ r ^ ^ r  t ,  #  t o t ? t t  

g , S3TT3*T % sr^fr |»rr^  fin?
* T | ? ^  ^  ^  a r r T O ^  1 1  ?5r^f^T % 
STT? f*TT^ Jf ?T^f?Rfnr spr ^  3TRttff
f a n  |  i ^ f 5 r * r f o r  sr^rrf ^ r  f t  
| — ^  eft «ftr?r^ ^ 3 f f  f ^ W  |  aftr 
f ? r f t  ^  t f t f r  ^rr f ^ f q  1 1  a r^ t 

^ f t ^ T  ^ a f f  % ffTtrfq spT g r ^ r  %,

^T «fit $ T  ? R J O T T  ^ W c T T  S TR T ®Ft t  I 

^ t t t  ^ ? r i r f tr  srm ^r ^ r  1 1  a r r ^ t  ^ ? ? ft 
ari^ft I ,  ar*fta ^ ? f t  %t I  &fa?r t ^ r r f ^  
^ r r s R f  %  f T R w  arqpft w ?  v t  ^ m ^ T ,  

^ t  s ^ « r r  ^  a r? ft^  spt a f k  a r f e  

' P T F r r ,  3 r m « m f t  q?t « ft  *t\ ^ r f a q

f p n r r  ^ ? q K ? r  ^ n 5 t  ^ ? t  1 1  ^  arsr 
^ r  ^ t »w r |  f a  f * r  *t%z % aft ^ r f t f t  
^ r r  w  grf?r Tf»n^ «r, m  ?nrr
t f t  ? T |t Tfm^TT q%3Tr z r |T  %  w m  ?w 
SF^r £ar ^  i

13 hrs.

V $ t  cTTf aftT f f r f t  sr?53ff ^ t

?F^?Er |  aft sftspT % fac? ^ f? r 3rrsr!?w |  i 
^  f^ r fo r  ^r, $ m  ^  anq-^r sr«ft f?r%?PT 

fa *rr ^  3^?r cffr g w g r r  f r f ^ r  | |  1 1

% fa ? r a r^ t «ft? t %  f ^ J r W  ^ r  

?F^£T I  3  ^ T T  ^ 5 T T  f a  ^  T̂TT

« f t  ^ q ^ c n  ?r^f f a t f t  1 1  ^ r f  « f t f t  s ft  f fm fo r  

^ ? ft  f?«rfcr ^  |  fsr?r f?«rf?r J f  f t r ^  

% q?$r «rr i ^  |f f r ir r  % *F fte  *fr€V^

*r ^ tt f  an strftr; g  ajtr ftreTT %  farq^r 
%  a r f ^ r  * r t f t  %  f w

s r q r f ^ f  «p t  «ft?r grp- a r s ^  f w  1 1  
sptf vft fweTT s r 'T O t  fr^f |  f a  art ftrcrr 
s m r ^ t  ? R « r T  f r ^ T  ^ | t  arr ?r% ^ f a ^

^ r  sift f? r^ T  sn>m ?t ^f m f a  a rfsR ?  f a  |  

^ft * F t f  ^  *i$t i t  ^ c r r  1 1

a n n w i *?^t?pT *. « t o  *rT$ *r ^rr^nr ^rnr'rr 

m  %  srre a n f t  v&t i
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13.01 hrs.

The Lok Subha adj turned fo r  Lunch 
till Fourteen o f  the Clock

The Lok Sabha rcais.m hled after Lunch 
at jour minutes past Fourteen o f  the Clock

[ M r  DEPUTY-SprAKLR in the Chair1 

DEMANDS FOR G RA N  IS, 1972-73 Contd 

M i n i s t r y  o r  E d u c a t i o n  a n d  S o c i a l
W lI  IARF , AND DePARTMI NT OF 

C u l t u r e —Contd.

sto  ^qTurer iTffrw , apr

STTjR % *rt t z a r  ^^frrcf § 3  ^

m ?  #  T p *rr f r  & r m  % s r e  

% J js r- f to fa  g*r ?, t f t 7 p t  

*T ’STT sr fTT ?> ?> 7 |  t  I ^  m

TT farrrw  t i n  wrr

I <Tfft STTTT % fajrf«r *T ^*T W ^ T

sspFT s r m  % fa^F T  *T ^T  

3T5T T t-  S ^^T T  ^  s f t l  I T O

^ t t i t  1 1  ?*T fa* rto  *r ^«rrft 

■ «rtfa* t?t * r f  t  i
qrt ^ n r  ^  i % t f f a r  * f m m

1 1  $  ^ f r r  % ^rrV 1 1  f tn r

*r ^ W t q?t affair srt arsfwrreT ^

?rgt f*ra?rt, *rr% apt fa^crr, %

SRST ?Tft fWcTT, f* r f t  s f t#  q-^V 

tf tf a '7  f ^ r f w  #T T  ^ l f ^ ,  *rf*

^ft% 5F fa*rW  ^ * r  ^  sm r ?ft arftfi 

a f lr  *PTfr£  ^  ^ r s r  t t  ^  

s ^ e r r  i

f? r  %  t r w  sr# spt ?r£ ? t
% f?rcW  ^  *r#«n s r f ^ r t  f t m  |  i xt̂ t

sr# sr©? t t  m
? f e  & *r$f t t  t ^ t j  i s *tt*  *t$ t sr#

SJTTT  ̂ w | f ^  3 #  sirfrR a r k  TT

t o  arr r̂rcTT 1 1  «r# % %

sfsr i ^ srr̂ f srosft *r ^  *rf

1 1  srsr w &s t  a t  ^ i n f t  %

s r t w r t  *i 2TT 1 1  ^  *ptt |  f t : :

^fcT STITT S S T fte & T  I

q t  fe s r r  stefpp E n r ^ ^ F n r  n

r̂?T 5r9T(rr s^rrT^- §■ or# %

1 1 sr# ^ r  ^  *r^cT TRTvy^r ^ t t  

arq% m  ^ f t >  ^  «r#  ^ r  f o n r

|  a f t *  ifrssr ^rr ftn - s r  T m x  1 1

3T T ^  flferSTFT TT 3T ^  ^ r  gfT

sr#  w h t ^  1 1 1 1 5  ^ T f ^ T  srsg: q r f^ n r  a r m  

| 3rr I  1 q f w  *r  5rs^ ^ t  ^ n r t^ T  ^  
5ETTRT fdTT «TT f^PT W  q>? a f tr  TTSrft*fT ^T

st^ t̂ r  ^  «rr, s f ir  ^?r% ^?r 3 r? q n rrd

qrt n s f% fj|3T T f ^ ^  f^JTT TTtTT «TT ajV?:

^ f s r a n r ^ ^  %  ir  ^  ^

Trnrr i ? ■ «twt  ' T f T f ^ c r  ^
« ft  | ^ T fT T  ^TcfV5TT f ^ ^ T  |  %

^ T T f  %  * f t  ^ T  ?> *T*TT |  I 3T R  ^ft 
3RffTT?TT SRTSrt^ I ,  TIT I

t t  ^ t t o t  zt?  %  f^r s i t  ^ r t  z t^ t  f m  

^  ^fr o t t  q T  t s n r r  j r t  1 1 %

S S 5R T  *T ?Tff S P fTR  %  1T?T I  I 

^>1T a r T f^ ^ F  I  a ftT  w t»T ? !T fp r ^  I ,

%  * F 5F s r  w ' l i  ' t f t  f r r f e r ^  ?r£t | ,  

m  a n fp c r^  ^  1 1  ^ t t t  ^  ^ r  ^ t | c t t  g  f t r  

% *  <TfTfarf?T %  ^tfTT ^ r f ^  I 3R

<&■> v z  M r f^ f T ^  ff? ) ?nr ^  % *r
ir  ssrf^F; J T n f e  37T f r n r W  ^  « r m r

3r?r ct^t sr# spr ^ ? s r  sr# ? t  s r s t t  

%  |  ^  s q - m  sr# |  s rt^  ^ t t  sr#

1 1 s ^ r r ^  sr#  * r a  ^ * r 1 f  s z r f w a r  ^ q - 
^  a ft r  fr m r fs p p  ^ r  ^  ^ n r  ^ t a r  |  a fh : ^  

f ^ r f t e  s #  C ^ T I  ^  f ’r t t e  ^ t*ft t c  s f h  

3t ^ ^ t  t t  w i ’ j; j h r  1 1  a n f t  

^ 5 ^ r f ^ T  t t  t s t  f W r  ^ t h t z t t  f v
s r m r  ?r sr# %  ^ r  |  s f t r  ?rf%r

arrqr f ^ r f w  ^  ^  <ft g #  t t

3t? t a r ^ r  f ^ s s f f r  « f t ^ n ^ # t ? T T  ^  fspinr



119 D. G. Min. o f APRIL 13, 1972 Ed.ii> S. W. and Culture 120

[3To cTRl

n'ZTT I  I W T H  « f t  ? ™ T  *T *F ^ T

w r F ^ r a j f f  q-»-arTT?c^3ft3erT?r 
f?rarJT * 5 * . q ra tft  n

^  3n*r fq *  t  :

ST|3f 5F*f q f r f o  J T ? m f 7  ?r c ^ ? T  I

^arfcpflrff ^ iir c r if ^ s n v T T : n

eft =trf5T s»r vjtt * r  frrerT if ^ t f  p « t r  

7 j$  ?ft g U R t ?Tf qYfV sfTT fa*tf°T sfa r cR £

*r t ,  a w  i

fa tfT  sr® n^ % q?t s*rrc 
3rm ?t 5r i %  q ^  s ft  ? m < r  f  " * r r  

spjrm t Jr r r  T f a ^

fa g s flr  |3TT «TT f z r  5f,fTfST?T \ w n s ffc H T  %  

t o  1948-49 q  p h tk  n r ^ #  Tjr^rffT ? to  

TTsjTfi^T^ qrr a r w r ^ T  if amftiT fa g ri: fs rr, 
f<R TO 19^9-60 it «ft ’sftSRHTST 

STWTcfT *\ q iiR t srsft I

f a *  t o  1964-65 *r q te r f t  arnftq- 
PTTfafT f  3TT I T?T T O  S T H frft H  cT̂ TT * [ f a f a q f  
?T 5*T WlcT qiT ^ T  & f o  fiWTT

t  ?jettt s ta r ^rfgq- aft5*’ m  ^ r
st%9t g'mr ^ T% ir i f ^ r  ^ p t  ftrerr

qprcft i s w r t  % 

« f t p  s Ht o s t  sft q r q ^  ?r sft j ®
|  3 %  3  ^ T T  ^ r T r  I :

" 3 t*t?tt q i  * r  e,*t v t  a f p r  ^??r 3 r m  %  

afrr^wr f a rm  3nTcT em r tfwrsr if  ^rfcr

% ^<T «IT *F* I  I 3ft 5 ^  spT

a r rm t  w  1 1  *n3r jt?  «j5r s t a r

T f  t  |  r am : Trc$ ^ t  3ffa?r %??r f a ? ^  

% f5?rr e t#  ^T SfTSTR 3?T: 

?T®rTT wr^i w>rr fsrctf mn
s r r w T ^  ^  ^  ftrerr ^  srri? \

s f t s r^ ? r  (% * $ )  :

^TR^eR ETfT ^5T |  3?\l fs«fT-

^ft f ^ r r  n^T 1 1  iT F H ta  # ? r  

M  SJ^T 4 \  STTcT t  I

MR. DEPUTY SPUAK.ER : There is no 
point of order.

* T o  i f t f i w  3 T O  : 'fltfc T^  ^ f c T  «PT

3TTH-?Tlf^sr ^ ? T  q-T ^TfT ffpTT ^Tf^tr | 

3p? cTfr arrsjnfrjrsf) v r^ r  q^: sprr

W T  r ^  stcTT rfsT cTF fRTTT ^ !T T q  iff% 

^rTOT ^  1 1  f^^rr ^ r %  ssrffB s ftr  w ife  
tt  £> ^r%^rr i

3T?T cf'T JTTfrsr^R sjV* q <t^V  ^ T  
| ,  fT*TT3T^K % 'J j f

irfi<Y ^ t*t % r V ^  fr^y |  i prm^-

.fr  '4f 3T> ^1? 5TT3T JT? flV f r  
^ f « T  n 7̂ c T ^  I  I 3f> 3TT7 ^  Hrft ^
3ft ^  f  *Tf(t f  3TH 3ft 3Tiq 3 T >  * f  | ,

'ETPT rr?f7 f7c^ |  I ^  qT f  ®

®r^ fr^rr f o r  cr^q f» r t o  « ifN w  

t o  ^ r f ^ w :

^  ^  ?iTTT3TqR SpTT ^ c T T
#  ?rgt qizrr i i m  f?rir^?r |  f=P 3 t^t 
CRT fw^TT STTfT^ 1 %  ?>qt' *FT T O ? S T  | ,
^  3rTCTrTr?JT«FcTT a f f t  ̂ t sr%5r

* r i f ^  i

m ^T  % ir A

1 1  s n ft ? T T frR t vftfer ^ P T c T  ^  f  cj
^ft f^ rfcrsnvsq - % er^F w m  

3 T ^  W T ffV ^  ^ T ^ T q  f t  3 H W
i f q ^ T  * t f«F ffjR T  % ?nsft

^uft ir #  ^ r  ^  i q rtf  »ft snqrirr ^ r ,  

srefos*RT | f ^ r  if f t r a  ^ r  

ftr^rr JT^rwt ^  f ^ u f t  w  % a n m r  <re 

^ e r t  f t  i ^  ^ f i f  q f ^ s r ^  |>#rr i
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JTTcmreratf T t fc n  q fcn , fa ^ r-

f a s r rw tf  *r s«n?r q ^ n ,  ^ tkt  

SPTIT ^  STTcTT I  I

i?i«3f¥ % jtt«t #  3T<r?rr vrnsnr 

g  i

SHRIM ATI M. G ODFREY (Nominated- 
Anglo-Indians) : I rise to support the Demands 
of the Ministry of Education.

I had pointed out last year the housing 
facilities that should be given to the school 
children. I would like to stress that point 
again that our school buildings are no place 
where children could stay for such long hours, 
and I request the Government once more to 
take note of this.

I will take up the Report for W l-TZ  
The Government o f India has sanctioned a 
scheme for the appointment o f 30,000 addi
tional Primary Tcacheis and 240 Assistant 
Inspectors 1 suggest that instead o f these 
Assistant Inspectors, it is better that we have 
full-lkdg^d Inspectors who will do a belter 
job. These inspectors are paid very meagrely 
and I suppose they just do the amount of 
work they are paid for. So, if we could get 
a few more inspectors who really go about 
and sec the work that is being done in each 
of our schools I am sure we will be on the 
line of progress. It has also been stated in 
the report that these inspectors should go 
round and see that in each of the schools 
not only the children are working but the 
teachers are also doing their duty towards the 
children in all respects.

In  this report it has been pointed out 
that the government is providing midday 
meals to about 9 lakh school children. This, 
I think, is a very good project. But I would 
like to  ask, and I would like the Minister to 
reply, what meals are being given to these 
children in the schools. Besides this, they 
also say that CARE-assisted school midday- 
meal programme is also operating and this 
covers about 11 lakhs and over. If  CARE 
organisation is providing midday meals to 
the children, I do not know what is happen
ing to  the money that the government is 
spending for the midday meals. Because, I 
have gone round many schools in Andhra 
Pradesh and  I have noticed tha t these little

children get two tiny biscuits as midday meal, 
or some kind of wheat flour made into some
thing is given to  them. When CARE is 
providing the midday meals for children, I 
do not know what is happening to the money 
that the government is spending for the 
midday meals. I do not think that the 
amount that government is giving for midday 
meals is being utilized for midday meals. I 
would like a check to be made on that also.

Besides, government have opened work 
centres for the youth. This is a  very good 
project to train the youth for the future in 
whatever profession they would like instead 
of stereotyped school education which our 
childien are getting. I must say that our 
teachers are also giving parrot-like education 
to our children with the result that when 
they come out they are pushed into some sort 
of job by their parents, who arc eager that 
they should do something for themselves, 
something good. Most of our children 
prove to be misfits in whichever jobs they 
are pushed into I would really like these 
work centres to be improved and their stand
ards raised so that they could give some sort 
of certificates to the boys and giils who seek 
employment after doing a sort of coursc in 
these work centres.

Now that the government is spending 
huge am ounts on these work centres, I would 
like to know what happens to the produce o f 
these work centrcs, bccausc they must be 
working on some machinery and must be 
producing something. The»e produce could 
be sold in the market and the  proceeds used 
towards the recurring expenses o f  these 
centres instead of government meeting their 
recurring expenses. Suppose they teach 
carpentry or mechanical engineering. When 
the children are working they must be produ
cing something. The proceeds of the sale of 
these produce could be used for meeting the 
recurring expenses of these centres.

One point struck me when I was reading 
the Report and that is this. Desh Gitanjali 
is an  excellent idea for strengthening the 
sense of national identity among our school 
children But I was surprised to read further 
on that some money has been sanctioned by 
the government for teachers who are teaching 
the singing of these national anthem and 
national songs. I do not th ink  wo should 
pay our teachers for teaching the national
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anthem to our children. Everyone must 
know the national anthem  and the teaching 
of it should be done as a part of the routine 
work, and this amount of money could be 
saved and used for other purposes instead of 
paying for spccial teachers to do teaching of 
national anthem. I do not think it would 
be right that the tcachcrs should take pay
ment for teaching nation.il anthem. Every
one of us must know the national anthem 
and we should all sing it with whatever voice 
we have got and the tcachcrs should not be 
paid extra for inculcating this national spirit 
into our children It should come naturally 
and every school teacher should teach the 
children this. I do not think there should be 
any special tcachcrs for organising this Dcsh 
Gitanjuli.

It h  said that the Government is giving 
assistance to voluntary cductionai organisations 
in the field of school education in certain 
directions like science education and library 
facilities. It is quite a large amo’int that 
the Government is. giving The Fourth Plan 
allocation for the schernc is Rs 45 lakhs I 
would like o ask the Minister whether this 
sum of Rs 45 lakhs is being distributed 
among the different States because, I know, 
when I was in Andhra Piadesh, I was reques
ting for over two years for lust Rs. 1,000 for 
a  library for a certain school and the Govern
ment said that they had no funds. That 
school, I know, is doing very good work.
4,000 boys were going to benefit by it and it 
was a necessity there. Yet, the Government 
did not give it while I was there, with the 
result that the boys had to suffer. When 
Rs. 45 lakhs are bjing given for voluitaiy  
educational otganisalions, 1 think, the dKtii- 
bution should be examined and we should see 
that those voluntary organisations, which 
are doing real good work, arc assisted in 
some way or the other.

It is very cleat that the Government is in 
a  mood to help these voluntary organisations 
but I am \c iy  sorry to say that particularly in 
Andhra Pradesh and, I think, in Madhya 
Pradesh they do not even give recognition to 
schools which are teaching through other 
languages. For instance, it was very difficult 
for me to get a few shools recognised —I do not 
think they arc yet recognised ^because they 
were teaching through the medium o f English. 
Xtif a fundamental right whereby minorities

are allowed to teach through their own 
mother tongue. If it is mother tongue of a 
minority of us, we will naturally teach through 
that mother tongue. I am sure, the Govern
ment must recognise this and should give 
recognition to these schools which are doing 
a lot of good.

I am told, the Government o f Andhra 
Pradesh is checking on statistics and seeing 
the number o f parents who arc wanting their 
children to be educated through media other 
than Telugu, Last time also I stressed this 
and said that when a State teaches through 
the mediom of its own regional language, we 
arc putting these boys and girls in w atertigh t 
compartments when they find themselves 
sttongers in thuir own countiy. Government 
is not able to provide them with jobs in 
Government scivicc and they arc not able 
to seek employment outside then State. 
What is happening to these young boys and 
girls, who come out o f schools teaching in the 
regional language, whether Tamil, lelugu, 
Matathi or some other language, is that they 
cannot gel jobs in other States ; they do not 
fit into companies because companies only want 
people knowing English or Hindi and then 
these boys are roaming about. That is what 
is causing indiscipline in schools and colleges.

Besides, I think, in technology and science 
subjects our regional languages axe not rich 
enough vet and the books produced in the 
regional language, arc not able to educate 
students in the college s 'andard. They are 
not getting enough material supplied to them. 
Tha books produced are not as interesting 
as they expect them to be. I am sure, this 
also is contributing to the unrset and indiscip
line that we arc finding in our schools and 
colleges because there is no regular standard.
1 would like the Centre to take this up and 
at least pul some sort o f  a control on edu
cation in the States so that there will be one 
standard throughout India and our boys and 
girls will find that the whole of India belbngs 
to them and they can move ftom  place to 
place.

Finally, about the Sapiu House Library. 
I was really surprised to hear that there is a  
proposal for breaking up the international 
library, which is really catering to the needs 
o f so many foreign students and so many of 
our own students. Since we have got a  
monument o f this kind in India, we should be 
proud about it. I hear that this is the third
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in the world which is supplying books o f all 
languages and on any topic. It is first in 
Asia and the building is so very good. I 
would really be sorry if it is shifted to  some 
other place. I would request the Minister to 
look into this and give an answer to me in 
his reply.

TH E DEPUTY MINISTER IN THE 
M INISTRY OF EDUCATION AND SOCIAL 
W ELFARE (SHRI K. S. RAMASWAMY) : 
Mr. Deputy-Speaker, Sir, we welcome most of 
the citicisms and suggestions made by hon. 
Members, But I cannot agree with Mr. Baru
pal who made a very sweeping remark that 
the money intended for social welfare is not 
spent for those people for whom it is intended. 
1 emphatically deny it. We have got every 
check and counter-check to see that the money 
is properly spent.

The Department of Social Welfare is con
cerned with the amelioration of the conditions 
of various under-privileged sections in our 
socicty, the Scheduled Castes and Tribes, 
woman and childien and the handicapped 
people. The country has made very rapid 
progress economically and in olher spheres due 
to various developmental activities. The 
benefit has reached the common people 
but for the backward classes of people 
some special programme has to be implemented.

The framers of the Constitution had re
cognised this and they made some provisions 
to ensure that spccial treatment is given to the 
backward classes. Article 46 enjoins on the 
State to promote educational and economic 
interests of Scheduled Castes, Scheduled Tri
bes and other weaker sections. Article 39(f) 
envisages protection o f children and youth 
against exploitation. Article 41 speaks o f the 
need for public assistance in cases of old-age. 
sickness and disablement and other such cases. 
Article 47 enjoins as a primary duty of the 
State to  raise the level of nutrition and the 
standard of living of the people.

The Department of Social Welfare is 
charged with the implementation of a  large 
number o f Directive Principles in the Consti
tution. It was said during the debate that 
much money has not been found for this De
partment. Somebody suggested that back
wardness should be treatd and fought out just 
as liberation of Bangladesh and that more 
money should be spent in this sphere.

We have been spending a lot of monsy. 
Wc are also giving more and more provision 
in the various Five Year Plans. In the First 
Five Year Plan, only Rs. 26 crores were 
allotted and till the end of 1971, a sum of Rs. 
370 crores have been spent. During the 
Fourth Five Year Plan, a sum of Rs. 142 
crores has been provided under the Central 
sector and Rs. 185 crores under the ncn*Plan 
State scctor. So, on the whole, we arc spend- 
inc Rs. 327 crores for Scheduled Castes and 
Scheduled Tribes in the Fourth Five Year 
Plan which is equal to the amount spent in 
all the privious three Five Year Plans.

The most important thing that we are 
doing for the Welfare of Scheduled Castes and 
Tribes people is in the field o f education, The 
education programme has really made a great 
impact. In 1931, the literacy rate for the 
Scheduled Castes was J.9 per cent as against 
the general literacy rate of 9.5 per cent 
This rose to 10 27 per cent for Scheduled 
Castes in 1961 against the general literacy 
rate of about 24 per cent. Thus, while in the 
case o f general population, the literacy rose 
about three times, in the case of Scheduled 
Castes, it rose to Five times. As for the 
Scheduled Tribes, the literacy rate in 1931 was
o 7 per ccnt and, in 1961, it was 8.*>4 per 
cent. And this literacy percentage rose to 12 
times. Thus in the case o f Scheduled Castes 
and Scheduled Tribes, the growth of literacy 
has been at a far greater pace than that of 
general population.

In the post-matric education also, the 
improvement has been considerable. In 
1950-51 the number of scholarships awarded 
to Schedulad Caste students was 1,316. This 
number rose to 1,6^,000 in 1971-72. In the 
case of Scheduled Tribes, the corresponding 
figures are 348 in 1950-51 and 32,000 in 1971- 
72. Thus the total number o f scholarships in 
1971*72 is 2,00,000 and is expected to go up to
2,25,000 in 1972-73. Thus there are a t present 
about 130 times as many Scheduled Caste 
students undergoing higher educdiion as there 
were in 1950-51, while in the case o f Scheduled 
Tribes, the number has gone up by about 
90 times. There has been a great 
demand for increse in the quantum of scholar
ship with regard to post-matric education. 
This was considered at the  highest level and 
it has been decided that, due to paucity o f  re
sources, instead of enlarging the quantum, it is 
better to stick on to the number o f people ;



127 D  G Min. o f APRIL 13, 1972 Edit., S. W. and Culture 128

[Shri K. S. Ramaswamy]

otherwise, the number covered will be less and 
only a few people will be getting the benefit. 
A t present scholarship is given to all Sche 
duled Tribe people without any means or merit 
test, but with regard to Scheduled Caste people 
only means tes>t is presented, i . e , if the 
monthly income of the parents is Rs 500 and 
above, the student is not eligible for this scho
larship. To give encouragement to meritori
ous students who get about 60 per cent in the 
aggregate in the final examination, the main
tenance allowance has been enhanced ; they 
are eligible for 1 \  times of the maintenance 
scholarship. This year it has been decided to 
extend these educational benefits to neo-Bud
dhists— the Scheduled Caste people who are 
converted to Buddhism.

With regard to Scheduled Caste and Sche
duled Tribe girls, the improvement in educa
tion is not so much as in the case of boys. 
To give them some fillip, in the Fourth Plan 
period we have set apart Rs. 2 crores for 
starting girls’ hostels—for both Scheduled 
Castes and Scheduled Tribes ; and this year, 
about Rs. 30 lakhs have been provided for 
that.

Some hon. members said that more Ash
ram schools should be started and the educa
tion should be based on some craft. There 
are a t present 733 Ashram schools. We are 
spending more and more every year. In 196‘>- 
70, we spent about Rs. 50 lakhs ; in 1970-71, 
we spent about Rs. 77 lakhs, and in 1971-72, 
about Rs. 113 lakhs. We are giving more and 
more aid to Ashram schools, and the educa
tion is meant for primary and middle class. 
We are teaching them some craft also —spin
ning weaving, embroidery and so on.

There was a general criticism that the pro
gress with regard to allocation of houses is 
not good. Providing houses is the concern 
of the States aad the Centre is giving aid to 
the States when they build houses for these 
people. But the Centre is directly giving grant 
to people engaged in unclean occupations for 
building houses. We give 65 per cent grant, 
and the 25 per cent has to be borne by them, 
by the beneficiaries, either by way of labour 
or by way of other materials. In 1969-70 we 
had built 3,068 houses and given 307 house 
sites : in 1970-71 1,249 houses and 475 house 
sites were given to these people.

Then there was a demand that more 
drinking water facilities should be given to 
these people This is a very urgent necessity 
and it is being done by the States and 1 am 
sure they will look into this matter.

Then there was a  criticism that the Child
rens’ Nutrition Programme is not being imple
mented, that the Minister made a commit
ment but it is not being done. In the case of 
children, though the comprehensive national 
policy resolution has not yet been placed be
fore the House, we are implementing the 
programme in the case o f tha children. In 
this year, about Rs.30 lakhs have been set 
apart for providing relief to destitute children 
in the orphanages and we hevc launched upon 
a special nutrition programme intended for 
the children of 0-6 years o f age. We have 
covered the whole country and this has made 
much progress, I can say. This is one of the 
programmes which h a\e  reached the target 
well in time. I will say, even in advance.

In 1970-71 against a target o f Rs. 6.80,000 
children, 6.55.0.-0 children were provided sup
plementary nutrition in tribal areas and city 
slums. In view of the good response to th-* 
programme, in 1971-72 the programme has 
been extended to 450 Tribal Development 
Blocks and to more than 200 cities foi the 
benefit of the slum dwellers In this program
me, during 1971-72 more than 20.53 lakh child
ren have been extended the benefits in more 
than 17,200 Centres.

In the coming year we are going to ex
tend this programme for 30 lakhs children and 
Rs. 20 crores have been set apart for this 
purpose. Not only we are going to extend 
this programme to drought-affected areas but 
to nutritionally deficient pockets in the rural 
areas as well.

I want to reply to one o r two criticisms. 
The hon. Member from Bastar said that some 
atrocities were committed in Bastar on some 
women and jobs are not given in the public 
sector industries to these people. The Home 
Ministry is also concerned with this and we 
are also looking into this matter and we will 
try to do whatever is possible to avoid this 
harassment.

Much was said about untouchability and 
that we have not been able to abolish untou
chability. Untouchability can be abolished
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only by giving more and more education to 
the people and especially, to the Scheduled 
Castes people and raising their status. U n 
less that is done, untouchabili'.y will not go. 
The Education Minister has introduced a Bill, 
the Untouchabilities Offcnccs Prevention Bill, 
which is providing stringent measures to eradi
cate untouchability either by practice or by 
prcaching.

I must say something about sports Mr. 
Chandrappan said that circus should be deve
loped. We were prepared to give any amount 
of encouragement to circus. Only, the circus 
profession is not coming. We have written 
to them, but they have not approaohed us.

With regard to sports, we have done ex- 
ceilent work last year. We have sent many 
teams to foreign countries Many foreign 
troupes were here to play several games. In 
Cricket Tennis and Table Tennis our people have 
done very well In the coming year, which is the 
Silver Jubilee Year of our Independence, we 
are going to have a mass youth rally in the 
capital as wdl as in the cipitals of the Slates, 
and our programme, is to follow it up in the 
coming years.

Thank you, Sir.

SHRI R P ULAGANAMBI (Vellore) :
I want only one clarification from the M inis
te r.......

MR. DEPUTY SPEAKER : The senior
Minister would reply.

Mr. B. S. Mur thy.

D r. Kailas.

DR. KAILAS (Bombay South) : Mr. 
Deputy-Speaker, Sir, while supporting the 
Demands for G rants for Education and Social 
Welfare, I wish to draw the attention of the 
hon. Minister of State Prof Narul Hasan, 
a devoted educationist of great eminence, 
Deputy Ministers, Shri Ramaswamy and Shri 
Yadav, to the concept of Education, as 1 see 
it.

I wish to make a  few suegestions. But, I 
have no doubt that the interests o f  Education 
and Social Welfare and Culture are all safe in 
the hands o f these three prominent social 
workers and devoted educationists.

What is our national policy on education ? 
Are we taking our educat’on polices on right 
lines ? We were discussing in this House the 
other day the mid-term appiaisaJ o f the 
Tourth-PJan. We heard the speech of Mr. 
Subramaniam, the hon. Minister of Planning 
while initiating the discussion and also a t the 
time of winding up of the* debate. His speech 
and that o f M r. Mohan Dharia convinced us 
that the implementation of the Fourth Plan 
during the coming years will be quite successful 
and that the Fifth Plan to follow will be a 
revolutions one, so as to fulfil the aspirations 
of our people In the same way, Dr. K. L. 
Rao has given us some tevolufionary concepts 
and determination while he replied to the dis
cussion relating to the Demands for G rants of 
his Ministry.

But, Sir, I do not understand what revolu
tionary measures are being undertaken by 
Education Departm ent. When 1 read the 
whole report, I read some streotyped thing 
which is coming again and again and no 
changes have been suggested. We talk of 
national integration. We talk of secularism. 
We talk of socialism. But, until and unless 
these things come inlo practice nothing can 
be done. We need men for implementing our 
plans. And, as has been very rightly said by 
Seth Govind Das, we aie perhaps materialis
tically going up, but out character is not going 
up.

For this, I wish to suggest that if four 
zonal universities are started in four corners 
of our country, at Srinagar, at Kanyakumari, 
at Bliavnagar and at Gauhati, with common 
medium of instruction, common syllabus, 
common curriculum, c c  pci haps they will 
be able to have the necessary impact on the 
minds of our people.

For the last so many years Ministers after 
Ministers o f the Central Government have 
been saying that there should be an All-India 
Educational Service. But the States are not 
replying to  their letters or even those who 
have replied, have turned down this idea.

We have the University of Delhi, the 
Jawaharlal Nehru University, the Aligarh 
Muslim University and the Banaras Hindu 
University and Visva-Bharati, and if these uni
versities are linked together, we may be able 
to implement our ideas of democracy, socia
lism. national integration and secularism 
among the young people of our country.
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We ta 'k  about discipline in the country 
Unless and until the Minister himself frames 
the Fifth Five-year Plan and attaches impor
tance to the few suggestions which I have 
made here, and try to develop the sports, there 
will be no improvement I read in the report 
that we have got Central Schools all over the 
country. They are 132 in number. In  the 
Fifth Plan, I feel that 1,000 Central Schools 
should be established. There will be the same 
medium of instruction, the same syllabus and 
curriculum and thus, we will be able to  have 
integratation national coming about in our own 
time.

Before I sit down, I wish to ask a  few 
questions.

First, how much grant has been given 
to the Central Sports Council during the year 
1970-71 ? Hou much grant has been given 
to  the State Sports Councils during the same 
year 7 W hen are you going to create or for
mulate a Central Sports Council ? How much 
money have you sanctioned to Maharashtra. 
Rajasthan, Orissa and Tamilnadu to establish 
Rural Sports Centres for young non-students ? 
Why is th«» Education Minister not pressing on 
the State Governments to establish rural cen
tres as suggested in the Plan ? When is the 
Central Ministry going to  construct at Raj- 
ghat, Delhi, an indoor stadium according to 
international specifications with a  cycle track, 
for which Rs. 2.S crores has already been 
included ? When is the projcct. Our India 
Project’, going to  materialise ? Rs. 50 lakhs 
has been earmarked under this for inter-state 
students—Teacher camps. I would suggest 
that one or two such camps may be held in 
October-November, 1972-73 and 1973-74.

I  feel that if  Central schools arc located 
all over the country and four Central universi
ties plus those universities which I have men
tioned earlier are established, the concept 
o f “oneness”  in  the country, secularism and 
socialism will come into existence.

M R. DEPUTY-SPEAKER : Now, Prof. 
M adhu Dandavate. He has only 3 minutes 
left over. W hat can he say in these three 
m inutes 7

PR O F. M ADHU DANDAVATE (Raja- 
pur) : You may please apply Einstein’s 
theory o f  relativity to time.

M R. DEPUTY-SPEAKER : He can have 
five minutes.

PR O F. M A D H U  DANDAVATE : This 
debate provides us an opportunity to review 
the performance of our educational system and 
policies and also examine whether a revision of 
our educational perspectives and orientation 
is called for.

Education has always been a process that 
touches individual as well as social planes. At 
the individual level, the educational process has 
been an agcncy to mould the attitude of mind 
and character, and a t the social plane, it has 
always been the most effective agency and 
medium to bring about social transformation 
with the democratic consent o f the people. 
With the growing pace of growing industria
lisation and its complex problems, the system 
o f education has also been contributing to the 
process o f national development. The study 
of humanities must always help in cultivating 
the temper of the alumni, widen the horizons 
o f human action and thought, and on the other 
hand, the scientific subjects and science in 
general must help the alumni in building up a 
scientific temper and a frame of mind in which 
all the inhibitions and prejudices of a tradi- 
tion-bound society get completely dissolved.

The problem today is how these aims which 
appear to be rather abstract arc to be brought 
down to concrete realities by reformulation of 
certain policies and programmes in fhe field of 
education. No doubt, the educational policies 
are framed and implemented at various levels, 
but there must be some common motivation 
which must permeate all these layers so that 
uniformity o f attitudes can be built up.

Primary education forms one of the most 
important planks of our educational policy, 
There was a time when education was the 
exclusive preserve of privileged classes. With 
the new winds of change, we find tha t growing 
number of alumni drawn from the lower classes 
and strata o f society are having the aspirations 
to get education. If  we just look at the stu
pendous figures o f those who are participating 
in the experiment o f primary education, we 
find that in 1950*51 the num ber o f students at 
primary level was 191.5 lakhs, while in 1955- 
56 it was 251.7 lakhs, in 1960-61, it was 349.9 
lakhs, in 1965-66, it was 497.2 lakhs, in 1968- 
69 it was 541.6 lakhs, and the 1973-74 targets 
indicate 682.6 lakhs. The very dimensions o f
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the primary education reveal lhat the local 
authorities and local bodies will not be able to 
cope up with the growing problems of primary 
education. Therefore, it is nccessary that in 
some form and at some stage, the Central 
Government steps inio the picture. Of course, 
I am not suggesting centralisation, because I 
believe in decentralisation, and I do not want 
the powers of the local authorities to be taken 
over. If there is some trouble somewhere we 
are told that there must be centralisation or 
nationalisation. That seems to  be the general 
penacea for all the economic ills of society. If 
there is mismanagement of industry, there is 
a clamour that industry must be nationalised. 
Similarly, if there is student indiscipline and 
student unrest in my institution, I hope the 
protagonists of nationalisation would not say, 
“ let us nationalise student indiscipline and 
student unrest.” At the same time, I would 
plead that there should be a more effective 
intervention by the Centre in primary educa
tion with more giants and more allocation of 
funds without disrupting the authority of the 
local bodies in the States.

A word about the fall in academic stand
ards and disparties in standards and facilities in 
schools conducted by difi'erent agencies. We have 
in our country a certain aristocratic schools with 
enviable standards and facilities. Unfortuna
tely, in some of these aristocratic schools’ a 
new class is emerging which has no concern 
for what is happening in the field of social 
change. They have an aristocratic aloofness 
in society and they arc building up a psycholo
gical and mental hostility to all forces of social 
change in the country. This will have to be 
eliminated and some sort of equality and uni
formity established in the educational stand
ards and facilities that are made available in 
different schools.

Our present sy»tem of education is intrin
sically based on a  ‘Single-point entry” into 
educational institutions. I think this will have 
to be transformed so that we are able to have 
multiple-point entry system under which at 
any point in their lives those who have missed 
the opportunity to  join educational institu
tions at an earlier stage can join part-time 
courses. Thus the gateways o f education will 
have been thrown op :n  to all at ail ages.

There i» diapaiity in education among 
boys and girls, The Education Minister had 
said, that in the 6-11 age group only 60 per

cent o f the girls come to school whereas in the 
case o f boys it is 95 percent. This must be 
rectified.

Examination reforms are urgently called 
for. As a teacher, I can say without any fear 
of contradiction that our examination system 
today is nothing else but a memorisationtest. 
It is just a gamble or a lottery. If the Finance 
Minister has imposed a new levy on lotteries 
I think today's examination system deserves 
such an impost more than any other.

The semester system must be introduced 
on a wider sale. More weightage must be 
given to work put in by the students in the 
course of the academic year. Radical reforms 
must be introduced in the syllabi. Methods 
of teaching in the fie'd of history must be com
pletely changed. Today history is being 
taught with pride, passion and prejudice. 
There should be neither ‘Hinduisation’ of his
tory nor ‘Muslimisation’ of it. There must be 
‘Indian’ touch to the teaching of Indian history. 
This is greatly needed today. But this cannot 
be brought about if the teachers are actuated 
by communal or caste prejudices. In  the 
the existing curricula, mere scope should be 
given to the motivations of history, economic 
and social.

I do not want to touch elaborately the pro
blem of the medium of instruction. Though 
the Minister of Education is in favour o f the 
regional language as medium at the university 
level, I would suggest that in order to ensure 
inter-university mobility and communication, 
which is a great need in this age of expeitisa- 
t :on, as far as possible Hindi should be made 
the uniform medium of instruction. In those 
States where there is hostility to H indi, we 
might permit English o r the regional language 
as medium of instruction as an exception. In  
modern subjects in science and  technology, 
language transforms itself into a  non-language, 
through the medium of symbols and equations 
and therefore, it should not be difficult a t all 
to implement this languase policy.

I will conclude by saying that we should 
overhaul our machinery and build our educa
tional system by absorbing the best in experi
ments in education in different parts of the 
wqrld without losing moorings in our soil. In 
this, I  think, we should be guided by 
w hat M ahatma Gandhi always used to say : 
*1 want the winds o f all cultures to blow freely,



135 D .G .M in  o f APRIL 13, 1972 Edu., S. W, and Culture 136

[Prof. Madhu Dandavate]

about my house but not to be ^ c p t  off my 
feel by any ."

« f t  ( ^ 3 T ? )  . ^TTB!TSfr » T ^ 5 T ,

t  ?f &TRT SF5?T f W

f«nrPT 'f r  tfr  n r*  *r q*r i

f^T^Tr fa<Ti*T %  SPfFiTT %  f a *  3  cTcTTf

^r^<Tr I  1 frpjT  % ?=R  ®FT *TR *T 3>̂ FT

s f R *  %  f a n ; s jfa  %  V P T - T H  *T faTSTT 

q g ^ H  %  f« jtr  s? r%  sr^TrJT %  Tiar 1 1

f  far sn^r
sfr g^ rrt f < m f a 3 n ^  *fR  t f w  *r f^^rr«ff- 

TTCT t W f  T f  |  < m  5T3n*J TH TP  %
• ^ 5 R  3 T R  8 r4 $  *T 3 l * q
J T W f< *  STT, W  f l  ’TiT *TT f'{7 *

a r g O T ^ s ' w  <*if?i*n q ?  ? w  an?r
I ,  fcrrr | r r  ^  w r e  h  strt

1 1  ir  3rrfKrr g t v  *r  « fr  %%-
S T R f f t t o m  %, 4\ a m ; 5TT

srffW  | ,  -sir o t t t  *t?t src *fti

I  ?*RT f=yrr dftT $*?T fT T O  £

s r M  turw r *  m s » r o  *r  v ft * * n * r

anrcn t ,  s ^ f a s T  s s r f t  $ i eft ^
■sn^err g  f o  u t v t  t o t r  %  ^ t ? t sTt

fgr^fri ^  'jfT ?  $  ? ? r tf em  * t  srr s re rc

fa rs r  srr |  *r i*? r o  a  * m  ^  frr< t 

j s r s f p f l f i  s * r R  f a ^ f a s r m  %  *= rc < r *

«Frt: W  * m  S i f t  I ,  WT *FT <T

r fts ^ t %  f a ^ ,  3 T ^ i  f a W R  ^ ’TT^T %
f& r, jrmfrqp s R m  % fc*r

fw^TT %  *TTw n r % f w  f r o  ^tt t  ? 

#  T f ^ t  ?r q-f^ 5 *r

* n ^ r  I  «rfac?r % * r rc ? m  arsgT |T ,

trap ^  eft1

|  f=fT 31T 3TT3T spr faS7*ff sfTT

l^f*rer ^  ^ r ,  «fw  ^

sfK  H T f^ ^ T T  Ct<TT T R  i t  3T^[

f ^ T ? :  q- r̂r ^  f i r ^ n  sn rr^ ft
J r f s  ?t f ^ T f ^ f r ^ T f T T  | t q r  i *rfe 

fsrr ?rt ^  t  ^  ^  ^  
sro?* i r ^ n :  ^ rrq^  i srrqr |  ^ r m

^5r *rfr? r  | — 5 5  «p?>? err *r g  ^5T

rTWT f  3TT I  ^rf^JT ^ 3 %  ^  3JT T | F  |  f%
srr^r f r f q ^ T ^  *r , % t w  rr , Sr, 

iT Pffffi-PiTffr srT«rTT <rc f w r  «rr T ^t 1 1  

^  ^  ^ m A  ftnsTf ^ 7  1 1  ^  ir

>rfT qT q«r fwiTT 3> 3JR t ^ f% rr J

jrg p T '7 ^  ^ m r  i t
^ r? c rr f  %  4 f a i r c  ir

^ V f ’ T ^  '4 t ^*T «TT<T IT.
f e r r  mn ^ r  %  m ?  ^  t  %  

^TR'T Traf^r %*r ^ r  fit ar|fT |

f ^  ^ I T  ^?r >r i t f a *  ??TT trap ttiT R  
^ T f f l T  I

^ q i ^ d f  JfTT 5fT?rfT t  f 'T  a rpT

? m <  *rim r ^  ttt t r f  I  3ftT

fffRTT f '̂*n»T r4 t  v:?T?t 3 T  ?Tfft |  I fatfT

ir  a ft ^  f p «f  4  ^

IP T R T  JTft ‘Ti^rTT ^T f?T r %Pf7?T TTSfr ?fqT 

v r r f  e r m t  ^i^ rs rs r it  a i h  

5t ^ ’ r r  J  3 fh r ^  ^  %  g y  
m  * w ti  srt-’TTTT. rT^: 3PT5TTT, ^ t |  

f ft , ^ t |  s r T R n f s *  %) m wt,
f 'T T t ^ T T  zpv  ifcTl I  | 3TT7 ^fPT% |  %  
9r*r =ft ar^lr Trfrr; $ * f t  ^  i ^ ’r t N i R -  gft srsr 
3 R JT fT  «TTf 5T?T a r ^ R  ^ T , f ^  5T^T ?t 
SpfFT m ?7> H t  oTfg^TT: ^5 ? lf ?T
T T f r r  8TT I r ft  3ft ^ r ^ T ^ p ' t  f s r f s w  I  m 
? T W T T ^  t  % f a s t  STHTSTR %  q T ^ q T t ; ?

^ri% |  Jrr j p t |  ?TP3Trfe*7 sr«Tcn # « r« t 

ansrsriT f f T ^ i ^ r  1 1  ^  ^ t %  q-r?r

3{®m?  |  rfT 3TTqj f^PT,

3i>^ ^  s n i ’ T T R  ^r?r% -gr?r 1 1  ^

T̂fTcTT f  aftT T O  cltT qT %

^ T?TT ^ T |c IT  ^  far ?rg 5 rfy JTHT |  far 
fa;?ft v ft  F r * *  %  f s r f f f 'm , ^  s r K n 'p fr  

v t ,  ^  v t  «tt  ^  ^arrsRT ?t  ?ft
a rm  fa ; % far^ft v r  ^

arr 5prf 3 R 3 T T  fa ^ T W  H V  *»T ^ t f  ^ »T ^ > fT  

f r w r  ^ T 'T T  3 ? r%  W l ^ T R l f  ^ t

fe«TT% %  fo c r ansTSTR ar? | t  ^TTcT * f  I
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$  ^  3 R  ^  f t  f^qT |  3fH  V T C S TS R
fa S TT W<1

TUT t  aftT ^  I  fo  % %$ <r
a n r ^  e w  S *t i

a m  3t r ?T |  far % % * f t  *$ s r  ?rc?,
if t f e q ?  cRT ^ft T l%  3TtTTTT^ it? f
f ,  ^  n  STfzrr |  far i f  ft  a r ^ T q - ^ v r

|  S ^ T |  zftx %cFPTT'T 35% f
& fa *T  T O  i f  » T T f5 T 5 [ ^  i f ,  5TST ?T 3? TT

%w  f t  srrerT I ,  argrf % a r t ^ T ^  sff ^

* W R  ^ r*T  S R F f |  ^  $  d f o  %fT*T*TT5T
if -iTTft?T 3TT*r*TT=T ^ T  q #  |  I eft 3  'F?pTT
g  far q-oft % w t arwnqqr & % ^  % r ^
%  Tfft ft, q: 3TT  ̂ %  7 3 H  m*s i f ,
*rr£ ftp w t m ?*tx s r ^ r  %  i t ,
3*rcrt rr ^ T T !?  if  5rfrr 3*rr?r ^ r  i m  
^ T ffT T  I 3TfT 3 T T ^  I  3 T C T FT ^  3T5T far 

T ? m  if  fPix. a r s m F  ?rre?T?r <rr t s  f ,  
^  3 w  fa : q f t T  %  fa ^ rm t * r m  
i f  s t r t t  j'rrsrr ? H ^ r £  qr t  eft
3TR*TT f a f f ?  “FT 3 5 q t  3ftT faiT ^

s ro r*  spr fJTTrfcr q -p  *ft  qi*RT ) 

fa?--5t i f  $ p r  Sfcft  %  3rt>>rr7^f
spr |3TT I ^ f f i f  J T H r  T O T  «JT fa?
^ft * s T O r f f t r *  ? m  % % ? ft if  spm *r»?t
g 2RJ * f t  <*£ q R  i t i r  ^ f a r *  gpf ^ T

f t s f b r r  |3T ', J r r f e f a ^ w r  f m  <r* & m f r -  

J R  ^ t  5 T ^ f T ?  i f  f t i  qr^t ^
» r f  i ^  ^  ^ft sfT w t  a ftr  «ft
^ t^ JT T  ^T|?TT f  I

15 hrs.

qsp «TTcT ^ rre r «Pt ai^T
%  5TR $  * f t  I  I ^ f 2 T

t f t a f t  | * H T  *PT ^  sfcTT
3rr<T5n^qf ^ fa u r  ^  ^  sr?T
s i ^ t ^  fa rr |  far ?ft*frft ? T  art

^ < p t  *r  ^
^ T W F T T  ? ^ T T  | t  T O T  !  faRT% ^3TT

333FT ^ r ¥ t  Tpfhflrr GTjsr ^  ^rr ? ^ t 11  
* r ^  ^ft 3 n ^  far s *r  s t ^ t t  

%  sfr ^ft ^ f e r ^ T f ^  |  
^^F2fw f % e f t  ^  ?r fe q r  s n ^

^ f a r  fsr^r ^  ̂ ?rm r ^ r  ^  m ,
v w r  sr^ ? *r ?i*TtT if  ar^r ? rrft 

?rft t  fa r^ t *flt q  jftTfcT % g rm  s t ^ t r  
3 r ^ w  3ft^ ar^TJT f*r n :« F ’ w  s f a g m  
^ t  *f5 ^ v  ^ R t  *>?$ t ,  ^  ftT Jiq T  
srnr i ?rr«r ?tt«t

^Tsj^r |  i t? r  » fk  ^  t ,  t

fo s rrtff m m  km  a fa : 3 t r  «ft  ^ r  |  
far ^  f*n p  3fff5r1f sr>
S T T W  fosrrnTT |  1 ^ T  3T3TPT^^nC t ,  eft 

t  *F?*T1 SfT^T f  far

far rTT CIT^ fa?ffcTTiT ^  5ft ^T^^t

|  7*rtft w t s> a f tr  ^ f t  fTrqj

s f W  spT aft f e w r  =5TTf?r t ,  vft ^ r * f  
f r ^ T f  q rfT r t% i & f a r *  arnr v® ̂ r  |
f f r  ? r|t q i  h r !  qft ^ T ^ f t  i)  
artft »ft  r? *T T f q f^ ft  1 1  3  3Fg?rr ^ r ^ r  ^  
far s *t t o  % # > f tP c w  *rt i^Tnt ^f «Tt^ 

t *sM7 % f e q  1 1

I f  3 R  3?Tq^i g?n?r ^f^3r?r ?r*rrir %tx 
% 3TTqT ^TfrfT |  | |fT3f?r T̂*TTjT ^ |fT  

f * r  t  v \t  gt'T^^r if  t f t ,
^  %  s t i f f  i f  t f t  ?fTTqjrfr f t  w  |  far

m  3 r ifr  %  ^f
3ft w tir  q r *t ^  f  %  q fc c f R  ? r tf i  
f t  qjT^^r ^  T g r  1 1 3ft  q?rr s r ^ - . r  ^  x g t  
1 , 3f t  c R ^ tft , 3ft  g-fr^crr f ? r  x i f  |  ^ R fif 
« ft  f »  i t  q f r g R f  ?rr i t  t o t
1 1 * f  ^ r^ c rr  ^  far ^ fT S T ffl  ft  s r r^ r ^ t  ft 
*5T«® ?PT% % f?yq, 'SFT^t S fc ro f  f t  3T3®T 

%  f o q  g rR  tR f^ r  q-?: ^ ti?  * r * t  
^ r f ^ r  1 a rn r ^ r ^ t  ® )zt-® tit, g r t - tg i t  f t  

s ftq fftr t  |  * r f  53r d  1 1 ^ f t  9ftsr 
^ s t r  far*rr 3TRT ^ T f flT  1 ^  s j ^ ^ r  %  

o t ,  ^ tt« ,t ^  s ft, ^  arr^Rrt a p ro n ?  ^ r r  

t  1
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MR. DEPU TY-SPIZAKER : The hon. 
Minister will reply at 3 15 p.m. Wc have hard
ly 12 nunutes left but I have a long list. I 
shall go strictly according to the order in 
which the whips have sent in their names to 
me.

STCTT? ( * )  : S T O W

f o r a r  gTTT s F ^ r r  1 9 7 2 -  

7 3  %  W t t  f T ^  I K *  %  fo c r W f T

5*T jf I

* r %  x g t  f ¥  %  v i z  f i r m  
%  m  *r  p r r  %  i s r r ^ f t ,

w a ,  v f f *, i r f s r ^

f a s t f r o r a j f r  n  f a s r r f l w t  t o t  *r  * f s

g f  t  i % f ^ T  ^ r * r  sfr < r f ^ f f a
^ T fe < t PspT T O  ft  fjt?T ^
*ifK It *ft?r ?rifeiT ^  ? r ^  |tT  1 1

S H T T t W  «TTcT *F t  S R ? ^  t  f o  
q i f ^ f t  3T H  r r^ % i7TTT 1 9 6 8  77 N f a R  T t  

I ,  3H T T  i t *  5 * 1  *T f r R T
3THT a f t *  f w  STiq K t  t o T

%  m  i? ^ t f R  fjt  J T O T  I  I

J r r ^ R t  *fBTT Spr %

3F5T t  'sftT sr^Y % ®Tt

T t f f a ’N ’? 5R?ft £  3ft «rnt ^
JTT»TfT2fr f, 1 3ft T t t a r  qft

« W P T T  I ,  far»T 5 P $ R  ^  fjfTSTT 5 t
3rr?ft | ( f^r*r srfJTT ^  % WBTr'FFf * t  

t ,  s f ts t cTfRTO *f, r a  T rj?r ^  
5̂ ’  T t  *T5 TfT I  ^  ^ 55T

%  3 R R  < T? lf t ,  O T  « r f T f W ^ n f f  * *  ^

i r  apT|5TT I  ® T ^ t T T  

ftr w T  %  s is q r a  % , sr? w s r  1 1  S r fa tt
3f t  ^rc f |  ^ < 7  <nf?y?ft 3rr?r

tr^%!rr?T, s s * f  q f  ifft 1 1  ^ T t  ^  w  % 
5rr^ f«RT srrq z t n  <rc ^

«tTt^5T ^ft f^HT 3fTtr %9T Wt qfTfwfcT

%  S p p w ,  eft ^  » T » r ^ T  I  f T  ^  ^STTT 

artf0?r a f K  apT T?*TP»T ^  ^ t  
'T T ^ T T  i

« ftir ^ , «ft^ r g r ^ r s r  T t  aft?:
f t  STFTTT W T*  3TTTfcrar «RTT ^ T p T  f  1 

JTRfftzr qrcft 3ft ^  srcTTZTT fT  ^ t j t t

? T^P -3 TfP T R f  % f a q  «P T  t a r  3TI?TT I  I 
$  * H c n  g  ^T?TT sifCT *f»T T | t  |

^fsp’T ^ t ^  t  f r  f3PT ^
sT trr f ^ r r  3n t ^ t  ^  ^?TTr 

vw  « t» f f  % farr f^TT 3rr T f r  |  ^ w ? t 
«Tf * $ ;  i ^  TOTcrr ft fw^Ti % 3 w  

n 3ft qTW‘K °m T Tc it t  ^ T^IT 3Ttf?TT
??w  gtrrr 1 1  s r ^ r r  srrfcr zrr s r ^ f ^ c r  

3f?T 3TT% % 8T5T f^ T I  STFfT TT% f a ^ r T  

I ,  ? R T R t H ? m r  % ?T,

^ q -  ^  ?r^t f t -® qr^ft ?  t «Tf™rm 

ZZ  ?>fTT t  %  f a r  % 3 ? ^  t F t ^ R  »T 3ft 

^t*T J ,  f ^ m r  3ttFV^ft f^«rf>r m r z  t  

?m nf^T . f^f^T  ’STTTg- f , 3*ft 3TTfTT?nC®r ?T 

3tt i r ^ R  q-f v^?r t  artT ; ¥ t  % 

3TWR if 7?T^t f ^ f c r  vfV ^ 7 7 ?  fTT'TT 3Hcft t

aftr % 3fT zr>q?rr T T  TTT'T '̂J? ^JTT
■̂ TT ft, 5ftir ?rvft ^TTT i f f o f t  

f ^ i f t ,  33T5R*r m  sr?g?r ?>

3TT?rr t  3RT ^  q * r f  fftfrvt
^  3ft * m w r  srr^ar f f  r^? ft

I ,  *4t bt 3rrfft 1 1  ^*rfen[ ^  

aftT ?r t r  ^rr w n ^  a r r f i^  ^ r p r  

Hr »T^frTT 3TR fsr^q- gqr=T ^  i *r t r  

% 'tft  s r t f f  3rmr?ft %

|  f% 3 T f j M  3nf?r % fwjrsrfar^rr- 

5Wt ?T, f e f t  TT553ff ^  ITT tJrT?: W q f i T T  
faSTT^iff % |  ^  3?TTt ^ t

cTTTTT 3ft -Jft g-TTR  % fOTT jftapfT^rf 

% ^ ? T  T t  ^T^-dT |t?» ^rffTT s r f a w

%  a rm n : «r  ?ft«r,ft ^  ^ t
S ^ « 1 T  T t 3TTq I SffTT 2Tf ifrnr ^  t ,  

%  3j% srfETTrrtsff T T  3ft |
s*t% 3T3?nT ?ft^r |  eft g w t  
^ «r ?r 5rfm T«r ^  t t  *r> ir 3nrr?t T t  vft 
® r^ « rr  ^  « * r« t ^ « r< t  ?ft srnr i

cT f̂t ^ T  2RT 3fTT sp^TTnr | t  SWcTT |  I ?T^f

5ft ?rt*PlT v x t f f  ^qqT fH w ffg- VTcft 7 |* f t



141 D. G. Min. o f CHAITRA 14, 1894 (SAKA ) Edu., S'. W. and Culture 142

a f k  gnfcr %  5 5 > , m  a r ^ f ^ r  a rc

^rrfcr % ?j>r farr^rr srr«<r t t %  3?<tf v f m x  

?TT5sTr % 3TTq% 3ftT *Tfal?TT

$t?ft a rn p ft, ?*r cres ^ ttt  T e r n  *rjif

*PTk TT I  I Sf * R ^ R  WTT J B T R  f  STT

S T T fT C  T # *T T  f T  5 ft f  0  f f T T T T  S T W f  %  
x n w  * t  ^q-zrr b w  T T c f t  t ,  a r j ^ f a r  

5 n f? n rf %  « r ^ n o r  %  far<r s * r  q r  f o r c m  * f t

f% tfg t  if m  ^  ?tffT |  *IT 

?T^f i aft * r r r r f t  s rfaT T ft s f t  s r ^ r f  *f f  f 

5f t  f s  f a r  * R T rr  ^  sflT fa sn £ t srrfa  % 

5TTrTT t ,  ^  g t  T*ft- 

5H  5T7T TT &?r f ,  m i? 5ft 3RT

5 n?n I  s n f  ^Vctt £  s f t r  s r ^ f ^ r  5rif?r 

%  5 ft  ^rlrr &  ^  T t f  snrcr » T ff

s s t  'TFT t ,  * F T r f t  arfaTTfrtff t t  T erro r

^ tm  t  I ^ f^ y t r  4  %¥ffVzr ?TTTTT TT E 7 R

a m r a  t ^ ' itt fT  s r ^ r  *ttttt¥ <f  s r f s r  t %

s ftr  *r<Tnr T ^ I T  f c n m  5ft SI^?ff Sf £  
^ T T T  W $  ?StT O T  % ^ t ’TT ^ T % rr |

srg’jfa e r  5fTf?r *pt ^ r a T a fi H  *h \i  T t  
sftT  JTR?ft*T W 1  *T?ft 5ft $  S *T H  f«?*»r f  
a r tr  T?nr t  T t  ^ t%  ?jt3T3T*t %  f o t *  

S c R T  W t*U  fT*TT *T*TT f  I *T T f R T
^ t̂ tt f  fT  s n f a  T t  s m a r t  T t

fuTSTT * f  §STTT S R T T T  * $ !  T T

?t t % f  i ^  5TTfgr %  f
a m t  « f M f ,  a r< R t ^ r s f f  T t  

^  'T T  T Q T T T  7 ? R t  | ,  © W T ^ T fff  %

5ft ^ T T  3TTT ^  |  T O  ^ T T t  ^ ^ f r T  

i f , 3TTf«TT ^ fn R TT %  ^  Tf f^JTT 5THT
cnfT  a r f ^ r  % a r f a r  © t ^ r  t o  f c ^  * rr  

sftT ^ ? r r t  % f e n  *m m

T t  5TT<T, 5T^ft 3 * T T r  T ^ r « T  ^ t  «TT^*TT I

W5?f % m *  A  v *  i m m  tT  

W f f  T T  $ M ? r  TT5TT |  I

SHRI R . D . BHANDARE (Bombay Cen
tral) : I  am taking this opportunity to  thank 
Education Ministry and more especially the 
Prime Minister who has taken a  bold decision

to grant educational facilities to the new con
verts to Buddhism. I hope during the next 
academic year when the colleges reopen, the 
students belonging to the Buddhist religion 
will get the educational facilities.

SHRI K. S. RAM ASW AMY : They are 
getting even this year.

SHRI R . D. BHANDARE : Then I must 
thank you doubly.

SHRI D. BASUM ATARI (Kokrajhar) : 
What about the services ?

SH RI R D. BHANDARE : As suggested 
by Mr. Busumalari, I hope the Government 
will take an early decision to grant reserva
tions to them in the Government services 
too.

So far as the scholaiship amount given to 
the students is concerned, T think the amount 
was fixed some time in the last century. In 
spite of the fact that the prices have gone up 
and the standard of living of the people have 
increased, the students are paid the same scho
larship amount of Rs 27 and those who arc 
in the hostels are given Rs 40 more. I think 
the government must come forward to serve 
the down-trodden by increasing the amount of 
scholarship granted to the students belonging 
to the Scheduled Castes and Scheduled Tribes 
and now Buddhists too.

« f t  * * T * t  *$ n *T O 3 r t  ( ^ f t ? 3 T )  :
SrTTSSTST n f f c T ,  a t  3  JT? ^ c T T  j? f T  
swrsr-Tsm ^r f w * r  fa?§r<T i ^
f w r  ?rt g tf t  % |  35^  s frr
S TfjT 5ft 3?t T T %  |  sftT ^ R T  ^  ^ T  
5fR* f  s ftr Wt W ?  T T  ^  |  I f  
SfTjfqT fT  ?fT 3R  T rU T W -f^ R  S T ^  T |  I 
|f T 5 R  T ĴTTWT-fsr^TJT % % ?TT«T-

?rr«r sft s n f^ r r  v « r  i f T ^ r ^  %
«TT  ̂ q^T T T ^  I  3?TT> «rt ^C*T TT^TT ^ r f ^ T  I
5r^ ? tt  3rfc*TT?r ^  srpjft
^ t  t  cTTf % w  T m i  % q?T% 

5rm»r ?nr cTT ^ t t t t  t t |  ^  T ^ r n  ^ | t  $t 
ffTcrr 1 ?fcrr sft^arr |  f T  fe rn r if «rfT- 
5T?T?r TTfTf t»  ^ ’fT'T T f ^ ^ T  t̂cTT |  I 

Tt?T T T  ? W T  W I 7  T ^ ,  T )$ ^ T T  T t  ?
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f  * * n f t  |

*rg r  v x  t f t  q f t w e f a  jffeTT i ¥T? r ir 

3 R R  STTTr q [T  m X  ?ft T O T  f ,  
a fto  fsp rr, F ? r i *  fkm  a f t *  »rm?5T srew

f t  «TT<TT i  | f r f r O T  3T£T %  ?TST $\
g  I O T ^ t W?\ ?T^eT ^  I

3 T R  *r*r ^ a %  % f r  ^ fr^ n r £ t I ,  
^ fT ^ T  » r f t  q r  5 ft ?7>T # 5  g rr |  2f§

%rf( ^ f v ^ p f r  *r  sr® t k  t s  1 1 f f a s p r  ^  

*T5r*r s e tts t n s z k% %, s f T ? r  ^r^rr^r

fa a r n ff  f̂TcTT f  I "35T $ f w t  %  f ^ r  f? 5  
* l f t  £ t TfTT |  I 5 f t 3 R t  %  *TT*T s r f t e  T T  

«T|T TTRT f̂rcTT |  ^ f T *  ^  £  ? t  ^feTT

$, I 3T*TC 3nft5T f r T f ^  t  eft ^  f f n p f t  
T t  fa W c ft *\ft f  I 3  T ^ T T  ^7g?TT g  f a  

^ f ^ t  T t  faTCTT * T  s f a  fa R W  W T !^  5ftT

’s r r f ^  i ^rff^-'TTffT  t t  fa ? T  km  ^ ifg ^ r  
3 f k  f i R  3?er?T *T 3TTf«T TTfeT T T  ^ S T T *  ¥T?5T

* m  %, f a r c t  ^  fm vvr*  t s t  *rqr t ,  ^ s t  %

T ? T  * i m  I  3 ? T T t J T H l ^  T T  ^ T T  

m f?k  I ^  SW3TT 3TFTT |  ^ ft TTR 

TTeTT ^  3 f tr  3JT # 5  # 5  |

3Tf? 5TST S TI^ift |  ? a ft ^ r m  < T f7 S R  TTeTT 

|  *7T * fj 3T2 £  7 $  ^ f T T  |  %  5*T faSTT

% q r f ^ f r  tft arV  t ?jttot f w * r  t t  

faeR T 7>1T,7T & t *ttt s t r  ^  ^Tsft^r

t  1

^  ^cTOTr j r t  f o  ^ it«t f%«n»r

*r  * r t f  ^ft g f  r3r?r s r fj jT T ft  ?Tft 1 1  srtt ? F t ^  
a rr e s t T s r  f ^ r  ?rgt j f t n r  * n f t  t ? a m %  
?rr|; ^nrqft^^r ? m  ert | ?

f w r  sr?r ^ n r  f ^ T T  >  ^ f ^ ' r  %  f a f r  i

?^ft T O  & 3THT 5TT53T 3 ^ % ^  «T̂ T | r r  f ^ %

f ^  i r  s f V s r c t  %  srf?r a r *  « f t ,  j t ? p » t t  
*TT«ft flr ^ ft s irrc r  i *t^ t? *tt  iTrbft % eft xm - 
j f t f w  %  T r * r  f ^ ^ T  w tfffsF ^ ? r%  mfx 
3ro3r w jf  %  ?r^t ?rr?r, & f * n r  ¥ i o  3 ? * ^ « r

% ?r qrr*r f ^ T  I ,  ^ t * t

t o t  t  ? w  3 T K » ft  wm  wxm
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1 1  ?^ftf55^ ^  z rN r % j f t ^  srr^Tft
^  f ^ r r r r  tffaT m ?  i ^ f f ? r  arisr s ts t  

i r w i r  =sr^ |  i JT?r « r  i r r  *nw

|teTT |  I T « f t  ^ T  f^TTiT T t  »T^ *T5TT^r 
^  3ft? feTT anerr t  a f k  ^ ^ ft 
% araTpT ^  ^ t  f m n  f ^ r » r  ^  3i>?

fspTT STleTT ^  I tT r̂ cTTfj T T  ^HT
*w r  I  f T  W ^ t  I

3T?T eTT * r f ^ r t  T r  t ,  ^ftsft 
^T?r St I ^ T T  P f^ ? T  eft f*T
T T ^ T  f t  I  I 3ft qTsf mv I  ^ T T t  
eft ST^Eft T t  eTT^ r̂ 3TT^ ^  ^ T T T T
T T  5 T ^ ? T  T T ^ fT  f?t I  3 *fa  cffr T T ^ t  ^  I 

^ % f T  arrfgrc T t f  f M r x  p r  t t ^ t t  I  
T T *  T T H  % W  I TT^<T WTT ?T t̂ Am & 
^ ff^ r  ”?»t% 5r?ftJr t t  s w m  1 1 ^ r r
*r  m% 3TTT T l t l  T T  SJT'T^^I'T WXk ^T 

T T J  ^  1 ^ T T 3 r - T ^ I i T  f T W ^ T  3T5?5T t  
^ f V ' T  3fg 3 T T ? W t  T  FT«T CT |  m  ^ T >
?i rn- *tpt 1 1 ^Tf fsrmn- fr*r ^ R f^ n f t  % f m  

ir k m  ^ T f ^  3ft ^??TTT 5 tT  % *T T T ^ 

T T  I

t  STfcT STfbTT ^ tw %  T T  3TTfcT ? Tft f , 
^ r fT R ' ^  ar? t s ? t t  ^T^eTT ^  f T  a ft s t t P t t  

?T«T 5T^T I  ^?TT> rft t e r  t !»t  *r 
fiTTTW ^ t ^ T  ^ T f ^  I f ^ ? r t  ^  ^ T  ^!>Tlf 
«TSt£ STleft t

jfs riT  ST? «RT JTTft, 
k  m  eTT??T % arfsTTITt I

^  ^ t T T ^ t  T t  ^ t  f J T T T ^ i t  3 f k  

f * T  T O  %  S T Ip T T  ?T«ft T t  SJ>»TT?5T ? »t eft 

3rr«r fT»r ?TTf % a r m  ^r m r & m  e* r$»r?

^  T f f f T  ’ f T ^ T T  g  f T  |f 7 3 T r f t  %  m* IX
f T  | * T t  9 0  q f t ^  s frs rc f ^  wte f ^  t ,  
q ^ s t  q r f ^ r ^  » f t  ^ f r s r ^ t  %  m *  t t  ^ f t
^ t ,  ^ f T ? r  g fc a rfft  sjft s r^ r T t  e r f t  1 1 
W ^ t  s f t r  <5tT %  SX?H  f ^ q r  ^ F T T  ^ T f ^  |
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m  w s i i  % ff v r

TTfrr g  i

THE MINISTER O F EDUCATION , 
SO CIA L W ELFARE AND CULTURE 
(PR O F. S. NURUL HASAN) : Mr. Deputy- 
Speaker. Sir, first of all I should like to express 
my very deep sense of gratitude to many hon. 
Members who have made kind references to 
me personally. All that I can say is that all 
of us shall do our best to do something in 
the field of education, which will satisfy hon. 
Members.

1 will not deal in detail with points raised 
in connection with the Depaitment of Social 
Welfare since most of these have already been 
discussed by my colleague, Shri Ramaswamy. 
[ would, however. like to m ike this statement 
that I am myself extremely unhappy at the 
fact that even 25 ysars after independence 
the position of the Scheduled Castes and the 
Scheduled Tubes is far from satisfactory. I 
am convinced that we have to devise some 
new strategy to deal will) the situation. What 
has been done has yielded fruitful results and 
ii should be continued, hut we should not 
hccome complacent and continue only with 
(lie same apptoach which we have done in 
the past.

I will deal only with some of the points 
that have been raised by hon. Members. I 
am sorry, it will not be possible for me to 
deal with all the points in the short time at 
my disposal, but I shall be writing to  hon. 
Members on those points which I cannot deal 
with but which have a bearing on any speci
fic incident.

Shri O nkar Lai Bcrwa referred to the 
condition o f schools in Rajas'han which have 
no building or equipment ; Shri Jagannuth 
Mishra referred to  the position of education 
in Bihar ; Shri Bhattacharyya complained 
that some teachers in West Bengal were 
harassed on the ground that they were sympa- 
ihatio to his party. Incidentally, in regard 
to the last point I made inquiries from the 
•State Government and I was told that only 
two incidents had come to the notice o f the 
State Government, one o f which was that 
some unruly elements foiced th i headmaster 
or a school to resign and the other was that 
some rowdy students were harassing the staff 
and students of Raja Ram Mohan Roy

College. Both these incidents are being 
inquired info by the State Government.

I would only submit that I cannot possi
bly deal here with these observations about 
the specific problems of individual States 
because they relate to Stale Governments but 
so far as the general problems are concerned 
I will ccrtainly draw the attention o f the State 
Governments to matters of policy.

The question of the revision of pay scales 
of Delhi teachers has bien  raised. As soon 
as this honourable House approves the 
Demands o f mv Ministry and o f the Home 
Ministry, the Dolhi Administration will be 
instructed to go ahead with the payment of the 
new pay scales.

The question of confirmation of teachers 
working m Delhi schoo's has been laised. 
The Government of India have already sent 
instructions that all temporary teaching 
posts in Government schools, colleges and 
teachers training institutions where enrol
ment has stabilised should be converted into 
permanent ones provided that the temporary 
posts have been in existence for a pci iod of 
at least three yeais and are lequired for woik 
of a permanent nature. I shall try to see 
that this policy is implemented as expcditi- 
ouslv as possible.

Several hon. Members have refericd to 
the question of the division of Sapru House 
Library. In this connection, I should like 
to clarify a point. Appatently, the infor
mation that has hejn convoyed to hon. Mem
bers is not quite accura'o in certain respects. 
As far as the records o f Education Ministry 
go. Prof. V K  R.V. Rao did not give any 
specific assurance that the Library would not 
be divided, nor was any official commun5- 
cation conveying this dec'sion sent to the 
authorities of the erstwhile Indian School of 
International Studies. Similarly, the memo
randum which was submitted by 125 Members 
of Parliament in Apiii, 196'), does not contain 
any reference to this Libraiy. So, in these 
respects, the information given was not quite 
accurate. I m ay bo permitted to point out 
that some hon. Members were kind to see me 
on March, 27 und had handed over to me a 
ropre>cntation in which it was suggested that 
ways and means be found to ensure the 
compact character o f Sapru House Library.
I explained to them that this question had to
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be settled by mutual discussion between the 
Indian Council o f World Afiairs and the 
Jawaharlal Nehru University, I assured the 
Members of Parliament that Government 
would consider favourably any proposal for 
assistance to implement an agreed decision of 
these two organisations. I also assured the 
Members that Government will favourably 
consider proposals to provide assistance for 
strengthening facilities in Sapru House Lib
rary in case the University decides to shift 
this collection to the new campus.

Then, Shri Chandrappan made a mention 
about decentralisation of the National Fitness 
Corps and the transfer of National Discipline 
Scheme instructors to  the States. We have 
already requested the State Governments to 
take over the administration as well as the 
services o f instructors in the States’ service. 
It is my understanding that the majority of 
the instructors will receive higher pay scales 
than they are at present drawing under the 
Central Government. In  any case, we have 
assured that no one will get less pay and 
allowances than they are drawing now. I 
would also like to assure hon. Members 
tha t those who cannot be absorbed by the 
State Government for reasons other than the 
refusal of the instructors themselves to join 
the State Government scrvice will be found 
alternative employment elsewhere and such 
personnel will not face any retrenchment.

The hon. Member from Tamil N adu was 
good enough to make a careful study of the 
Budget and point out that ther j  have been 
several shortfalls in expenditure. I am very 
glad that he has taken this trouble and it 
will be a m atter of satisfaction to all of us in 
the Ministry of Education to keep on ensu
ring that in case we cannot increase the 
allocations, we should at least spend what is 
given to us. But last year, the hon. Members 
will recall, was rather an extra-ordinary year 
and all Ministries were required to reduce 
their expenditure and there was a  general 
target o f 5 per cent reduction. We had 
agreed to reduce expenditure by Rs. 2.3S 
crores, and also to make an attempt to spend 
less in so far as the balance was concerned. 
There was, in all, a short-fall o f  Rs. 2.87 
crores in the expenditure of the Ministry. In 
addition to  this, there was a saving of Rs. 
1.51 crores under the scheme for educated 
unemployed which was taken up in the latter

part of the year. In  fact, formal sanctions 
could be sent to the State Governments only 
in Octobcr. Shri A nthony Reddy referred 
to this and asked why the provision for the 
appointment of 30,000 teachers was not utili
sed, I am happy to  say that formal sanction 
letters for more than 30,000 teachers have 
been sent to the State Governments and I 
understand that most o f these have since been 
appointed, The State Governments took a  
little time to make these appointments and, 
therefore, the full allocation was not utilised.

In regard to the savings under the N ation
al Council of Educational Research and 
Training, it was due partly to the economy 
measures which every organisation was called 
upon to effect ; it was also bscause certain 
capital ouMay had to be postponed for 
reasons I have discussed. Then the receipts 
of the National Council of Educational 
Research and Training had increased under 
the head ‘Sale of Books’. The grant requi
red from Government was consequently 
reduced in the last year.

Shri Afzalparkar pointed out that only 
37 per cent o f the outlay on elementary edu
cation had been spent in the first three years 
and wond rcd how the remaining Rs. 147 
crores would be spent in the remaining two 
years. M r. Deputy-Speaker, I entirely share 
the anxiety of the hon. Member. My only 
submission is that the State Governments, I 
hope, will now take more energetic steps to 
ensure that there is no further shortfall in 
expenditure on primary education. This is 
almost entirely a shortfall in the State sector.

Shri Ulaganambi also made a  reference 
to the 12 million dollar loan from U.S. AID 
which was not fully utilised. W hat was 
actually utilised was 7.3 million dollars. The 
main reasons for not utilising the entire 
am ount were two-fold. Firstly, there was a 
delay between the two Governments in finali
sing the terms and conditions of the loan, 
and during this period several institutions 
were getting their equipment from other 
sources. Secondly, the U.S. Government did 
not agree to give waiver for special types of 
proprietary items of equipment which were 
asked for by our universities and institution^ 
because such a waiver was against their 
normal policy o f purchase through open-bid 
tenders. On this point, I  am  sure, my 
friends from University Departments would
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bear me out that, when very sophisticated 
equipment is needed, any Head of Depart
ment or any scientist would wish to have 
the specific equipment that he needs acquired. 
That specific equipment usually bears a 
proprietary name if it is produced in the 
United States and this caused a great deal of 
difficulty. Therefore, many of their useful 
items o f equipment could not be acquired 
under this scheme. The terminal dates laid 
down by the U.S. for the disbursement of 
the loan were very rigid, and that was also 
one of the factors

Another specific point raised was about 
the teaching of regional languages in the 
Central Schools located in Tamil Nadu The 
policy o f the Ccnlral Government is to give 
encouragement for the teaching of the various 
icgional languages. It has been decided that 
where there arc twenty or more childicn 
demanding of a particular language, / e. the 
legional language of the State in which the 
school is situated, then such a teacher would 
be provided entirely at the expense of the 
Central Government itself. We would not 
demand any share in the expenditure.

SHRI M RA M GOPAL REDDY (Ni/ama- 
bad) : There are so many schools in the 
States. Can't they go and get instructions 
there ?

PRO F. S. NURUL HASAN : According 
to the information available, out of 8 schools 
in Tamil Nadu, 6 schools are already teaching 
Tamil language.

In regard to the International Institute of 
Tamil Studies, I had myself had a discussion 
with the Education Minister of Tamil Nadu and 
I had stated this, that out of a sum of Rs. 1 
crore which has been made available to Tamil 
Nadu for writing o f books in TamiJ, if a 
proposal were to be sent to me for the utili
sation o f a  portion of this amount, for finan
cing development programmes of this Institute, 
we would be able to consider this.

There have been several other points, but, 
I think there is very little time. So, I  will 
pass over some of the points and write to the 
Members or speak to  them a t some other 
time.

Shri Sulaiman Sait referred to the Aligarh 
Muslim University Bill. As the hon. Members

are aware, in the list of business drawn up for 
the current session, the Aligarh Muslim Uni
versity Bill has already been included. I 
would like to state that the Government have 
no intension o f changing the existing character 
o f the Aligarh Muslim University.

In regard to the question of Patna Univer
sity to which Shri Ram Avtar Shastri made a 
pointed rcferenee, I would like to say that 
the question o f takine over o f the Patna U ni
versity is linked to the general question which 
has been discussed, about the establishment of 
Central Universities in every State or, as the 
hon. Member, Dr. Kailas wanted, four univer
sities at the four corners of the country. This 
m atter was discussed by the Central Advisory 
Board of Education which had recommended 
that there should be a Central University in 
every Slate. No decision has yet been taken 
and the proposal is really still under conside
ration, if I may say so...

DR. KAILAS : Please say sympathetic 
consideration.

PROF. S NURUL HASAN : The hon. 
Member knows my psrsonal views but I should 
not express my personal views on this occa
sion a t least.

faljfrT fas?  : q*TT

fcpjsrfasrr^q ^  f  *  sp* ft

3*™ fi5RK qrrsr i
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ft? s r f t  qfofrret

% \ A  ^  arssV ^

s t i ^ t  g  a f k  w r  f  f v  

^  srsrft a r s #

^  sfcT ftcrc

I t
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PROF. S. NURUL HASAN : Shri Jag-
annath Mishra referred to the question o f 
establishing another University in Bihar with 
head-quartcrs at Dhuibanga and some other 
hon. Members also referred to the Mithiia 
University. Now, this matter is under the 
consideration of the University G rants Com
mission which has appointed a Committee 
which has submitted its report. When the 
Commission has made up its mind, it will 
advise the State Governments and after that 
further action will be taken.

SHRI PILOO MODY (Godhra) : And
then the State Government will make up its 
mind...

PROF. S. NURUL HASAN : It has to
be a Stale Government dcciaion.

Some hon. Members made a plea for the 
expansion of the Libiary Movement. I cn- 
doise that plea. 1 am happy to inform the 
House that one of the important activities 
which we ha\e  decided to oi^anise is the Raja 
Ram Mohan Ray Libiary Foundation, J hope 
that this puiticuiar Foundation would be the 
first beginnings of a very widospiead National 
L ib ra ry  Movement. I think that the National 
Committee for celebrating the bicentenary of 
Raja Ram Mohan Ray has taken a very im
portant decision, as this is one o f the best ways 
of celebrating the bicentenary of a person who 
always fought for enlightenment and for the 
spread of knowledge.

A specific question was taised regarding 
Kendriya Vidyalaya, Kotah. Just to put the 
record straight, it is not 70 per cent who arc 
children of non-Ccntrul Government employees 
but 50 per cent, ft is half and half.

Regarding the other points, I shall deal 
with them separately. But, I would like to 
crave your indulgence to say something about 
the question of unemployment among the Pe
troleum engineers of the Indian School of 
Mines, Dhanbad, because, several Hon. Mem
bers have made a  reference to it, and it is a 
very important question.

The degree course in Petroleum Engineer
ing at the Indian School of Mines, Dhanbad. 
was started in 1957. Till the year 1970, the 
School produced 201 graduates in the subject, 
out of which ONGC employed 146, that is, 
about 73 per cent and the other employees are,

Oil India L td., Indian Oil Company, etc. 
Some graduates have also gone abroad for 
higher studies. In September, 1971, this 
school produced 18 graduates. Since then we 
have been making every effort with the ONGC 
and other organisations to find some gainful 
employment for these Petroleum engineers.

The ONGC has informed us that as soon 
as its new proposals for the expansion of dril
ling operations are sanctioned, suitable em
ployment will be provided to as many of these 
new graduates as possible.

A special committee under the chairman
ship of Shii K. D. Malaviya is prepat ing a 
long-term perspective plan for ONGC. We 
are awaiting the repoit of this committee to 
be able to fix up these new graduates in sui
table positions.

The Minislci of State for Planning Slui 
Mohan Dharia has made a categoric statement 
that within 2 years all technically qualified 
persons will be piovided with employment. 
We have also taken up this question with the 
Union Public Service Commission We have 
iccommcudcd that Petroleum Lnginecring De
gree may be icgarded as an apptoved qualifi
cation for the Combined hnginccring Services, 
for recruitment to the course of Assistant 
Drilling Kngincers in the Geological Survey 
of India

There is certain degree of misunderstand
ing regarding the nature of this couise. After 
this point was raised in the House, I have 
again had the syllabus of this course carefully 
ex am in ed . It is a specialised course in pet
roleum drilling and petroleum reservoir engi
neering, and therefore, for those posts where a 
basic knowledge o f electrical and machanical 
engineering or of chemical engineering is re
quired, these persons are not found to be enti
rely suitable. We are examining the question 
whether these graduates could aiso be useful 
for other types of engineering work for which 
their training is adequate. In connection with 
a  calting-attcntion-noticc on the same subject 
in the other House, 1 have already given an 
assurance, which I would like to repeat, that 
I shall do all that lies in my power to  ensure 
that these very well qualified persons are pro
vided with suitable employment as soon as 
possible.

A reference was m ade to harmful text* 
books by several hon. Members. The Natio*
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nal Council for Educational Research and 
Training undertook a  review of school text
books. So far, 100 books have been reviewed 
and reports of 10 States have been sent, and 
1 am glad to say, they have been implemented 
by the Slates concerned. It is a  very big 
undertaking and it could not have been taken 
up by N CERT without the full co-operation 
of the States. Three independent reviews of 
each book were obtained and placed before 
committees which assessed the reviews and 
then made their recommendations. I wish to 
express on this occasion my thanks to all 
those who have taken the trouble of serving 
on these committees and for the excellent 
work that they have done, and I would also 
like to express my appreciation o f the co-ope
ration given by the State Governments. This 
is a continuing schemc, and I hope that we 
shall be ensuring that the type of litera'ure 
which crcates haired among different sections 
of our people is eliminated from the text
books.

Regarding capitation fee, the policy of the 
All India Council of Technical Education and 
of the UGC is very clear. Such institutions 
are not entitled to receive any grants either 
from the All India Council of Technical Edu- 
calion or from the UGC. I am. however, 
unable to acccpt a suggestion that such insti
tutions be taken over. The reason is that 
all those who want to create difficulties will 
set up an institution, charge capitation fee and 
then immediately there would be a demand 
that such institutions be taken over. This 
would mean a  totally unplanned development 
of technical education. 1 am all in favour of 
a more planned approach to this.

SHRI C. K. CHANDRAPPAN (Telli- 
cherry) : 1 think the hon. Minister had in 
mind the medical college at Alleppey when he 
was referring to that point. The students are 
in no way responsible for the charging of the 
capitation fee. Somehow, the college came 
into being. The students were not responsible 
for it. Now, the students are being punished 
for somebody else’s fault. I hope Govern
ment will have a more sympathetic considera
tion in the matter o f solving the problem of 
the students, whether by take-over or by 
some other means.

PROF. S. NU RU L HASAN ; I have 
always sampathies for students, But the

point I was trying to make may please be kept 
in view by hon. members.

The need for the promotion of Sanskrit 
and other classical languages has been rightly 
emphasised by hon. members. Many hon. 
members might have had occasion to attend 
the International Sanskrit Conference held 
recently here. I am very g!*id that at least 
this evening I see in front of me Prof. V.K.R.V. 
Rao whose brain child it was but who unfoitu- 
natcly did not find it possible to attend the 
conference. I am also glad to inform the 
House that we are actively engaged in drawing 
up a scheme of teaching of Sanskrit at school 
and university level through new methods of 
teaching languages, through the language 
laboratory techniques.

SHRI R. BALAKRISHNA PiLLAI 
(Movclikara) : W hat about the Alleppey 
Medical College ?

PROF. S. NURUL HASAN : When the 
hon. member raised this question, he knew 
that the Education Ministiy did not have 
anything to do with medical colleges, and 
therefore I could not give a specific reply to 
the difficulty he pointed out. When the 
Demands of the Health Ministry arc taken 
up, he is welcome to raise it and get an answer 
from my colleague, the Minister of Health.

I would draw attention to  the national 
policy on education which gives importance to 
the teaching of Sanskrit.

SHRI R. BALAKRISHNA PILLAI : The 
question asked about the Medical college was 
whether Government would be prepared 
to take over an institution whose affairs are 
being mismanaged.

PRO F. S. NURUL HASAN : 1 have 
explained it. I do not want a  situation to be 
created whereby any one decides to establish 
an institution where none need be established, 
mismanage it and then claim that Govern
ment should take it over, because if planned 
development is to take place, Government 
must decide where a new institution is to  be 
opened and at which point o f time, what 
should be the intake in that particular insti
tution and so on.

The idea that studies in Sanskrit, P rakrit 
and Pali should be jo irtly  promoted is valuable 
and I will be glad to explore it.
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Very important points of a general nature 
were raised and I am grateful to hon. members 
for having raised them : One is the naed for 
having a uniform structure and system of 
education thioughout the whole country The 
national policy resolution has emphasised it.
I hope it will be possible to take this point 
up.

The need to reduce illiteracy and to 
provide free and universal primary education 
has been stressed by several members. I 
hope they will use all their influence with 
State Governments in implementing a policy 
which the Union Government is going to 
draw up very soon for expanding primary 
education and foi removing illiteracy.

I am avoiding any reference to higher 
education bccause the various ptoposals which 
we have worked out will have to be fiist 
considered by the University G rants Commis* 
sion and by the Inter-University Board. 
This exercise has not taken place and there
fore it is best that I do not speak )t at this 
stage Soms is the case with the reform of 
the examination svstem I entirely agree—and 
have said so earlier in the H o u se -th a t the 
present system of examination is most unsatis
factory and I would like it to be modified 
and changed drastically.

The hon. Members were rightly critical 
of the fact that so many important committ
ees and commissions have given reports 
on the system of education, but many of 
them have not been implemented. We would 
like to implement as many of those recomen- 
dations as we can, within the framework of 
our constitutional powers.

Sir, I would like to say a few words about 
our broad thinking on the question of edu
cation. As hon. Members are aware, the 
Prime Minister has been emphasising the 
need for a  reorganisation o f our educational 
system. Even during the period of crisis 
last year and even during her foreign tours, 
she did not forget the urgency of the task of 
educational reconstruction. She has further 
emphasised the fact that education should 
help society to achieve the basic objectives 
tha t the Indian people have placed before 
themselves. The particular point needs care
ful consideration.

First of all, there are two articles in the 
Directive Principles of State Policy which have 
to  be implemented. I am referring to article 
45 which refers to the provision of educational 
facilities for children up to the age of 14 
years, and to the provision of opportunities 
for higher and technical education being made 
available to those sections of society including 
those which arc backward ; (his is article 41.

Secondly, education m ust contribute, as 
hon, Members have rightly pointed out, to the 
development of the student's personality and 
equipment to face the challenge of fast- 
changing world by developing the intellectual 
appaiatus and by inculcating in him the 
values of self-reliance and social commitment.
It should promote secularism, national inegra- 
tion, a humane and rational ou lo >k in 
accordance with our national culture and ethos, 
it should lead to the development of a scienti
fic temper. Education should be relevant 
to the need* o f development and should 
materially contribute to it This means that 
education should be looked upon as a  total 
process and not merely confined to those who 
happen to be in schools o r colleges at a given 
moment. An integrated approach is neces
sary. This involves changing the prirtury 
school pattern as well as well a? the secondary 
and higher secondary school pattern, so that 
the school is simultaneously the centre o f 
youth activities of those who are not techni
cally wholetims students, that it provides 
opportunities for out-of-school part-time 
education for self-study : that it is a  centre 
of culture and of scicnce ; it is a  centre of 
national service and of social service and it 
provides opportunities for physical develop
ment, rural sports and also entertainment for 
the people. These various ideas have been 
stressed by experts in our own country and 
in different parts of the world. But we have 
not yet taken up seriously the question of 
making the school the centre o f the commu
nity or of all the various youth activities.

SHRI PILOO MODY (Godhra) : Would 
it not be better for your M inistry to under
take two or three pilot projects o f this nature 
somewhere as an experiment and see how 
your philosophy can be translated ?

PROF. S. NURUL HASAN : Pilot pro
jects are needed only where the dimensions 
of any activity which is sought to be under
taken are not known. O ur thinking i i  that 
if model schools are to be set up  in the



157 D. G. Min. o f CHAITRA 24, 1894 {SAKA) Edu., S. W. and Culture 158

country in different parts, then the whole 
idea will reach the different parts of the 
country and it would be an evolving process 
whereby education would be taken nearer to 
the life of the community and would not lead 
to increasing class distinctions but would take 
our young people towards the objectives which 
we have accepted-.• {Interruptions) Hon. Mem
ber is perhaps not aware of the fact that none 
of the ideas I have stated are entirely new 
and it is not pilot projects that we need. We 
shall be having a number of mode) schools 
where these will be implemented so that 
these could grow fairly soon and in a  short 
time could cover the whole country.

The question o f simultaneous facilities 
being provided to those who are already in 
schools and those who arc out of schools was 
referred to by Shri Dandavate. 1 agree with 
him that education should not be confined 
only to those who happen to reach a  school 
at a given age and th i t  even those who have 
not had the opportunity of proper schooling 
should be enabled at a subsequent day to 
imbibe and acquire education...{In terruptions)
I hope it will be possible for us to deal with 
this question. It is a question of catering to 
the needs of a large number o f people wanting 
higher education and also maintaining the 
high standards of education and changing the 
content of education, raising the standard and 
improving the curriculum and making it more 
relevant to the existing needs as well as brin
ging them in line with international develop
ment. This means that new techniques o f 
education have to be employed along with 
new forms anQ I hope that very soon it will 
be possible for us to  pul forward before the 
House and the country certain proposals which 
if accepted by the Central Advisory Board of 
education and the University G rants Commis
sion will make some difference to  the recons
truction of education.

16 hrs.

SH RI R. P. ULAGANAM BI : Yesterday 
I pointed out that the amount allotted to 
culture is not fully utilised, and 1 suggested 
that the amount might be given to the State 
Governments for the purpose of looking after 
ancient monuments, archaeological sites and 
remains etc. He has not replied to  that.

PR O F. S. N U R U L HASAN : I gave one 
specific example showing how on several 

occasions my hon. friends try to convert

every issue into a Centre versus State issue. 
On many occasions his own party and his 
own leadership have gone against technical 
expert of his own State. It is not a question 
m rely of the Centre versus the States. Certain 
proposals have to  be considered by experts, 
by specialists, and therefore, it is no use 
saying that if we hand over everything to  the 
State Government, it will be all right. I wish, 
knowing how ccrtain subjects have progressed 
in his State, he would feel the need for 
change and improvement rather than saying 
that everything should be handed over to the 
State and then things will be solved.

PROF. MADHU DANDAVATE : All 
sections of the House have raised the issue 
of maintaining the integrity of the Sapru 
House Library The former Minister o f 
Education, Dr. V. K. R . V. Rao had also 
expressed himself in favour of maintaining the 
integrity of the Library. Let him say some
thing

MR. DEPUTY-SPEAKER : He cannot 
meet every point.

I put Cut Motions Nos. 5 to 8 and 11 to 
22 to the House.

Cut Motions Nos. 5 and 8 and 11 to 22 
were put and negatived.

MR. DEPUTY-SPEAKER : I put all the 
other Cut Motions to the House,

A ll the other Cut Motions were also 
put and negatived

MR. DEPUTY-SPEAKER : The ques
tion is :

“ That the respective sums not exceeding 
the am ounts shown in the fourth column 
of the order paper be granted to the Presi
dent to complete the sums necessary to 
defray the changes that will come in course 
of payment during the year ending the 
31st day of March, 1973, in respect of 
the heads o f demands entered in the 
second column thereof against Demands 
Nos. 6 to 8 and 106 relating to the Minis
try of Education and Social Welfare.”

The motion was adopted.

MR. DEPUTY-SPEAKER : The question is : 

“That the respective sums not exceeding
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of the order paper be granted to  the 
President to complete the sums neces
sary to defray the charges that will come 
in course of payment during the year 
ending the 31st day of March, 1973, in 
respect of the heads o f demands entered 
in the second column thereof against 
Demands Nos. 93 and 94 relating to the 
Department of Culture."

The motion was adopted. 

[The motions fo r  Demands fo r  Grants which 
were adopted by the Lok Sabha , are 

reproduced below—Ed.]

D r M A N D  N o .  6 : D e p a r t m e n t  o f  E d u 
c a t i o n .

“That a sum not exceeding Rs. 2,03,37,000 
be granted to the President to compl< te 
the sum necessary to defray the charges 
which will comc in course o f payment 
during the year ending the 31st day of 
March, 1973, in respcct of ‘Department 
of Education.’ ”

D em a n d  N o . 7 : E d u c a t io n .

“ That a sum not exceeding Rs. 66,04,62,000 
be granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
duiing the year ending the 31st day of 
March, 1973, in respect of ‘Education.' ”

D em a n d  N o . 8 : D e p a r t m e n t  o f  So c ia l  
W e l ia r e .

‘ That a sum not exceeding Rs. 7,28,15.000 
be granted to the President to complete 
the sum neccssaiy to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1973, in respect of ‘Department 
of Social W elfare.’ ”

D em a n d  N o  106 : C a p it a l  O u tla y  o f  
th e  M in is t r y  o f  E d u c a t io n  a n d  S o c ia l  

W e l fa r e .

“ That a sum not exceeding Rs. 87,29,000 
be granted to the President to complete 
the sum necessary to  defray the  charges 
which will come in course o f payment

during the year ending the 31st day of 
March, 1973, in respect of 'Capital Outlay 
of the Ministry of Education and Social 
W elfare’. ”

D em a n d  N o . 93 : D e p a r t m e n t  o f  
C u l t u r e .

“ That a sum not exceeding Rs. 3,75,25,000 
be granted to  the President to complete 
the sum necessary to defray the charges 
which will come in course o f payment 
during the year ending the 31st day of 
March, 1973, in respect o f Departm ent o f 
Culture’.”

D fm a n d  N o . 94 : A r o u e o ix x jy

‘•That a sum not exceeding Rs. 2.03,52,000, 
be granted to the President to < omplete 
th e  sum necessary to defray the charges 
which will comc in course o f payment 
during the year ending the 31st day of 
M arch, 1973 in respcct of ‘Archaeology’.”

16.05 hrs.

D e p a r t m e n t  o f  S c i e n c e  a n d  
T e c h n o l o g y

MR. DEPUTY-SPEAKER : The Houee 
will now take up discussion and voting on 
Demand Nos. 96 to 98 relating to the D epart
ment o f Science and Technology for which 3 
hours have been allotted.

Shri C. K. Chandrappan has tabled cut 
motions to the Demands for G rants. I wouid 
like to know if he is present in the House 
and desires o move his cut motions.

SHRI C. K. C lIA N D R A PPA N  (Telli- 
cherry) : Yes.

d e m a n d  N o  9 6 :  d e p a r t m e n t  o f  Sc ien c e  
a n d  T ec h n o lo g y

M R . DEPUTY-SPEAKER : Motion
moved :

“ That a sum not exceeding Rs. 2,95,25,000 
be granted to the President to complete 
the sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day o f 
March. 1973, in respect of ‘Departm ent of 
Science and Technology’.”

D em a n d  N o  9 7 : Survey  o f  I n d ia .

MR. DEPUTY-SPEAKER : Motion
moved :

“ That a sum not exceeding R s. 7,42,45,000 
be granted to the President to complete
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th e  sum necessary to  defray the charges 
which will come in course o f payment 
during the year ending the 31st day of 
March, 1973, in respect of ‘Survey of 
IndiaV*

d e m a n d  N o . 98 : G r a n t s  to  c o u n c il  o f 
Sc ie n t if ic  a n d  In d u s t r ia l  R ls fa r c h

M R. DEPUTY-SPEAKER : Motion
moved :

“ That a  sum not exceeding Rs, 20.61,08,
000 be granlcd to the President to com
plete the sum ncccssary to defray the 
charges which will come in course of pay
ment during the year ending the 31st day 
of March, 1973, in respect o f G rants to 
Council of Scientific and Industrial R e
search’.””

SHRI C. K. CIIANDRAPPAN : I beg to 
move :

“ That the Demand under the Head De
partment of Science and Technology be 
reduced to Re. I .”

| Meager efforts in promoting science 
and technology (1)1.

“That the Demand under the Head De
partment of Science and Technology be 
reduced to Re. 1.”

[Failure to give adequate importance 
to industrial research (2)1

‘T h a t the Demand under the Head De
partm ent of Science and Technology be 
reduced by Rs. 1J0.”

[Need to conduct a high level Inquiry 
into the working of the Central Elec
tronics Engineering Research Insti
tute, Pilani (3)].

“ That the Demand under the Head De
partment of Science and Technology be 
reduced by Rs. 100 ’*

[Need to investigate the reasons for 
surrendering about 42 lakhs o f rupees 
by the Central Electronics Engineering 
Research Institute, Pilani, when a 
large number of projects in the Insti

tute need financial assistance for 
completion (4)).

“ That the Demand under the Head De
partm ent of Science and Technology be
reduced by Rs. 100. ’

[Need to provide congenial atmos
phere in the Central Electronics En- 
neering Research Institute, Pilani, 
so that the able and competent scien
tists woiking there may be able to 
continue to do their research work 
and may not leave the Institute for 
want of encouragement (5)J.

MR. DEPUTY-SPEAKER : The cut 
m otions are also before the House.

SHRI S. P. BIIATTACHARYYA (Ulube- 
ria) : Sii, speaking on the Department of
Science dnd Technology I should say that 1 
have visited some of the research institutions 
and I have seen that the workers are working 
s;iiously. They are happy that they can do 
something for the development of our coun
try in the field of research work.

16.08 hrs.

[S iiR i  K  N .  T i w a r y  in the Chair)

Particularly in the field of agriculture re
search in the matter of new seeds, dwarfed 
varieties of paddy and wheat have been evol
ved to have higher production. They want 
the country to be benefited by this research. 
But unfortunely, only 10 per cent of the peo
ple can get the benefit of the research work. 
The condition o f our country is such and the 
social relations in out country are such that 
90 per cent of the people cannot get the bene
fit of it. The position is getting worse after 
the green revolution. The rich are getting 
richer and poor poorer and the disparity is 
increasing. This must be appreciated by the 
Ministry and remedial mersurcs taken.

Coming to the Geological Survey o f India 
at present it is under the control of the De
partment of Mines and Metals. I t is only 
proper that that organisation should also come 
under this Dcpaitm snt of Science and Tech
nology so that the entire research in all the 
fields can be coordinated

At a time when our technologists are 
remaining idle there are somJ instances where



163 D. G. Deptt. o f APRIL 13, 1972 Sc, aud Technology 164

[Shri S. P  Bhattacharyya] 
foreign collaboration is permitted under which 
foreign experts are coming to our country and 
doing things which we can do ourselves. If 
it is possible to do something in our country 
we should never permit any foreign collabora
tion. In  fact, there are some cases where we 
are getting second-hand machines under colla
boration agreements. This should also stop. 
We cannot aiford to remain backward when 
we have to compete with other countries in the 
field of export. We should know that the 
imperialists still continue to follow their nco- 
colonial policies so that we cannot come up 
and compete with them in the foreign markets. 
That is why they are giving us cither second
hand or out-dated machinery. When we are 
thinking of sell-sufilciency we should be care
ful about these things.

There is a national instruments factory in 
Calcutta This is a good concern established 
during the period of the Btitish rule. Now it 
is not functioning well. I t used to manufac
ture thermometers but suddenly it stopped 
production of thermometers, for reasons known 
only to it. Since it is a  government concern 
our authorities should see to it that it deve- 
lops such things and ensures that all the loop
holes are closed.

Finally, I should say that with our natural 
resources and manpower, including technical 
manpower, we can do away with our present 
poverty and unemployment. We can do this 
if sciencc and technology are properly applied 
and if we do away with the hurdles created 
by foreign imperialist interests, monopoly in
terests and big landholding interests, It will 
not require much time but it requires the guts, 
the capacity and the strength of the Govern
ment to do it. I want to see whether this 
Government is bold enough to do this or not 
and solve our problems.

D R . V. K. R  VARADARAJA RAO (Bell- 
ary) : Mr, Chairman, Sir I am very glad
that a t long last this country has now a de
partm ent and a  m inistry that will be wholly 
devoting itself to the growth of sciencc and 
technology in this country and to the full uti
lisation o f science and technology for both the 
economic and the social and intellectual deve
lopment of this country. I think, the step 
which has been taken is a step in the right 
direction and 1 should like to congratulate the 
governm ent on starting this new department 
nod new ministry.

By the very nature of things it is not possi
ble to talk of what the department has been 
doing. As has been pointed out in the report 
which has been circulated to Members of 
Parliament, the department itself is still in a 
state of infancy and I understand that it has 
not yet been able to find a permanent habita
tion for itself nor has it been able to  recruit 
all the staff which it requires and which is 
necessary for its functioning. Therefore, it 
would not be appropriate on my part to com
ment on the functioning of the department 
excepting to say that even within this very 
limited time for which it has been in existence, 
from the report that 1 read this morning I 
find that there is sufficient— I would even say 
evidence of the fact that there is dynamism 
behind this ministry. Of course, I do not like 
the appointment of so many committees. I 
must say that quite frankly. 1 find, theie are 
21 committees and each committee has got 
more committees of committees, sub-summit- 
tees aud so on. But that apart, I find that 
already eight grops were specifically asked by 
the Minister, in connection with the defence 
emergency which came last year, to look into 
the problems where they could make effective 
use of science and technology and the report 
contains their activities. This does give one 
the confidencc that the active involvement of 
science and technology, not a  theoretical or 
just an  ideological involvement but the active 
involvement o f science and technology, in con
c r e te  problems does stimulate their thinking 
and will in due course lead to solving some 
of the various problems with which the econo
my is faccd.

Having said that, I should like to say 
something about two major organisations for 
which the department furnishes the secretariat 
and hrough which the department proposes to 
function. This is something quite new. I do 
not think there is a parallel to  it in any 
other ministry of this Government, where the 
ministry does not function merely through its 
own officials nor does it propose to  have, I 
hope, a large number of officials who are 
whole-time officers in the M inistry. The 
Ministry is going to service two important 
bodies. One is the National Committee on 
Science and Technology and the other is the 
National Committee on Environmental Plan
ning and Coordination, which is really environ
ment and ecology. I think, it is a good 
thing because these Committees are constituted 
almost wholly o f non-officials and men of 
expertise in their own respective fields, They
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have been fairly and squarely chargcd with 
the task o f identifying the problems that need 
attention and o f suggesting concrete methods 
for the purpose of bringing about coordina- 
lion and integrated attack on the problems 
that fall wiihin their purview. They have 
been promised ministerial and Government 
support for any projects that they want to 
undertake.

I do not expect results tomorrow. I 
think, the Committee on Environment will 
take a  long time indeed because that is a very 
difficult subject which has not yet been tackled 
in any adequate measure even in most deve
loped countries. I think, it is a good thing 
that we have started doing it that way. Com
ing to the National Committee on Science and 
Technology, there again, 1 am not so sure 
when I look at all the committees and sub
committees that have been constituted and I 
do not know how soon they will be able to 
really make an impact. I hope that they will 
be able to make an impact by the time of the 
Fifth Plan. I do not know whether they will 
make an immediate impact. But I have no 
doubi that these are two esbential infra struc
tures that the country require in older to give 
full steam to the infra-slructure which has 
already been created in this country by 
way of science laboratories, national 
institutions of Higher education in science and 
technology.

I would like to say a word more before I 
go on to make what, I hope are constructive 
suggestions and that is that 1 want to point 
that we have already in this country, in our 
institutions of higher education, an integration 
of science and technology. We have got five 
higher institutes of technology. The first be
gan as an institute o f engineering and, gradu
ally, they said, that we must have scicnce for 
the purpose of seeing that the engineers are 
taught science in the engineering colleges. 
Now, in a number of those institutions, science 
departments have developed to an extent that 
they command international respect in their 
own right.

Here, I may refer to the oldest institution 
in this country, the Indian Institute of Science 
and Technology, Bangalore, on which Parlia
ment is represented—I think, I am  not being 
parochial—the Members o f  Parliament sit on 
the Council of the Indian Institute o f Science 
and Technology which is sought to  bring to

gether science and technology. W hat I would 
like to ask the hon. Minister is to find out 
how these institutions are really bringing to
gether science and technology. Is there 
anything like an inter-disciplinary approach to 
problems in these institutions where both tech
nologists and engineers make their contribu
tions ? Or do they function as water-tight 
compartments, each eminent in its own right, 
in its own expertise, and so on, but not really 
coming together, not really pooling talents for 
the purpose o f having what I may call an 
integrated approach in science and technology 
to solve the developmental problems facing 
the country ?

This is one question which I should like 
to ask the hon. Minister. O f course, he may 
turn round and ask—thank God, you arc in 
the chair—“ What did y o i do when you were 
the Minister o f Education 7” I think, I do 
not have to answer that question since. I 
am sure, my hon. friend will not put that 
question to me. 1 have no doubt in my mind, 
with whatever little experience I have in the 
Held of education, that science and technology 
go together. You cannot separate them and 
keep them in two watei-tight compartments. 
It is not enough to have an integrated course 
where you have some little sciencc and some 
little technology and you produce a B.Sc. in 
science and technology. The solution is to 
sec that there are problems in which both 
scientists and technologists are equally invol
ved and they function together and follow 
what is known as an inter-disciplinary approa
ch to these problems.

I would like to find out what is being 
done in this matter. I would go to the length 
of suggesting to the hon. Minister that it may 
be worth while having some kind of a small 
seminar—not a huge seminar, inaugurations, 
photographs in Vigyan Bhavan and all tha t— 
a  kind of working seminar without any fanfare 
or publicity where you can get together both 
scientists and technologists, actually, in the 
same institution. For example, the University 
of Bombay has a Department of Science and a 
Department o f Technology. Several other 
universities have got departments o f science 
and departments of technology. The Banaras 
H indu University has got a Department of 
Science and a  Department o f Technology. 
Similary, the Aligarh Muslim University has 
got a Department of Science and a D epart
ment of Technology and so on. I think, it will 
be better to take institutions where there
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are both sciencc and technology and get these 
people together and 'isk them, 'Are you work
ing together ; if not. what are your problems 7 
1 think, the hon Minister will find, if he con
ducts such an enquiry, that they say, ‘Nobody 
has given us problems ; we have got no pro
blem : unless we are given problems we can
not come together T h e  best way lor an 
inter-disciplinary work is to work with con
crete problems and not merely hold seminars 
or have discussions how science is important 
for technology and how technology is impor
tant for science. This is, therefore, one con
crete suggestion that 1 Wint to place before 
the hon. Minister for his consideration.

Then the second thing that I want to 
suggest is this. This really follows from what 
I have said so far. Much more thinking needs 
to be done —I dn not say that a committee 
or a sub committee should be appointed, but 
much more thinking needs to be done on the 
apparatus, the tcchniqe, the methodology, for 
bringing science and technology together. 
The creation of a department by itself does 
not help, though it does emphasize the coun
try’s in:eiest in bjinging them together. But 
what is the technique, what is the mcihoJology 
how do we have teams of scientists and tech
nologists coming together what are the kinds 
of fields where they can come together ? There 
are certain fields in science where there will 
be no question o f  associnted technology. 
Similarly, there arc certain fields in techno
logy where there is no association of science ; 
and such cases are less here than in the for
mer. Bnt what is the methodology of bring
ing science and technology together ? Some 
kind of white paper or blue paper or whatever 
is the colour o f the paper, some kind of a 
paper indicating expert thinking of the Govern
ment on the methodology of bringing science 
and techcology in operational terms should be 
made available. Perhaps some of us who are 
interested in the subject would like to discuss 
it with the Minister if such a paper becomes 
available.

I now come to the question o f personnel 
policy. 1 am very glad, 1 am delighted, that 
in several placcs in the Report, frequent 
reference are made to the personnel policy for 
scientists. I think, it is very im portant. 
One o f  the greatest mistakes that we have 
made, if I may say so, in our government per
sonnel policy is largely to apply the same

kinds o f principles for technical personnel for 
scientific personnel, for expert personnel as 
we apply to the administrative personnel. I  
am not merely talking of the question of 
UPSC recruitment or non-UPSC recruitment. 
That problem a t always there. But th a t is 
not the only problem The problem is how 
do you keep a scientist uptodate. how do you 
keep a technologist uptodate, how do  you 
keep him in a position to have dialogue v\ith 
other people who arc uptodate. If you appoint 
an Assistant Technological officer or a scienti
fic officer or educational officer, then he be
comes a deputy or joint and finally ends up 
with it. During a period o f 20 or 25 years, he 
had merely remained as a frog in the well with 
hardly any inflow or outflow, in a stagnant 
pool. I think, this is something which, if not 
rectified will not make the policy the hon. Minis
ter has in mind, the Government has in mind, 
cfl’ectivc at all. 1 would like him to consider 
this vciy seriously and not merely the question 
recruitment through UPSC or Fxptrl Selection 
Committee. It is much more im portant to 
consider the question : should we not have an 
inflow of talent Horn outside talent from the 
universities, talent from the laboratories, tale
nts from science institutions, not on a pcim a- 
nent basis, but coming for a period of time and 
then going back to their own research activi
ties and similarly those working as technical 
persons in the Ministry or its organisations 
going to the universities and coming back. I 
think, this inflow and outflow is the only 
method that I can think o f by which it would 
be possible to keep science and technology 
uptodate and effective instead of making it a 
part of Government. I would also like to point 
out regarding the question o f personnel policy 
that we should not bureaucratise them . Do 
not bring them under the umbrella o f Mini
stry, even if you call them committees and  all 
that Do not make everybody feel that he is 
obliged to Government, he is a part of G overn
ment in some remote kind of way. Govern
ment is a very good thing. But I think, it is 
also important to see that people can remain 
in their Universities, can remain in their 
research institutions and still feel that they 
have got the facilities to update their know
ledge and be in touch with scientists abroad. 1 
have suggested and I  would like to suggest 
again for the Minister's consideration some 
system by which a few people, eminent people, 
in different Universities or research institutions 
o r Institutes of Technology, can be named and 
they could be told. 'G o  and spend a year 
abroad* not for this particular Conference Or
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particular seminar, but 'G o and spend a year 
abroad, meet your compcers, talk to them, 
come back and report to us all what you have 
seen’. D on’t only rely on the Scientific 
Attaches or Engineering Attaches or Cultural 
Attaches. They are ail good men. I am not 
against them. From the very nature of the 
case, they will not be delivered by your eminent 
men. If they arc given one month or two 
months every year for the purpose of going 
abroad, they can select their own country, 
they can select the people they want to meet. 
The only condition that you n u y  impose on 
them is that when they come back, they 
should submit reports to the Government as 
to what they have seen and what they would 
like to happen in this country.

1 won’t take more time now. I was a 
liitle touched when 1 read about the National 
Plan for Sciencc & Tec hnology as to what docs 
it mean ? You have a National Plan for 
Scicnce, and Technology that is different from 
the Five Year Plan. Can we have a plan for 
Science and Technology by itself ? I think, this 
is a subject if I may say so to the hon. Mini
ster on which thcie has not been sufficient 
public elucidation. The Ministry itself is very 
articulate. I think I should suggest to him 
that he should take some oppoitunity either in 
this Mouse or elsewhere, to spell out what 
precisely is meant by the National Plan for 
Scicnce & Technology.

One thing I found in this report was the 
expression “ to intensify the inputs of scientific 
and technological knowledge and expertise in 
socio-cconomic planning.” That means some* 
thing. That is something which rcduces my 
apprehension a bit Bui, I would like to say 
that essentially the Plan is intended to meet 
ccrtain requirements o f the community, the 
scientists and the technologists come in in 
order to say : Can those requirements be met 
at lower costs ? Can these requirements be 
met without importing foreign commodi
ties ? Can these requirements be 
met by increasing the exports o f this country ? 
Can these requirements be mot by planting 
them in backward regions through appropriate 
scientific and technological application of 
expertise ? In  other words, if 1 may say so, 
without any reflection on the eminence of the 
profession to which in a very very remote way 
I also sometimes claim to belong that I am a 
social scientist, I would say that it is important 
that these scientists in the whole field of 
scientific research should be linked to the 
concrete problems. When we say ‘Plan’, don’t

make it a separate plan. I know and in alt 
these Committees, 1 am told, there is somebody 
from the Planning Commission sitting on it. 
Who is sitting on the Committees ? May 
be some junior officer, because there are so 
many committees. The Planning Commission 
has got, I think, about four or five Members 
one of whom is the Minister. Therefore, it 
is very im portant that before the National 
Committee there has to be a plan. Will they 
have a framework of what the Minister wants 
or the Planning Commission wants, rather ideas 
of what he wants in what backward regions 
you want to locate the industry, what are the 
commodities and crops where you want to 
increase the production, what are the import 
substitutes that you want, what arc the exports 
that you want you want to piomotc ? Concrete 
quostions -  8, 9, 10 or 11. If the Planning 
Commission asks, then the National Commit
tee on Scicnce & Technology can draw up a 
plan for Science and Technology which is in
tended to answer these questions and deal 
with these problems, rather than start it ah  
initio . We shall try to formulate a plan on 
science and technology like that.

I think, I have spoken at much greater 
length than I should have I would like to 
welcome the pioposed formation of a Scicnce 
and Research Council for starting basic science 
research bccausc in all this, in our concern 
with the economic development and practical 
work and so on and so forth, sometimes, we 
forget that at the root o f all practical work 
lies the theory and basic research needs supple
menting.

I would also like to congratulate 
the M inistry and the Government of India 
for accepting the recommendations of the 
Second Part of the Saikar Committee which 
has made very good alterations in the structure 
o f the GSIR. I am glad for the first time 
neither the Prime Minister nor the Cabinet 
Minister in charge is put in the kind of posi
tion in which they wore put in the previous 
years. The Director-General ts now made 
the statutory Chairman of the Board, much 
more domestic government has now been given 
to the CSIR than it was before. I have no 
doubt in my mind that it is bound to produce 
results before long.

1 would like to conclude, Mr. Chairman, 
by expressing my hope that this new D epart
ment that has been established and the kind
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of new ideas that are being thrown about in 
the wind, will produce results. 1, Sir, have 
been a student for quite a long time and I 
hope I continue to be a student, nothing 
distresses me more than the problem of how 
to solve the problem of our poverty. No 
amount o f mere social change, institutional 
change, taxation, etc. is going to help it. It is 
only science and technology that can solve the 
problem of Indian poverty. Of course, many 
other things are required. But, unless science 
and technology is actively, emotionally, and 
dedicatedly involved in ihe matter, you are 
not going to solve the problem of poverty.

I hope and trust that the new department 
which is being started under the dynamic 
leadership of the Planning Minister will fulfil 
the hopes and aspiiaiions which many of us 
entertain about what scicncc and technology 
can do, to solve the practical problems of 
economic distress and poverty in this country.

M R. CHAIRM AN : Shri Indrajit Gupta.

THE M INISTER O I' PLAN NING AND 
M INISTER OF DEPA RTM EN T OF 
SCIENCE AND TECHNOLOGY ( SHRI 
C. SUBRAMANIAM ) : Can you speak
tomorrow ? I have to go to reply to the 
Planning Debate in the other House. I would 
like to hear when you speak. Three hours 
were allotted; two houts only will be over 
today. It will be carried over tomorrow also,

SH RI INDRAJIT GUPTA : If you per
mit me to speak first tomorrow that will be 
better because I have to go away ..

SHRI C SUBRAMANIAM : You can
be the first speaker. Only if you don’t mind 
otherwise, I will read your speoch; but that 
won’t be effective.

SHRI IN D RA JIT GUPTA : I have only 
6 or 7 minutes time to speak.

M R. CHA IRM AN : There is one dan
ger, tha t is, that it may collapse today, be
cause there are very few speakers.

SH RI C. SUBRAMANIAM : AH right.

M R. CHA IRM AN : There is a fear- 
although I don’t think so—that it may collapse.

SHRI IN D R A JIT  GUPTA (Alipore) : 
My friend D r. V .K R.V. Rao towards the 
end of his speech, made some observations 
about what he considered to be the Science 
and Technology Plan o f the Government but 
I think his rem arks—if I may say so— to be a 
bit premature, because, the Repoit which we 
have been given, itself carries the heading 
“ Towards a Science and Technology P lan .”

So the Government itself does not claim 
that it has the Plan as yet. It is only moving 
towards a Science and Technology Plan. How 
it proposes to move is what it has tried to 
explain in tins report.

That is why I would like to begin by say
ing that it is really quite a sad commentary 
on the state of our scientific and technological 
development in terms of planning, that only 
after four general Five-year Plans, we are 
reall> trying to come to grips with the question 
of having an integrated plan for Science and 
Technology also

Sir, now of course, evciybody swears by 
the slogan of self-rcliance because it has 
become a  very pressing and acutc problem 
indeed for national survival. But the fact 
remains that all these yeats whatever scientific 
institutions and national laboratories we have 
in the country—there are quite a good number 
o f ih em -h av e  been allowed to function more 
or less, if I may say so, outside the general 
overall planning pioeess. So, this is the real 
trouble—not that we have not got good 
laboratories or competent and dedicated 
scientists. We have. But the real trouble has 
been that this Scientific Research has remained 
isolated from the overall planning process. 
The result is that these laboratories, institutes 
and the directors o f these institutions have 
more or less been left to go on their own way 
according to their own plans, if I may say so, 
and this has led to frustration among many 
scientists especially the younger ones who 
did not feel that they are working for any 
clear-cut objective which is in the national 
interest and has also created a somewhat 
unhealthy atmosphere in many o f  these labora
tories, based not on considerations o f the natio
nal requirements, but on other subjective consi
derations and partly this has also been respon
sible for what we popularly call the ‘brain drain’ 
with many of these scientists not having the 
enthusiasm to work Here and looking for 
pastures abroad. It is certainly overdue but
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nevertheless now welcome that a separate 
department has been set up and an attempt 
made. We cannot assess it at this stage, 
perhaps another year will have to pass before 
we can assess what exactly they are doing in 
this field. An attempt has been made to 
make up for this lack or deficiency which has 
been there all along and for which we have 
paid very dearly. I may point out that all 
these questions which cannot be gone into in 
details here have been discussed in the second 
part of the Sarkar Committee’s report, the 
committee of inquiry which went into the 
CSIR matters, of which I had also the privilege 
of being a member. I am really surprised, I 
suppose it may be due to oversight, but J do 
not find in this report even an acknowledg
ment anywhere, even a formal acknowledg
ment of the work done by the Sarkar Com
mittee. I am not aware of whether all the 
recomniondations have been accepted or not. 
I was surprised to hear D r. V .K.R.V. Rao 
saying that he was very happy that the 
recommendations had been accepted. Pei haps, 
he has more inside knowledge than I have. 
But at least we have not been formally told 
about it yet, and we are very anxious to know ; 
when the hon. Minister replies to the debate 
I hope he will tell us what the position is, 
because specific recommendations have been 
made by the Sarkar Committee precisely in 
an attem pt to tackle these problems and 
maladies which have been besetting our 
scientific research work. Of course, 1 do not 
share the view that just by developing science 
and technology we can get out of the present 
crisis in our industry and economy, because 
that is something which is connected. I am 
afraid, with the whole economic and industrial 
structure, and if 1 may say so, I feel that the 
present economic and industrial structure of 
this country is hostile to the development of 
self-reliance in the proper sense of the 
term.

Most of the industrial capacity in this 
country as also industrial activity is stiil largely 
foreign-oriented in its technology and equip
ment. There is a craze not only among Indian 
private entrepreneurs and Indian businessmen, 
but if I may say so, there is also a  craze
among the people who run our public sector
for what is known as foreign know-how and 
foreign’ technology. As a corollary to this,
Indian science and Indian technology have
remained backward and barren, not because 
they lack in competent people o r lack in very 
good laboratories and institutions. The import

of finished goods, which sentiment in this 
country may resent has been stopped or cut 
down to a very great extent, but it has been 
replaced by the import of foreign technology, 
components, equipment and expertise, of 
which, I am afraid, the public at large knows 
very little because what is going on is not 
revealed to them. Thus, we find an Indian 
businessman saying that because o f the gap 
between levels of foreign technology and 
domestic technology, he has no other alterna
tive but to go in for foreign collaboration, if 
he has to survive...

SHRI PILOO MODY (Godhra) : Govern
ment say that.

SHRI 1NDRAJIT GUPTA : This is what 
has led in a vicious circle to the present 
state of affairs. Therefore, I do not think 
that simply by framing a science and 
technology plan, we shall be able to break 
out of this deadlock and really make some 
accelerated advance on the path of self-reliance, 
unless the entire attitude, psychology and out
look which dominates our present economic 
and industrial policy is also changed.

I am very glad that the N ational 
Committee on Science and Techoology has 
been set up with commendable speed, because 
I think that this was the principal recommen
dation of the Sarkar Committee ; in so many 
words at least, a bare acknowledgment should 
have been there ; it is not that I am claiming 
that the Sarkar Committee alone had thought 
of this idea. Many other people had thought 
of it or something like this, namely of having 
an apex body, and had suggested it to our 
committee when appearing before us. But 
the fact remains that it has emanated from 
the committee as positive specific major 
recommendation which was supposed to  get 
top priority and which has been accepted by 
Government, about which I am very glad.

How is this plan going to be integra
ted with the other plans for licensing, im port, 
production and so on ? It cannot work in 
isolation from those plans. This is what is 
worrying me a lot because the attitude to 
foreign knowhow which must be changed if 
indigenous knowhow is to be properly encou - 
raged, is persisting in other fields dealing w ith 
foreign trade, industry, import policy and so 
on. and is not changing at all. If these are 
going to be mutually contradictory, I am
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afraid science and technology will again find 
themselves frustrated.

While we were working in the Committee, 
we were told by innumerable witnesses surp
rising things. Nobody was able to give us 
a complete list even of the items imported 
into the country from abroad ; they said it is 
impossible, such a list cannot be piepared. 
Then how are you going to bring about import 
substitution ? Many processes have been 
developed m our laboratories which nobody 
is willing to take up for commcrcial production. 
Yet we find that those very same components, 
things which have been produced, are being 
imported and arc being ustd  even in public 
sector undertakings, on the basis of a licence.

Such contradictions are ram pant in the 
whole structure. Therefore, this plan will 
have no meaning unless Government as a 
whole, all the departments and Ministries as 
a  whole, get together, collaborate and make 
a determined bid to maximise the use of 
domestic technology to replace foicign techno
logy wherever it is not absolutely essential.

The recommendations made by the Sarkar 
Committee on this point arc very clear 
These are extremely modest recommendations. 
I cannot read them in full. But I will quote 
a few.

“ The licensing machinery of the Govern
ment should be used as an effective 
instrument for promotion utilisation of 
indigenous research'’.

What is going to be done about this ?

* Foreign collaboration should, as far as 
possible, be restricted to outright purchase 
of knowhow without any obligation to 
purchase the related design engineering or 
the entire plant from abroad if available 
in India” .

W hat is going to be done about this ?

“Industry should be permitted to import 
knowhow only if it agrees to invest suffi
cient funds either in its own R  & D 
units or in research laboratories in the 
country” .

What is going to be done about all these 
things ?

Normally, we find that tha utilisation of 
processes developed in the CSIR laboratories 
is also very unsatisfactory. In the latest 
report given to us, the abridged report o f the 
CSIR, even they say : reviewing the work of 
the year ; 1971 :

“ 99 processes were released to industry 
duiing the year bringing the total number 
of processes/products released for commer
cial utilisation to 491. Out of these, 229 
processes are reported to be utilised” .

Even from out o f the 491 processes released 
by the CSIR from the very beginning for 
commercial utilisation, only 22‘) arc being 
utilised.

Actually, what is the machinery, structure 
or institution which is going to bring together 
research in the laboratory and the actual 
production line in the factoiy ? There is a 
gap here. We could not answer this question. 
We do not know whether the N R D C  can 
fulfil this role adequately. Some link has to 
be forged ; otherwise, much of this research 
will remain academic and barren.

There is one other thing. During a crisis, 
certain interesting things come to light. The 
present Director General o f the C’SJR, Dr. 
Naytidama has written an article in Yojona 
of 20 February in which he says :

“ During this ciisis” —(that is the emer
gency of last year when people were 
pressed to do certain things)—* it was 
found that in J.n exercise carried out 
under pressure of emergency, a  listing of 
some 132 items was done of which the 
imports exceed Rs, 10 lakhs each” .

“ Ft was found that in 97 per ccnt of these 
ciscs the capability to produce either 
existed m India or could easily be develop
ed on the basis o f available equipment 
and personnel in the CSIR laboratories 
or in colaboration with industrial firms.”

132 items whose imports exceed R$. 10 lakhs 
each can be produced in this country. This 
is discovered at the time o f national emer
gency. But after the discovery, I do no t 
know what is going to be done actually to 
follow it up. D r. Nayudamma says :

“ In a  further exercise, the laboratories 
have indicated that at many as 637 items
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in which cither indigenous substitutes arc 
available o r arc under investigation or in 
part h i /e  baen developed. A critical 
examination of (Ih^ c is in progress. It 
is obvious that a vast potential for 
import substituion exuts an.l can make 
a m ij j r  impact by way of saving of 
foieign exchange on imported materials 
and equipment.”

So, these ate some of the things which 
show that there is an utter lack of co-ordi
nation between the Ministry of Foreign Trade 
w hich is responsible for import policy, the 
Ministry of Industrial Development which is 
responsible for the licencing policy, ■ the 
M.nistry of 1 1nance, the DG TD -  Director- 
General of Technic*1 D evelopm ent-and The 
CSIR and all the other scientific and technical 
institutions. Tnev are all functioning ^epala
tely, isolated fiom each other ; one does n ’t 
know what the other is doing. Theicforc, the 
Plan will have no meaning unless this is 
tacbled first and fotcmoM.

16.46 hrs.

[Shri R. D. Bi^nd/VRF in the Chair]

Here, 1 fir.d in this icpoit a rather paihe- 
tic plea being made by the Depaitmenl. It 
sa y s: —

“ In ordei to fulfil this icsponsibihty the 
Departm eni, in consultation with the 
NCST, has to interact closely with the 
two bodies in the Ministry of Industrial 
Development in which these proposal* 
are deliberated upon, namely, the Foieign 
Investment Board and the Licensing 
Committee.'"

Quite corrcct.

“ The D epartm ent has already approached 
Industrial Development Ministry to accord 
it representation on thes,e bodies.”

This department is a suppl'cant, appearing 
before the mighty cmpiie of the Ministry of 
Industrial Development, asking them merci
fully to allow it to hau: a  scat on this great 
Licensing Committee and the Foreign Invest
ment Board, so that science and technology 
can at >east get a scat there, and try to see 
whether some co-ordination can be brought 
about. Is this the way top level planning is 
going to be done ?

On the same page in this report—page 
10—I see something else which is also a 
contradiction, and sho.vs what kind of co
ordination or lack of co-ordination is there. 
Talking of NRDC, it say:-:

“ ...the NRDC is considering paiticipation 
in lisk capiiul of enterprise based on 
domestically developed technology. I t is 
considering such participation in bigger 
piojects like the tractor project in Punjab, 
based on design and knowhow developed 
at the Central Mechanic .1 Engineering 
Reseaich Institute, Durgapur.”

I am vf i y  happy, because at least on three or 
four occasions in this House, I have asked 
question* and raised discussion about this 
tractor which was developed at CEM ERI a t 
Duigapur, asking whether it will be exploited 
and brought into commercial pioduction, and 
e\et> time, I ha\e been told in the House by 
the Minisier of Industrial Development that 
the piototype of the Durgapur tractor was 
found to be unsound ; that the trials that 
weie held pioved that it was not feasible ; it 
was not viable ; it docs not work ; and there
fore, they were going in again for foreign 
collaboration to manufacture tractois from 
C'/cUiosiovakia or somewhere else. I was 
continually asking what has happened to the 
Durgapur tractor, and they said, ‘Oh. it does 
not v.oik ; cxpci is have tried it out and found 
it was not viable." Now, afier all this time, 
I lound hcie that the NRDC is going to 
pai'.icipate in the Durgapur pioject based 
on the simo design winch the Mimstiy of 
Industrial Development thinks is useless. 
They prefer to go in for loreign knowhow. 
There is utter ch ios prevailing now : things 
could be done in this country for which 
import licences are fieely issued ; processes 
are worked out in this countiy for which 
foreign collaboration is entered into.

Therefore, nil 1 wish to say now is — 
because I have no time—that we must under
stand what w'c aie supposed to planning for. 
All these years, this science and technology 
has been kept waiting outside like a stcp-child 
and not been integrated into the planning 
piocc-.s at all And in the planning process 
itself, the present industrial policy and eco
nomic policy is such that it is hostile to the 
development of self reliance. That must also 
be changed. You must give up this servile 
attitude towards foreign technology and 
foreign knowhow. Only then you can
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inspire and enthuse our own scientists in 
those laboratories and institutions. I parti
cularly have in mind hundreds of young 
scientists who appeared before us in the Sarkar 
Committee. It was gloomy and despondent 
to  listen to them and their story of frustra
tion. They were trying to do something but 
were prevented from doing so. We also were 
told how merit was not recognised and how 
other things which were supposed to be the 
monopoly of politicians had entered and 
invaded even the scientific world and had 
become a  feature o f the laboratories.

I am  happy that this new attempt has 
begun under the Planning Minister who could 
exercise some overall supervision over the 
general planning of the economy. He is 
therefore, I hope, in a position to ensure that 
science and technology do not function in 
isolation but are given their logical place and 
tha t import policy, licensing policy and 
industrial development are all geared to  a 
proper plan o f self-reliance which can receive 
tremendous impetus from the scientists and 
technologists in this country. I hope he will 
tell us what recommendations of the Sarkar 
Committee have been accepted by the Govern
ment and how they propose to dovetail them 
into a  plan, so that next year we shall be in 
a better position to  judge their performance. 
I think now it is too early because we have 
begun too late.

SH R I I). D . DESAI (K a ira ): Sir, I want 
to divide it into two parts base technology 
and frontiers of technology. Base technology 
has more or less passed into the text books 
and to  that extent it should not be difficult 
for the country to adapt that technology into 
oof daily manufacturing and other require
ments. The differences in the standard of 
living among various countries have now been 
considered to be the equivalent o f the gaps 
in the technology of the respective countries. 
The natural resources that exist in the world 
today are such that the cost o f  transport or 
exchange is not a major factor.

The illustrations for the above statement 
are  ; Switzerland, West Germany and Japan. 
Those countries do  not have the natural 
resources which countries like India have. All 
the some they are having a strong currency and  
enjoying a  standard of living which is almost 
equal tot if  not stronger than, even the mighty

dollar. India had an  advantage over Japan 
or Switzerland or West Germany to this extent 
that today it is possible for us to engage a t 
far lower costs 100 or 200 engineers o r scien
tists in Centres where experiments shuld be 
conducted in manufacturing processes.

There are certain complaints o f  isolated 
operations o f various Government depart
ments. May I give you the concrete example 
of our Atomic Energy Department. I  had 
the privilege o f being the Chairman o f the 
Development Council for Heavy. Electrical 
Industries for several years. We in indust
ries were interested in helping generation in 
larger capacities and transmission a t higher 
voltages. We wanted to know the activities of 
the heavy electrical industry and the Ministry 
o f Irrigation and Power could be co-ordinated 
with the Atomic Energy Commission. But 
tha t department w<is working like a water 
tight compartment, in strict secrecy. The 
result was that we were never sure as to what 
they had in mind and when they wanted 
something, they had to import things and a t 
times on a turn key basis, as in case o f 
Tarapore, though such things were not inevi
table. If the Government of India sets about 
taking advance design? of various plants and 
equipments and standardised them for the 
time being, say for the next two or three 
years, then, only the process know-how would 
be the limiting factor for the utilisation o f the 
equipments that could be manufactured with 
the help o f drawings that would be made from 
the advanced designs o f the international 
manufacturers. The patent laws and other 
things even in advanced countries are by
passed in modified designs to a certain extent, 
and thus the overall cost to this economy 
is considerably lowered.

During the last three o r four years that 
I have worked on the body which gives awards 
for invention promotion and im port substi
tution, 1 have found that the entries which 
we received are so limited that we have been 
giving awards even where the drawings have 
been substantially duplicated but, put to 
effective use based on designs that exist in  
the international world.

The im portant aspect o f technology gap 
is this, that in this country today we have 
tbounsands of engineers without jobs, hund
reds o f workshops without work and a  large 
number of consumers going without goods.
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The .prices are going up, the standard* of 
living are low and we are finding that we are 
living in poverty among plenty.

Regarding the other part, the frontiers of 
technology, I regret to say that the country is 
far behind. Today in the United States and 
other countries, they have tried out trains 
with 300 and 400 miles speed, which is almost 
something verging on the speed of the earlier 
aeroplanes. We find that certain retrograde 
situations have arisen in India today. The 
train today between Bombay and Ahmedabad 
takes longer than 20 years back. The same 
situation is experienced in several other fields. 
For example, in power transmission, when all 
is said and done, our voltages since twenty 
years have been no more than 220 K.V, 
whereas the world has moved to 1000 KV.

Today even where the plant and machi
nery and the capacity of the Indian people 
exist, there are certain departments which 
have a  conservative approach to the standards 
and other things. Till this is changed, we 
will have difficulty. For example, in the 
railways and the posts and telegraphs we are 
still operating on fairly old standards. U n
less and until the railway rolling stock weight 
is reduced, how is it possible for us, to have 
economy of transport or the speed with which 
you want to move with the given horse power ? 
These difficulties can be solved if there is a 
co-ordinated approach for which this Ministry 
is new striving.

Going through the list of people who have 
been appointed on this Technology Committee, 
1 felt very much saddened because most of 
them are theoreticians, and it is easy for them 
to write a book detailing the mechanics of 
doing things, but to do things is entirely a 
different matter. Therefore, upto 50 per 
cent the practical engineers who have produ
ced goods, who have created wealth and who 
can instal and operate the equipment, and 
who have wide experience o f  application of 
technology, should be associated and form 
an integral part o f this body. The present 
position in the country is that if we want to 
raise the standard of living, if we want to 
make our garibi hatao programme real, 
th in  there are no limitations regarding natural 
resomtoe*. Fortunately for us, the cost of 
operation o f research o r application is far

too low than in  the, United States o r West 
Germany. For example, in the medical world, 
looking through the research centres in 
Germany, I find they have to give one D . 
M ark for a banana to feed a rabbit whereas 
the same rabbit can be fed a t much lesser 
cost in this country. We can keep thou
sands o f rabbits and do experiments o f 
injections and other things in both homoeo
pathy and allopathy at a  cheaper cost. In  
fact, it is very easy for us to export technology 
instead of importing technology. Of course, I 
do not say that we should have a closed mind 
on this. As stated by M ahatma Gandhi, and 
earlier by our Vedas, let knowledge flow from  
all sources and let the country improve. We 
do not want to shut ourselves out for paro
chial or other considerations, for this would 
unnecessarily put us in a  difficult situation. 
The ony limit should be that we should not 
import repetitive know-how and we should 
not import know-how which is already not 
part of the patents or trade m arks. In  fact 
trade marks are not very important but where 
patents are involved we have to obtain this 
know-how. Then it is possible for us to 
reduce the present day cost and make things 
ourselves with the* help of advanced techno
logy.

17 hrs.

Finally, let me thank you for giving me 
an opportunity to make a  few remarks which 
would be of some help in the present discus
sion.

♦ SHRI J  M GOW DER (Nilgiris) : Mr. 
Chairm an, Sir, at the outset, I would like to 
pay my humble tributes on the constitution of 
a separate Department for Science and Techno
logy and that it has been entrusted to the 
care o f my hon. friend, Shri C. Subramaniam, 
under whose dynamic leadership this D epart
ment will play its due role in the develop
ment o f science and technology. From  the 
Ministry of Education, the Council o f Scienti
fic and Industrial Research and the National 
Research and Development Council have been 
transferred to this Department. I would like 
to  know why the Atomic Research as also the 
Space Research should be kept away from this 
Department. You will, Sir, no doubt agree 
with me if I say that, if these two Research 
Departments are with the Departm ent of 
Science and Technology, the scientific research

* The o rd inal Speech was delivered in Tamil.
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and technological reseaich in our country 
will got the much-needed fillip. I can only 
surmise that, just because these two D epart
ments of Research a ic  under the Prime 
Minister, there is hesitation in putting these 
two under the control o f the Department o f 
Science and Technology. The Prime Minister 
is already buidencd with myriads of problems 
and she has to attend to her party wotk, the 
problems in different States etc. I doubt very 
much whether she will find and time to pay 
attention to Atom ic Rt scorch and Space 
Research. I need not say that in consequence 
these two Departments o f Research will not be 
able to function allectivcly. I would suggest 
the transfer of Atomic Reseaich and Space 
Reseach Departments to the Department of 
of Sciencc and Technology.

Taking for gtanted that the present 
arrangement of having tbe^e two Depart m ens 
under the Prime Minister is not likely to be 
disturbed, I am  surpused why Agricultural 
Research should be continued under (he 
Department o f Agriculture. All of us day 
in and day out talk about conducting agri
culture on modem scientific lines. You will 
appreciate the fact that for this purpose it j s  

not necessary and in fact it should not be 
that agricultural research is necessarily to be 
under the control of the Agricultural D epart
ment. In the interest o f over all planning 
and execution of agricultural research pro
grammes, it is imperative that agricultural 
research should be brought over to the 
Department o f Sciencc and Technology, the 
Minister in charge of which also happens to 
be the Planning Minister. When Botanical 

Survey and Zoological Survey have been handed 
over to this Department, I do not understand 
why agricultural research should not be given 
to  this Department. 1 would urge upon the 
Government that Agricutural Research should 
also be transferred to the Departm ent o f 
Science and Technology.

Sir, it is reported that during 1970-71 we 
have spent on scientific research 0.48% of the 
value of the Gross National Product. It is 
not even 0.5% . I f  such a negligible sum is to 
be spent on scientific research, why should we 
ta lk  so much about the importance of scienti
fic research in national development ? Is 
there even any remote change o f concrate 
development in scientific research with less 
than 0.5% expenditure for that purpose ?

The Central Government have proudly annou- 
ced that in 1973-74 the investment on scienti
fic research will be increased. Do you know 
how much, Sir ? From 0.48% of G .N  P. it 
is going to be increased to the magnificient 
figure o f 0 6%. Are we going to  achieve the 
much-br'iggcd about self-reliance with this 
increased 7 It is surprising that the Minister 
o f Planning who is in charge o f Scientific 
Research has planned for this increase. If  
the Government do not find it possible to 
invest greater percentage of G .N  P. on scienti
fic research, why should the high dignitaries 
of the Government talk so much about the 
vital role of scientific research ?

After 25 years o f our Independence, wc 
have set up the National Committee on 
Science and Technology It has been left to 
the good fortunue of the Minister hailing fiom 
South to do this and I am sure this D epart
ment will be nurtured by him with sufficient 
care and attention.

It is also mentioned m one ol the Report 
nearly 70,000 scientists ate working in Scienti
fic Research. This is the figure for the year 
19/0-71. It has also been stated by the 
Minister of Planning that neaily '/0,000 scien
tists in our country are unemployed, I make 
bold to say that, if the investment of 0 48% 
of our G .N .P. of scientific research is increased 
to 2% o f the G  N .P., then all these 70000 
scientists will get employment opportunities. 
Sir, in the developed western countries, 5% 
to 10% of their G N P. is spsnt on scientific 
research. It might be argued tha t with our 
slender financial resources it will not be 
possible fo invest so much money on research. 
But, if endeavour to control and curb the 
wasteful expenditure in other Depaitm ents of 
the Government ; the Government will defini
tely find mote than  enough resources to 
invest in scientific research.

On 31 3.1971, in the Scientists’ Pool o f 
C S .l.R . there were as many 344 scientists 
awaiting employment. O ur Minister 
for Science and Technology has himself stated 
in public that during 1970-71 we had imported 
transport machinery and components to (he 
tunc of R s, 400 crores. I would like to stress 
the point that if we had invested more money 
on research and development of transport 
machinery and components, then naturally we 
could have substantially reduced the im port 
figure o f  Rs. 400 crores, the huge drain on
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our foreign exchange resource and also we 
would have been able to creates greater employ
ment opportunities for the unemployed 
scientists.

I would like to bring to your' notice 
another contradiction in conducting our 
research progtammcs. In 1971-72 a sum of 
Rs. 2,39,59,000 was provided for research in 
the Budget. But the revised estimate gives a 
figure of only Rs. 2,22,86,000. 1 would like
to know the reasons for not spending nearly 
Rs. 17 lakhs on research piogrammes. It 
might be explained away by saying that due 
to the economy drive initiated by (he Govern
ment this saving has come about. Should 
such an economy drive be made applicable to 
research programmes, the importance of which 
has been fully realised by all sides of this 
House. This economy can be effected else
where, but difmitcly not in scientific research 
programmes. Is this the importance that 
we attach to the development of scientific 
research in our country ? O ur laudable 
objective of self-reliance should not be made 
the victim of the cconomy drive of the 
Government.

The Public Accounts Committee of this 
House’has in its report referred to the working 
o f C .S.l.R . as. follows :

“Results of the research work done by the
C.S.l.R . are not commensurate with the
expenditure on the organisation.”

It is also strated that she C.S.I R.\s re
searches arc just not found feasible for im- 
plemention in industries and that is why the in
dustries themselves are having their own re
searches. It is believed that the C S .I.R . 
work is just a duplication of what is being 
done in the industries. When we talk so much 
about import substitution by indigenous re
search, it is really understandable that resear
ches and inventions done through foreign 
collaboration get much more royalty than 
indigenous researches. If the National Re
search and Development Counci/ is not able to 
improve the standard o f indigenous research so 
that it can measure up to the standard o f foreign 
collaboration research, why should we continue 
to spend unnecessarily money on this organi
sation ? Every effort should be made to get 
rid o f our dependence on foreign collaboration 
researth on which huge royalties are to be paid. 
We can achieve this only when the standard

of indigenous research comes up to the level 
of foreign researches.

I would also like to know what action has 
been taken on the recommendations of the 
Sarkar Committee which went in great detail 
about the working of C S I R How many 
recommendations of the Commi tec have been 
accepted and implemented so far ?

In June 1971, we signed an agreement 
with the U.S.S.R. for conducting agricultural 
research and animal husbandry research 
programmes. I would like to  know whether 
the annual wot k plan has been prepared in 
this regard.

In conclusion, I would emphaticilly say 
that unless we spend more money on scienti
fic reseaich and technological Development, 
the goal of self-reliance will continue to be as 
elusive as ii has been so far. 1 would also 
.suggest that all the Research Organisations 
and Departments including that o f  Atomic 
Research and Space Research s hould be 
brought under the umbrella of the Department 
of Sciencc and Technology so that there can 
be an integrated approach to the Develop
ment of science and technology in our coun
try. If this is done, then it will also be possi
ble to allocate more money for research 
Development.

With these words, I conclude.

SHRI P ANTONY RED D I (Anantapur) : 
Mr. Chairman, Sir, the Government deserves 
to be congratulated for having started a  De
partment of S.icnce and Technology attached 
to the Ministry of Planning. It is true even 
in the A. I C C . session in 19(59, a t Bombay, 
D r. V.K R.V. Rao moved a resolution in the 
plenary session mentioning that the Govern
ment should recognise and lay emphasis on 
the development o f science and technology in 
this country and also suggested that the 
Government should have short-term and long
term plans with fixed targets in furture five 
year Plans. H e said that unless such plans 
are made, our progress in industrial develop
ment with the help of science and technology 
will not be appreciable. It is true that the 
Government has established the C.S.l.R. 
laboratories in various parts of the country to 
help research for industrial development ; the 
I.C A R. for improvement o f agriculture and 
separate research organisation for defence
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needs. For the last many years the only or* 
ganisation t a t lias produced very tangible and 
appreciable results is the ICAR ( Interruptions) 
The CSIR laboratories have not been so sue* 
cessful. They teach some laboratory research. 
They do not have any definite plans of their 
own, They have been doing some sort of 
random research. In the process a  few inven- 
tions are but they are only accidental. They 
found out certain knowhow which are useful 
for the industrial development. But, unfor
tunately, the industries in our country were 
indifferent to take up the knowhow of the 
CSIR laboratories. They have always ex
pressed that they do not have enough faith in 
the knowhow of CSIR laboratories. I myself 
along with some other friends on the Sit car 
Committee, have made enquiries Industria
lists used to express the view that they feel 
that the knowhow of the CSIR laboratories 
would not be profitable if they are taken up 
by them.

CSIR laboratories are also not being 
utilised by the industries. They do not give 
to  the C S I.R, their problems for solution 
except in stray casc*s. As the industries are 
rather indifferent to do research of their own 
and as they always prefer to get knowhow 
from foreign countries, it is hi^h ime that the 
Government thinks of compelling industrialists 
even by law, that a  certain percentage of their 
income should be utilised for doing research 
o f  their own or by using the CSIR laborato
ries. The AICC, in the same Resolution, has 
said that Government should spend at least 
one per cent of the gross nation il incoma for 
the development of science and technology. 
USA is spending 27 billion dollars on research, 
on science and technology alone England 
and Russia also spend huge amounts for deve
lopment o f research in science and technology, 
l a  a  developing country like ours, where the 
industrial development is very im portant, 
where we are draining our foreign exchange 
for buying foreign knowhow, the new Miaistry 
should keep the AICC Resolution before them 
and spend the minimum of one per cent of 
the gross national incom for development of 
science and technology. Unless this is done, 
all our plans will be only wishful thinking and 
pious intentions.

It is said that there is a bottleneck in the 
matter of implementation of the knowhow 
locally. Our CSIR laboratories havo, so doubt,

certain really very useful knowhow for indus
trial development. But the DGTO very often 
gives licences to industries for getting foreign 
knowhow in spite of the fact that we have the 
knowhow locally. There seems to be lack o f 
liaison between the CSIR laboratories and the 
DG TD  This aspect should be rectified by 
Government and it should be sent that, when 
there is Indian knowhow, no industry is given 
a licence to im port foreign knowhow. Unless 
this is done, our knowhow will be a waste, 
the CSIR laboratories would not be useful to 
us.

We often talk of industrial monopolists. 
Unfortunately, in the Held o f science also, 
there are monopolists. W e  have a number o f 
scientists who have monopolised their service 
Held and they do not allow the younger 
scientists to come forward. Very often they 
exploit the junior scientists ; when a  knowhow 
is found out, the Senior Scientists it is adopt 
them in their m m : and the juniors are de
prived of the benefits. In some cases the 
juniors work is not even acknowledged This 
is one of the main reasons, as some people 
say, foi brain drain from our country. These 
iunior scientists g?t frustrated and discouraged. 
When they find opportunity to  go elsewhere 
where their research scholarship would be re
cognised and rewarded, they leave India But 
I would like to sound a word of caution. We 
are often enamoured of sophisticated devices, 
that are being invented throughout the world 
and are beiug used in various advenced coun- 
trisc of the world. In  America so many 
labour-saving devices are being used that every 
family member has to labour harder in  order 
to m iin tain  them We should not bring our 
country to that stage. O ur country has huge 
population, a lot o f unemployed persons. I f  
we biing in all these labour-saving devices, 
especially the sophisticated t y p e t h e n  our 
unemployment problem will increase and it will 
create other social problems too for us to 
tackle. Therefore, I suggest tha t whatever 
inventions we make they should be only for 
industrial development and not for labour, 
saving devices which reduce employment op
portunities and, create our social problems, 
Therefore, I only pray to the Government that 
in view of all the*e things, knowing the huge 
population that we have, it is the duty of the 
Government to see that along with the popu
lation' growth, there should be industrial 
growth, there should be increased Agricultural 
production and only science and technology can 
do It,
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Now, the Government has started a  new 
D epartm ent of Science and Technology. If 
the existing opportunities are used properly, 
I am sure our country will not lag behind in 
the world and our problems will be easily sol
ved hereafter.
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I -
‘Accepting the recommendations of the 

3rd National Conference of Scientists, 
Technologists and Educationists held in 
November 1970, the Government reconsti
tuted the Committee of Science and Tech
nology (COST) as the “ National Commit
tee on Scicnce and Technology” (NCST).”
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“ The Committee are o f the view that 
CSIR which was set up with a  chain of 
laboratories to serve as the premier centre 
for applied industrial research in the coun
try  has failed to establish adequate rapport 
with industry. The expendituie on this 
organisation since the beginning of the 
Plan has amounted to Rs. 146.76 crores. 
But the return on this investment has 
meagre.”
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f a v p ^  f t f i r s r  ^ P p * t  n  « f t  g ^ -  

?tt?t f  3H ~wr ^  f Tff t ?  %  f o r r  |9 TT t  i 
jjtt^pt % ^  trT  c t i  eaiJf ^  r ^ T  i 
^ ffT T  i r m  *?% % f v  WT»T5T ^ T  3i>c 67T?
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5 T|t %cTT |  1 ^ f e t r  2r|T 5ft f t s f s T  t?l 
I ,  w  farsrfiTT £*rrc f t  ?> tn  s ^ t O t t  

r r s f f  T t  f ) ,  «r? ^ft ?*ft f* rfa?£ t %

T? fft I r>zn eft 3Ti<T srcr sr^t I ,  
srrq- | n ? j T  % srl-^% 

t h w h  * r a r  * r r %  ?  3 * r  srr*? q ' k f ®  
qrq-sr % f^nr, ^TptT % fe w  ^ * T ^ T R y  T T  
HT% f  I ??T 5TT^ TT 3T?irGpT

% ITP 4r TTf17!T ^  ^T»TT TT̂ T 3>TT

^ rf fn -1  srrsr ^  % qT^r m z R

m <ttr ^  € t r  fr^t t  • ^
f j r p T r f t  t w j t  T t  i r f  t ?  ^  f T  ^ r  

3TTff ^  I » T T T K  f t  f r f t l  f t  ^  3 ftT

f a x  w  m *  ^  * r f t  i' t ^ t z n m x  - r m  t >  i 

s t ^ t  f t  * r r #  T *rr5 - t t  >T^rr ft  |  - j ^ T r r
?Tft rt*TT ^Tf?«T I -cT^T ^  T f T 7" ^

s rrq ft ^  T f ^ T  f  f T  3T? ^ T  ^  T# 2>
t t 4  f t  * r j  f  4)r ^  T t n r  f r

^  T *T f ft  % m  f T T T  ^  i f r r  ^

f t  T r  « n r  ? %  f * T ^  ^ T ' r r  • *P T iq f< r  

n ^ t ? T ,  ^  1?aT t  T r  4 4 1  q m f a * r  
f 5  q  n r  * f t  t t » t  mi i f » r ^  

a t  f t  it c iflf  I ^  f t

a f k  <ft f ^ i r  f t  P i ^ f r - r  ; m  «*rs ^ t

^>7 fT T #  f t f  ^  f l T  fif  f?7>£ ^

5T5TTJTT TT7T J  I 3 W *T 7  +ft ^T??T |  f T  
? » r r t  JM f? T  ?> ^ f a n r  ^  S T H ^
5t SfPT 7 ® \  % I JTcT f t  STPT'T ^  f ^ T - T  

T ^ * T T  h  fSTcTft <ft f ^ f q i T f d t S T  f  * f t >  q?To 
s r r f o  3 t t t  f t  ^ r t  | t  f i n r r  ^ttct i

SH RI RAJA K U LK A RN I (Bombay-  
Nortli-rabt) The establishment o f a full 
fledged Department of Science and Technology 
undi r the Ministry of Planning h is  been a  
veiy appropriate step in the development o f  
our socio economic change This is the begin
ning o f  a national policy which brings to 
gether economic and social plans in dose link 
with the development o f science and techno
logy It also brings about a new accelerated 
pace tor both the development o f science 
i self as welt as for thq development o f the 
agucultural and industrial economy in our 
country
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I  am not going into the microscopic dis
tinction between science and technology. They 
have been brought together under the supervi
sion of one D epartm ent. It is not necessary 
also to  go ioio this just as in the field o f ideo
logy, it is needless to go into the distinction 
between principle and policy. We are in the 
midst of an act o f transformation which stage 
is not suitable to go into these distinction 
between Science and Technology. We are 
not immediately concerned whether scicnte is 
pure, abstract theory and technology an 
applied science. We are not conccrned with 
thcsu differences. This Department has been 
created to solve the problems arising in about 
21 areas of the socio-economic field, with the 
application o f scientific inventions and tcch- 
i ological advances. We arc facing difficult 
problems in the plans and activities of family 
welfare, health, housing, urbanisation water 
and power supply and industrial and agricul
tural production. These are the problems for 
the solution of which the application of science 
and technology is required Therefore, in one 
sense, this is a step which has brought science 
from the realms of academicians and theore
ticians to the practical tasks facing of the peo
ple in the fulfilment of their nejds This is 
a very bold step the Government have taken.

I remember the discussions that were go
ing on before this department was created. 
The point was discussed whether Government 
should take control and there should be a co
ordinated and integrated approach toward* 
dcve^pm ent of science and technology. Many 
scientists, technicians and educationists who 
attended the conference said : ‘You arc bring
ing too much politics into it by creating such 
a dapaitmsnt*. This was not so. The whole 
development of the last 20 years o f science 
and technology in our country was in a state 
o f stagnation. We had no doubt a number o f 
infra-structures and agencies. We are doing 
work aided by grants from the UGC which 
was encouraging a number o f departments in 
various universities for higher education and 
helping to  establish various technological insti
tutes. These were all created. Higher edu
cation was given to  the youths. They were 
educated and trained. Then came the pheno
menon of their talents being left unutilised. 
O ur country faced the problem o f brain drain, 
Educated youths could not get themselves ab
sorbed in the country, they had to go abroad 
and stay there. We had spent lots o f money 
in establishing these institutes o f technology 
and more in training these youths in the vari

ous branches o f  science and the technology.

People could not understand the signi
ficance of the development o f  science and 
technology. The research that was being 
cariied on in various national laboratories had 
no meaning for them. They could not see 
the close link between research in the labo
ratory and its application to  the problems of 
their piactical life /<?., the sosio-economic 
problems.

It is this department which has to accele
rate research and development for solving 
our social and economic problems. Therefore, 
scicnce and technology today has becomc an 
instrument o f national economic growth. 
There is now no danger o f science and techno
logy becoming a handmaid o f the capitalists. 
This danger was theie during the last 20 
years when capitalists used to take advantage 
of technological advances in autom ation, for 
example, for increasing their profits A  
problem was cicated in the country and the 
question arose to what extent Government 
and society should bring about social control 
and regulation in the development of science 
and technology, for ex imple the introduction 
o f automation in industry or the computer. 
We had the problem of the computer. A 
committee has been working on it. We would 
like the Committee to lay down a  policy in 
regird to automation in industry and the 
computer in office work. There is necessity 
for a national policy in this regaid. 
Though we are backward, though there is 
an abundance o f human labour and there 
is the problem of unemployment, yet, people 
will support the develop nent of technology 
a n )  science as an instrument o f national 
economic development, but not as a handmaid 
of the capitalist forces in the cou itry.

SH RI JY OTIRM OY BOSU (Diamond 
H arbour) : Sir, I rise to make a  few sugges
tions, because the time is too short, The 
Geological Survey of India is now under the 
Departm ent of Mines and Metals. Now, 
there is a suggestion that the groundwater 
survey section should be brought under the 
purviev of tho Ministry of Agriculture. I feel 
that th i t  ought not to be done. The Geolo
gical Survey should Bf» left as a body of 
scientists as they Arc now, and it should be 
brought under the CSIR under the broad 
compus of the Planning Commission. That
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is my suggestion I hope the hon Minister 
will consider it

I want to ask from the hon M inister—
I hope he will give me the answer when he 
replies—what they are going to do about 
tackling this problem of brain dram and also 
attracting our Indian scientists who are 
working with great r ucccss abioad U nfortu
nately, in this countjy, the bu eaucrats still 
dominate over the scientific institutions, and 
science and technology has been forced to 
remain within the four walls. of its acadcmie 
campus

Imagine this diesel fuel saving device of 
Sun who had to obtain a  patent m  West 
Germ any , it could not be developed in this 
country, neither could it be utilised If  you 
want to make use o f that Suu s device in this 
country, you have to pay a reyalty to the 
German producer That is a  mattei of regret

Similarly, with regard to the invention of 
streptomycin by the famous, late D r Subba 
Rao of the Leder’e laboratory It could not 
find an outlet, and he had to go to America to 
find a market, and the Lcderle laboratory’,* 
products are being bought by us at hundred 
times more than the cost of production 
That is again a m atter of regret

When Sun’s devices are patented in India, 
we are paying the American consultant, for 
the development o f diesel engine and its 
production in Banaras.—a royalty to the 
consultant—to an extent of not less than  Rs 6 
crores m  foreign exchange That is the 
unfortunate position

I t  is no t chaos, as my hon friend comrade 
Indrajit G upta had said, but it is because of 
a  severe domination by foreign monopoly 
interests m  the field of science and techno* 
logy m the country

Take, for example, jute, Jute could be 
processed and bleached into an  Item which 
would be much more precious than  what it 
is today You are giving a big sum as royalty 
to  the laboratory in America, namely, Dcbham 
Textile Laboratory, You obtained the result 
that jute could be used for making garments 
for human bemgs I t  could be made into
•  much more precious thing Today, you

sell them at the rate of Rs 50 to  R s 70 a 
maund If  it is piocessed and bleached, you 
could get perhaps Rs 700, or Rs 800 or 
Rs 1,000 a  maund In all cases we are 
losing billions ot rupees through import as 
well as incomplete export I do not want to 
say anything moie on  this

About technical education, I want to make 
a small point 1 feet it should come under 
the Fducation M nistry When we have 
devoted more time and energy for the produc
tion of graduate engineers, in certain cases we 
are falling short of artisans What are you 
going to do about that ? About establishing 
moie polytechnics and giving more scope for 
artisans, what are you going to do ?

That is all I want to say

SH RI B R SHUKLA (B ah n  eh) Mr 
C hairnun , Sir I vveleom the separation o f 
the Department of Seience ftom the Ministry 
of Educition and Us being placed under the 
Ministry of Planning

The poverty o f a country cannot be 
removed unless the scientists and technologists 
make their full contribution to the progiess of 
the country, and the Planning Department and 
the Departm ent of Seience and Techno ogy 
have to work hand in-hand, hand in glove, 
with each other in  oider to bring the desired 
good to the country

The extent o f neglect to  this subject is 
mdiciied by the strength o f the Members tn 
this House as well as by the press in the press 
gallery

AN H O N  MEMBER W hat about 
Ministers ?

SHRI B R SHUKLA This subject of 
science and technology has been relegated to  
the background The uppermost thing m 
our mind has been the rule o f politicians or 
the role o f the bureaucrats

This department has been created with a 
view to integrate the functioning of different 
agencies engaged in research and investigation 
work tn the field o f  science and technology. 
For example, there are scientists engaged in 
agricultural research, medical and health 
research o r engineering investigations Thaw 
departments are working In isolation, not in
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cooperation . Sometimes one does not know 
what progress has been made in another 
departm ent. Now-a-days we cannot say as 
to research in one subject would have what 
bearing on another subject. Take for 
instance medical research. Physics was suppo* 
sed to have nothing to  do with medicine but 
today it plays an  im portant role in the detec
tion of diseases affccting the heart, besides 
playing a significant id e  in the detection of 
cancer. New Sciences likes bio-physics and 
biO'Chemistry have developed. They interact 
against each other.

Similarly, there is mathematics. Mathe
matics could not bring in quick results because 
research by its very nature is a series of trial 
and error based continuous experiment. Thetc- 
fore to judge the success or failure of the 
department of science and technology in terms 
of commercial value would not be proper.

The task before this department is two* 
fold—-firstly, to promo e fundamental research 
in pure science because pure science would 
pave the way for applying the results in the 
field of economic and industrial growth 
Therefore we should not grudge allocation of 
money for fundamental research in pure 
physics, biology or botony.

Then there is the field o f technology. 
Knowledge for knowledge sake has been the 
objective o r dream of scienlists, philosophers 
and thinkers from the earliest times in recorded 
history. But knowledge which remains divor
ced from realities, without any application to 
the betterment o f human life would be useless 
and fruitless in the context of the developing 
economy of our country We are a poor 
people ; we go without medicine, without 
clothes, without adequate houses. There are 
challenges on all these fronts and a  team of 
devoted scientists and technologists could make 
a  significant contribution. We have to obtain 
quick results in these fields, How is it to  be 
done ? We have to  encourage the scientists. 
Scientists by their very nature are very shy 
persons and are not trained in the art o f 
manipulating things in order to get a job  here 
o r there. Therefore, they do not get that 
much recognition a t the hands o f the society 
o r a t the hands o f the administrators. We 
have to encourage and create a climate in 
this country where the devoted talents of 
scientists and technologists would find suffi- 
cient scope for the display of their merit*,

thereby serving the country. There are very 
few scientists in this country. Very few have 
attained that eminence, and it is an  unfortu
nate state of affairs tha t we have not been 
ab’c to utilise all the talents of this micros
copic minority of the scientists and techno
logists.

In this connection, I recollect the case o f 
the late J.B .S. Haldane. He was an  eminent 
botanist of international repute. He adopted 
this country as his own motherland. He 
wanted to conduct research in this country, 
but under the restrictions and conditions 
imposed by our bureaucracy which was 
controlling even the activities of the scienti
sts, he could not carry on smoothly, without 
fear or favour, his researches in the realm of 
botany.

I welcome this brochure which has been 
circulated on behalf of this Department. It 
says that tt is not an account of performances, 
but only a prospectus of things to be 
done. It has enumerated quite significant 
things like research in oceanography. There 
is a vast realm o f  unexplored phonomena in 
the sea bed. We can raise food material 
fiom the creatures which live beneath the 
water. We can also successfully plan our 
navel strategy by exploring the sea bed. 
Similarly, this booklet has also mentioned 
programmes for the Geological Survey of 
India, the Botanical Survey and the Zoological 
Survey. These are topics for the scientists, 
but as a lay man I only wish to submit to  
ihe Ministry that a climate should be created 
in this country where the scientific talents can 
be mobiised. An environment should be 
created in which they .should be free to think, 
free to act and free to  integrate the fruits o t 
their researches, so that they may bring about 
a  coherent scheme of things in which planning 
can be quickened, in which social justice 
will be possible, in which the war against 
poverty, disease and squalor can be success
fully fought.

SHRI S. M. BANERJEE (K an p u r): I
am extremely happy that this Departm ent 
has been formed and that it has been 
separated from the Education M inistry. I 
must say that this was the dream of the late 
lamented Pandit N ehru who wanted a  separate 
Department for scientific advancement. 
Had he been alive, he would have been the 
happiest m an today. Many other hon.
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Members have referred to the utility and 
futility o f the various scientific orgainisations 
in our country CSIR had also been 
criticised. I am sure that with the present 
Chairm an of the CSIR and the scientists 
around him things are bound to improve. 
This criticism is getting on onr nerves and I 
think the politicians are mainly responsible 
for such criticism. It affects not only the 
scientists but every person in this country.
I can also say with confidence that if 
politicians keep their hands off these things 
the position will improve.

The Sarkar Commission Report is before 
the government and I am sure they will take 
note o f it and make the best use o f this 
report to  see that this particular institution, 
which was the envy of foreign dignitaries who 
came to this country right from the scientist 
to the technologist, maintains its old reputa
tion The foreign visitors had a very high 
opinion about CSIR and the national physical 
laboratories.

Two things which attracted people, 
whether from the socialist countriis or non
socialist countries were the national physical 
laboratories and the national fitness corps. 
The national fitness corps has ended in a  
fiasco. 1 do not know what is going to 
happen to the national physical laboratory.

During the emergency we have seen th a t 
the CSIR functioned well. But we want 
more coordination between the CSIR and the 
defence science laboratories. I think many 
things could be produced by them because 
India is moving towards self-sufficiency. If 
we are to take the self relience slogan seriously 
and if  we have to improve our position in 
tills country then the CSIR can give the lead. 
Ia  that context, I would request the CSIR 
to have better coordination with the defence 
science laboratories so that we can possibly 
have many things made here, especially in the 
defence field because defence of the country is 
the need o f the hour.

Secondly, whenever we go to foreign 
countries, whether socialist o r non-socialist we 
find many talented young Indians working 
there. They want to  come here and work

but they are unable to  get any employment. 
We were told that they are going to  stop (he 
brain drain but I do not know what has 
happened to that. Even those Indians who 
come back to India to serve the country go 
back frustrated and disgusted to the country 
where they were working earlier because they 
could no t get any employment here. Even 
though they are hated by the people of the 
countries they work, like America and 
Canada, they go there because they want food 
and also a better job. I want to know from 
the Minister that with our new slogan o f 
self-reliance whether we a te  going to allow 
our scientists to go abroad for want of job 
here. Should we not ask them not to depend 
on more dollars or whatever facilities they get 
abroad but woik here for the sake of their 
motherland ?

Lastly, I come to the Survey o f  India, 
which is also under this Ministry. The 
Director of Map Publications have done a 
very good job The hon. Minister knows 
tha t the union, of which 1 am the President, 
has given the nm im um  co-operation during 
the wars in 1962, 11*65 and the fourteen-day 
war of 1971. So, it is high time that recog
nition is given to this union, whose member 
has been elected to the national council The 
hon. Minister should conwdti this question 
sympathetically and give recognition to this 
union.

W ith these words, I would like to  assure 
all our co-operation to see that this Ministry 
prospers. I am sure that with the present 
officials, some of whom have come from 
England, with the Additional Secretary and 
some other officers o f eminence, with their 
co-operation and support this Ministry is 
going to prosper. W ith these words, I would 
again request the Minister to say some words 
about the Survey of India ia  his reply because 
the employees of the Survey of India have 
worked to the entire satisfaction o f the 
people.

MR. C H A IR M A N : Shri B. V. Naik. 
Absent.

18.00 hrs.
The Lok Sab’ia then aIjourned till Eleven 

o f th° Clock on Fri Jay, A p'il 14, 
im iC h a itra  25 ,1894 (Saka).
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